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LOK SABHA DEBATES

LOK SABHA

Friday, March 20, 1987/Phaiguna 29,
1908 (Saka)

i — E—

The Lok Sabha met at Eleven of the
Clock

IMR. SPEAKER in the Chair]
[Translation)

SHRI BALKAVI BAIRAGI : It is
Friday to-day and the day has started.

MR. SPEAKER : It is a matter for

you to think about.
[English)
—absent—
—Shri H B. Patil
[ Transiation)
Look, this has also started.
(English)
Shri Syed Shahabuddin—absent;

Shri Chiranji Lal Shnrm;-—abscm;

Shri R.M. Bhoye—absent;
Shri E. Ayyapu Reddy.
SHRI E. AYYAPU REDDY :

Question No. 328. So, bonus should be
another supplementary,

MR. SPEAKER : We can consider it
sympathetically.

ORAL ANSWERS TO QUESTIONS
[Englih]

Jail Reforms

*328. SHRI E. AYYAPPU REDDY :
Will the Minister of HOME AFFAIRS
be pleascd to state :

(a) whether therc are any proposals
to bring about jail reforms;

(b) whether there is any proposal
under consideration of Government for
having separate jails for children, if so,
the details thereof ;

{(¢) whether a uniform jail code will
be evolved as a* part of enforcing the
penal laws ; and

(d) if so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. CHIDAMBARAM) : (a)
Prisons being a State subject, it is for the

State Governments/Union Territory Ad-

ministrations to bring about jail reforms.

(b) Central Government have advised
the State Governments not to lodge
children in jails with other adult criminals
and implement the provisions of the
Children's Act. Financial assistance to
supplement the State efforts for jail
buildings for young offenders has also
been given.

(c) and (d). There is no such propo-
sal under consideration. However, State
Governments and Union Territory Ad-
ministrations were advised to update and
revise their Prison Manuals (o conform
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_‘ 5> the model Prison Mauanual circulated to

aem.

SHRI E. AYYAPU REDDY : Mr.
- peaker, Sir, I am really shocked at the
- eply.

MR. SPEAKER :
hock !

Probably electric

SHRI H.A. DORA : It is only mental
hock.

SHRI E. AYYAPU REDDY : The
eport of the All India Committee on Jail
Reforms, 1980-83, consisting of two huge
solumes is prepared by one of our fore-
nost jurists, ALN. Mulla. This is publi-
hed by the Ministry of Home Affairs,
Jovernment of India. He has dealt with
svery aspect of jail reforms and has made
1S many as 658 recommendations dealing
with every aspect of jail rcforms. There
is no mention in the answer about the
report of the All India Commitiee on Jail
Reforms under AN, Mulla. Is the
Government aware of it 7 Has it studied
this report 7 Has it accepted the report ?
What is its reaction on these reports ?
Are you aware of this ? Has .anybody
studicd these two veolumes and the recom-
mendations made thercin. What is your
reaction ? What is the amount spent by
the All India Committee on Jail Reforms
to prepare these reports ?

SHRI C. MADHAY REDDI : The
amount is spent by the Government of
India.

SHRI E. AYYAPU REDDY :
is the reaction of the Government 7

What

MR, SPEAKER : Let him answer.
Otherwise I will hand it over to you as
PAC Chairman !

SHRI P. CHIDAMBARAM : Sir, we
are aware that Justice A.N. Mulla Com-
mittee krown as the All India Jail Reforms
Commitiee submitted a very dctailed and
comprehensive report. We are awaré

that the Committee made 658 compre-.

hensive recommendations covering all
aspecis of prison administration. Prisons
is a State subject and thercfore these
recommendations have to be implemented
by the State Governments.
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Member wants to
What we have

Now, the hon.
know what we have done.
done is the following :

After this report was received, we
have commended those recommendations
to the State Governments and asked them
to take a number of steps. The State
Governments have constituted working
groups and bave taken decisions to accept
or reject cach recommendation. If the
hon, Member wishes to konow which are
the State Governments and which are the
recommendations which have been accep-
ted or rejected, 1 would give these parti-
culars. [ may start with the State from
which the hon, Member comes. As per
available ioformation, Andhra Pradesh
has accepted 208 recommendations, rcjec-
ted 12 and have told us that they are con-
sidering 7. 1 could go down the List
from Andhra Pradesh to the Union
Territory of Pondicherry. But that, |
belicve, is not what the hon. Member
wants to know.

The other Statcs which have accepted
the recommendations are the State of
Kerala which has accepted 570 recom-
mendatioos, rejected 58 and are considering
9 ; Madhya Pradesh, which has accepted
485 recommendations, rcjected 21 and are
considering 67 ; Rajasthan which has
accepted 479, rejected 23 and are conside-
ring 60 and Mabarashtra which has accep-
ted 530, rejected 55 and considering 42,

This is enough evidence to dispel hon.
Member's suspicion that we are not aware
of the Jail Reforms Committce,

SHRI P. KOLANDAIVELU : What
about Tamil Nadu ?
SHRI P. CHIDAMBARAM : Tamil

Nadu has donc pretty well and accepted
442, rcjected 126 and are considering 22.

I would request the hon. Member to
g0 back to his State and tell the Govern-
ment there, to take a decision about the
remaining . 00 recommcndations also, We
are monitoring it periodically. "

" The second aspect is about the Model
Prison Manual. We haive worked out a
Model Prison Manual, We have com-
mended it to the State Governments.
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The States which have already incor-
porated the provisions of the -Model
Prison Manual are Andhra Pradesh,
Madhya Pradesh, Maharashtra, Rajasthan
ang Tamil Nadu.

The other States are at various stages
of revising their Jail Manual. We are

advising them. We arc insisting upon .

thenf that they should revise the jail
manual. [ could go on with each recom-
mendation,

SHRI E, AYYAPU REDDY : Penal
Jaws are uniform in the entire country and
the jail scntences or jail referms form
part of the enforcement of the penal law.
It is not proper to say that “‘we do not
have anything to do with jails and jail
reforms. It is a State subject.” Itis in
the Concurrrent List. Pcnal laws are in
the Concurrent List. Penal Code is the
Central enactment ahd  jail reforms are
part of the Penal! Code also.

Has the Central Government convened
a Conference of all the State Govern-

ments ?
Has it finalised the basic minimum
requirements or recommendations of the

Mullah Committee which must be enfor-
ced and what are the difficulties encoun-
tered by the State Governments ?

Is it ficancial difficulties which we are
facing or any other difference in principle
in implementing Mulla Committee reforms?
Probably, some of the States may say
“Financially, we do not have the where-
withal to mmplement all the reforms.”
But the Central Government must be in a
position to supplemcnt such of those
States.

Especially the conditions in Bihar jail
have attracted the attention of the
Supreme Court. The hon. Minister knows
about it.

Thercfore, is the Government cone
templating convening a Conference of all
the Siate Governments to bring about
uniformity in jail reforms ?

SHRI P. CHIDAMBARAM : Hon.
Member started out as a fiery fust bowler.
Now I think he has switched overtoa
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negative spin bowler ! We do not believe
in appointing a Committce 10 scrutinise
other Commission’s rccommendations,
The Commission has made recommenda-
tions,. We have commended them to
the State Governments, Hon. Member
is fully aware that ‘Prisons’ is a State
subject. Any jail referm has (o be done
by the State Government. We {ully
support jail reform.

For example, from 1979 to 198§,
financial assistance amounting to Rs, 48.31
crores was given to 11 States for jail
reform.

From 1985 to 1989, additional funds
amonting to Rs. 137 56 crores will be pro-
vided to a number of Statcs.

Schemes for modernisation of Prison
Administration had bcen received from

some State Governments. For that pur-
pose, we have set apart Rs. 50 crores for
the period 1987-1990. In the 87-88

Budget, we have provided Rs. 1S crores.
The point is that the States must come
forward and implement these reforms.,

SHRI E. AYYAPU REDDY :
you convencd a

5 Have
Conference with the

States, at any time, in the Home
Ministry ?
SHRI P. CHIDAMBARAM : 1 don't

believe in convening a conference for this
purpose. .

(Interruptions)

PROF. N.G. RANGA : Has any
ceffort been made by the Government to
convene a Conference not only with the
Ministers but with the Superintendents of
Jails in different States and then ascertain
how many of those major recommenda-
tions, minor recommendations, recom-
mendations dealing with diet and so on
like that, recommendations dealing with
punishments are properly discussed over
a period of two-to-three days and if neces-
sary preceded by a Workshop Develop-
ment so that it will be possible for the
Government to ensure humane treatment
for the prisoners ? Over a period of long
years, there does not seem to be a good
enough reforms of the whole things.
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SHRI P. CHIDAMBARAM: If a
Conference will solve the Problems, we
will convene a Conference. But the
Conference will not solve the problems.
What will solve the problems is the will
of the State Governments to consider
these recommendations and implement
them.

(Interruptions)

PROF. N.G. RANGA : I doubt
whether my hon. friend has bad any jail
experience !

glnleﬂupllom)

MR. SPEAKER : Those days are
gone now.

[Translation)

SHRI DILEEP SINGH BHURIA:
Mr. Speaker, Sir, with the increase in the
crime rate in the country, the people who
commit crimes want to go to jails more
and more....

MR. SPEAKER :
or arc they sent there 7

They want to go

SHRI DILEEP SINGH BHURIA :
They go there voluntarily. The number
of jails should be increased in proportion
to their number. In a barrack intended
only for 20 inmates, S0 to 100 are herded
there like sheep and goats. Many pri-
soners die in the jail itself. Crimes are
increasing and as such the number of
‘prisoners is also increasing. Hence you
should construct more jails. | want to
know what steps are being taken to pro-
vide creature facilities to them ?

(English)

SHRI P. CHIDAMBARAM : We
share the concern- of the hon. Member.
We believe that congestion in jails is one
of the main causes for the problems which
we face in jails We must not only build
more prisons and jails but we must also
try to set up a separate kind of prison or a
separate kind of custodial centre for child-
ren and women. The Home Ministry has
addressed a number of letters to the State
Governments, The Prime Minister, on the
9th May 1985, wrote to the Chief Minis-
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ters bringing out the problems of children
in prisons. We will continue to follow up
on all these matters.

SHRI DINESH GOSWAMI : Sir, the
hon. Minister has said that jail reform is a
State subject. That being true, may I know
how many of these recommendations have
been accepted by the Union Territorics,
particularly Delhi over which you have
got a much more control, to show that the
Union Government is very very scrious in

the implementation of these recommenda-
tions 7

SHRI P. CHIDAMBARAM : As far
as Declhi is concerned, Declhi follows the
Punjab Jail Manual. We have now taken a
decision that—of course, the Punjab Jail
Magual is being revised by the Punjab
Administration. ...

SHRI S. JAIPALREDDY : We thou-

ght that it would follow the Tihar Jail
Manpual....

MR. SPEAKER : I thought it is yours !
()nterrupliom)

SHRI P, CHIDAMBARAM : We¢ have
now taken a decision that instead of blin-
dly following the Punjab Jail Manual,
Delhi will have its own independent Jail
Manual. I think the Home Minister has
indicated that 15th April would be the
date by which they would have to adopt,
to suit the conditions in Delhi. As far as
the other Union Territories are concerned,
for example, Goa, Daman and Diu has
accepted 587 recommendations ; rejected 3
and are considering 43. Chandigarh has
acceptied 147 [ rejected 20 and considering
30. Mizoram has accepted 49 ; rejected 2.
Andaman and Nicobar has acceptled 491
and rejected S2.

(Interruptiony)

Joint Ventures with Sweden '
*330. DR. KRUPASINDHU BHOI :

Will the Minister of COMMERCE be
pleased to state :

(a) whether Sweden has indicated her
interest in enlarging the level of bilateral
trade and economic cooperation with India
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through participation in joint ventures for
exports to third world countries ;

(b) if so, the reaction of Government
thereto ;

(¢) our balance of trade position with
Sweden at present ; and

(d) the areas indentified for joint ven-
tures, if any ?

%

THE MINISTER OF COMMERCE
(SHRI1 P. SHIV SHANKER) : (a) to (d).
A Statement is given below,

Statement

{(a), (b) and (d). At the Scventh Scss-
ion of the Indo-Swedish Joint Commission
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held in New Delhi in October 1986, the
Swedish delegation emphasised the impor-
tant role of Indo-Swedish industrial Joint
Ventures in transferring new technologies
in pro-
moting India’s exports to third countries.
Both Indian and Swedish sides agreed that
there was ample scope for increasing fur-
ther  cooperation between India and.
Swedish companies, and to explore the
possibility of higher investments by the
Swedish Companies. In this context, the
hi-tech arcas specifically identified for
technological inputs from Sweden included
telecommunications, air and rail transpor-
tation, hydro power, transmission of clec-
tricity, steel production, pharmaceuticals
and the efficient use of energy in industry.

(¢c) The balance of trade between
India and Sweden is indicated below:

L4

(Rs. crores)

Exports to Imports from Balance of
Sweden Sweden trade
1985-.86 43.44 140,04 - 96.60
1986-87 21.97 140.88 —118.91
(Apr.-Sept.)
1985-86 17.47 63.93 — 46.46

(Apr.-Sept.)

DR. KRUPASINDHU BHOI: I am
very happy that the Minister has given an
exhaustive_ reply, but while giving the
answer, he has forgotten about the recent
developments. In December the Foreign
Trade Minister of Sweden visited India.
It has appeared in the Hindustan Times on
9th December that Mr, Shiv Shanker bhad
detailed discussions with Mrs, Anita
Gradin about further narrowing down the
trade balance. In that context 1 would like
to know whether any buying missions from
Sweden bave since visited India, including
a large delegation of Swedish importers
which was scheduled to visit the Leather
Exhibition at Madras early this year to
look into the possibility of increasing ex-
ports of leather goods from India and if

so, the outcome of the visits of such dele-
gations, the orders obtained and the details
of agreements signed with terms and con-
ditions thereof,

SHRI P. SHIV SHANKER : It will
not be possible for me to indivisualise the
orders that have been obtained. But the
fact remains that, after I had met the
Trade Minister from Sweden and she had
agreed for the purpose of bridging the
trade gap between the two countries, things
have been going on slightly better. As the
hon, Member bas very rightly put it a
large delegation had come for the Leather
Exhibition in January this year to Madras
and they have agreed for the booking of
various orders and, in fact, my information
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is that they have also booked certain
orders. As I said, the details of those are

not with me. But, apart from that, certain

selected products also had been identified
between me and the Swedish Minister for
the purpose of export from India and for
certain traditional items which we have
been exporting to Sweden, she agreed to
sce that a better access to those products
in their markets is available. Those pro-
ducts are sca-food, cotton fabrics, bed
linen, furnishirngs, made-ups,
carpets, furniture, sports goods and pre-
cious and imitaticn jewcllery. These are
the wvarious items. It is too carly to
predict the result of the meeting, but the
matters are being monitored from time to
time.

DR. KRUPASINDHU BHOI : May |
know whether Geneva had recently under-
taken a programme to be implementde
with Swedish assistance for marketing pro-
ducts of Indian cottage industries, whether
there was any inferaction after the meet-
ing With the Minister, whether the need
for greater interaction between business
communities of the two countries and
more frequent dialogucs at the Ministerial
as well as official levels to promote

bilateral trade has becen c¢xamined and
if so, the progress made in this
regard.

SHRI1 P. SHIV SHANKER : Geneva ?
I have not been able to properly apprecia-
te the question, but 1 would like to say in

DR. KRUPASINDHU BHOI : LL.T.C.,
Geneva,

SHRI P. SHIV SHANKER In a
general way 1 would like to submit that
aftcr we had the Joint Commission meet-
ing in October anrd Jater the discussions |
had with the Trade Minister, the coopera-
tion between the two countries with refe-
rence to increcasing the trade has apprecia-
bly been there I do not bhave at this stage
“the resultant figures flowing therefrom,
but I am confident that the bilateral
trade that had been existing would be
jincreased.
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[Translation)

-

Production of Tea and Coffee

*331. SHRI SHANTI!I DHARIWAL :
Will the Minister of COMMERCE be
plcased to state :

(a) whether Government bhave fixed
any limit for c¢xport of tea and coffec ;

(b) if so, whether as a result thercof
there will be lesser export of tea and
coffce which will have adverse cffect on
the balance of trade ;

(c) if so, whether Government propose
to increase the quota fixed for export of
tea and coffee;

(d) if so, when and the extent 1o which
it is proposed 1o be increased ;| and

(c¢) if not, the reasons thercfor 7
| English)

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) At pre-
sent, there are no limits or restrictions
imposed by the Government on exports of
tca and coffee.

(b) to (¢). Do not arisc.

[Translation)

SHRI SHANTI DHARIWAL : Mr.
Speaker, Sir, on the onc hand, the Inter-
national Coffec Association has fixed only
39,000 tonnes as India's quota_for export
whercas our exportable surplus of coffec is
about 1 lakh tonnes. The Indian Govern-
ment has demanded scveral times in the
International Coffce Association meetings
that the quota be increased 1o 65,000
tonnes. On the other hand, for countries
like Indomesia and Africa, this quota ran-
ges from 42 per cent to 100 per cent. |
want to know. from the hon. Minister whe-
ther the Government would raise its voice
against this injustice in the next meeting
of the International Coffee Association to
be held in April and, will the Government
be able to do more than what it has been
able to do to-date ?
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SHRL P. SHIV SHANKER : So far as
the International Coffee Association is
concerned, whatever our hon, friend has
suggested .is very true They bhave fixed
our quota at 39 thousand tonnes, but our
exports are not limited to the countriess
which are affiliated to the International
Coffee Association but are made to other
countrics also. So far as the April meeting
is conccrned, we shall continue our efforts
for the enhancement of the quota as we
had been doing carlier. Man lives on hope
and we also hope that our quota of export
will increase.

SHRI1 SHANTI DHARIWAL : Mr.
Spcaker, Sir, my question concerns tea as
well as coffee.

. Plcase

SHRI BALKAVI BAIRAGI

have palicence.

SHRI SHANTI!I DHARIWAL : I will
ask a question about coffee and Shri
Bairagi will spcak on tea because. ...

MR. SPEAKER
opium.

: He will speak on

SHRI SHANTI DHARIWAL : He
spcaks on opium in private ; however, so
far as tea is concerned, he takes a single
cup when he has to pay for it but takes
more when someonc clse pays for it. Hence
he will speak on tca,

My second question is that the situa-
tion in the country is such that on the one
hand, the prices are falling due to which
the Government will have to suffer losses
worth Rs. 30 or 40 crores. On the other
hand, the countries with large scale pro-
duction secure more purchase orders in
their favour on the basis of votes. Recen<
tly, the International Coffee Association
rejected the offer of the large scale produc-
ing countrics for the first time because 15
lakh bags did not rcach there. It is a ray
of hope for us. | shall like to repecat my
question and request you to take some
action.

SHRI P. SHIV SHANKER : Mr,
Spcaker, Sir, the export of coffce has been
very good this year and the value per
unit has also been better. We are going to
export coffec worth Rs. 300 crores and be-
cause of the increase in the unit value we

PHALGUNA 29, 1908 (SAKA)
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shall continue to endeavour that our qu«
may be increased. If it is not increas:
then also there are other countries wh
are not affiliated to the Internatio:
Coffee Association and our export to the
countries is quite substantial. It is not tl
we only export to the countries which «
the members of that association but

export to other countries as well which a
not affiliated to this Association,

(English)

SHRI P. KOLANDAIVELU : 1 ¢
asking with regard to tea and not with 1
gard to coffce.

With regard to tea, we are exporti
largely. India is one of the largest c¢xpo
ters of tea in the worid even now. Wi
regard to tea, the export market is beir
controlled only by the big planters li}
Tata and Birla, Even though I am a men
ber of the Board, I am unable to contr
the export. (Iaterruptions) The Parliamer
Members are unable to get a scat in th
Export Promotion Council Board also.

Because the export market is bein
controlled by the big planters like Tata an
Birla, the small planters—those who ar
having about five acres or three acres—
to variou
countries 1 request the hon. Minister
come forward in order to see that th
small planters’ rights arc being protectec
and their tea gets exported to other coun-
tries.

MR. SPEAKER : Or you make my
hon. Members more cffective on that
Baard.

SHRI P. SHIV SHANKER : He is the
Member. His term is likely to expire shor-
tly. By the end of this month his term is
expiring.

SHRI S. JAIPAL REDDY : The only
way to make the Member effective is to
rencew his membership.

SHRI P. SHIV SHANKER : Sir, 1
appreciate his anxiety, Actually the auc-
tion system that we have started and which
reigns in the cntire tca sale system -pro-
tects the interests of the small growers, In
fact, because of this auction system the



5 Oral Answers

1all growers are getting better prices but
hen it comes to the gquestion of export,
¢ll Tea Board obviously had been taking

lot of interest and 1 do compliment the
ea Board—of course, my hon, Member
so—it is necessary that little more pro-
sotional activities with reference to tea
(port have got to be undertaken. It is
ot true that big companies alone are
iking up exports. We have allowed the
ublic sector organisations also to take up
1e export of tea In fact, the Tea Trad-
1g Corporation has also been asked but
ow far they succeed is a diffcrent matter
ecause they have to purchase the tea
rom the open auctions and then export it.

In fact, the exports of value added tea
*tches better prices. This year the perfor-
jance of the value added tea has been
lismal for which I myself am little upset,

am sure¢ when once value added tea
tarts being exported we will be able to
‘et better prices. The unit value will rise.
fhis year as the situation is, the prices
hat are likely to be fetched in the exports
ire not that encouraging. Last year with
223 million kg of exports we were able o
get Rs 674.25 crores. This year the quan-
ity is also slightly less and by now | am
10t satisfied because we have not evee
-ouched Rs. 600 crores. So it is for the
Tea Board and the members of the Tea
Board whom we are backing up so strongly
that they should take necessary steps for
increase in the exports.

SHRI HAREN BHUMIUJ : Sir, the
hon. Minister has stated that in 1985 and
1986 from the Tea Board approximatcly
equal amount of tea exports were done
but from the available data it is clear that
in the last two years tca has been exported
in equal quantities but it could fetch les-
ser amount in 1986 as compared to 1985
1 want to know from the hon. Minister
whether it is due to the fact that quality
of tea produced in 19¢6. was inferior as
compared to 1985 ?

Secondly, whether the export could not
fetch the desired amount because the tea
produced in tea gardens could not reach
the auction centres in time as that deteri-
orates the quality of the tea,

SHRI P. SHIV SHANKER : T am
sorry to submit that both the assumptions
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of the honourable Member are not correct.
In 1984-85, the quantity that was exported
was 217 million kgs and we got Rs. 771,39
crores. In 1985-86, the exports were to the
tune of guantity-wise 222,92 million kgs
and the value that we got was less. As |
said, it was total valued added, etc., com-
ing to Rs. 674.25 crores. In 1986-87, so
far from April to December, it is 161.85
million kgs that has been exported and in
terms of value it is Rs. 491.03 crores.

Now the submission is this that we
have very strong competitors in Kenya,
Sri Lanka and Brazil, Because of the com-
petition and when their produce goes up—
the growth rate being appreciable in those
countries -weg¢ have got 1o compete our
product with the product c¢f these coun-
tries. When the crop in these countries
is good, the prices come down and it affe-
cts us also. Actually the position is this
ycar there is a less production of 40 million
kgs so far as our country is concernced and
the prices were not firming up till October
last. 1 bhad becen watching every month.
The prices were at a very low ebb because
the other countrics were in a position to
bring their produce with a better crop into
the market and reduce the prices. But the
prices started firming up from October.
Now the situation is that if the crops are
good in the cother countries and if the crop
is not good in our country, then it has got
the resultant cffect. If the crops are bad
in the other countries and if the crop is
good in our country, naturally the value
goes up. So, it is dependent on this major
act of God,

Exports to USA

*334. SHRI BEZAWADA PAPI
REDDY : Will the Minister of COM-
MERCE be pleased to state :

(a) the names of goods cxported to the
United States of America in - 1984-85 and
1985-86; and

(b) the forcign exchange earned thefe-
by during the last iwo years and the efforts
made by Government to increase exports
to US A.?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).

_A Statement is given below,
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. Statement

The major items exported to USA
during 1984-85 and 1985-85 are : diamonds,
recadymade garments and other textiles,
petroleum products, cnginecring products,
leather and its products, carpets and rugs
and agricultural products such as cashew-
nuts, spices and marine products,

The foreign exchange c;:m-;d duriug
1984-85 and 1985-86 by non-0il exports 10
USA are as follows : '

s B e .

(Value : Rs, Crores)

Yecar Exports 1o USA
1984-85 1765.83
1985-86 (P) 199448

(P)==figurcs are provisioral and sub-
Ject to revision, ‘

— -

e —
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A scrics of initiatives which have been
taken to promote cur expotts of various
products would assist our cxporis to USA
also. With particular refcrence to the
USA, a number of steps huve been taken
to increase cexports which include markct
surveys, participation in trade fairs and
exhibitions buyer-scller mects and special
publicity programmecs,

SHRI BEZAWADA PAPI REDDY
Mr. Speaker, Sir, according to the state-
ment, ‘trade fairs' is also mentioned 1n the
statement. I would like to know the im-
pact of trade fairs on these earnings,

Also, is it a fact that the trade fairs
are giving more publicity to the Chairman
of the Trade Fair Authority than to the
country ?

SHRI P. SHIV S8HANKER : Sir, 1
would not like to say anything on the
latter part of the observation of the honou-
rable friend because his observation is not
really reflective of the actual situation.

The trade fairs have really done a good
job, In the United States, the position is
that the balance of trade is in our favour.
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The figures show that there is a gradual
increasc in exports. I should submit that

in 1986, there had been a slight fall in the

exports because of the fact that we had not
been able to export crude oil to the Unit-
ed Siates in that year. 1985 was the last
year when we were able to export crude
oil which used to be a good chunk of our
exports 1o the Uanited States. But I must
submit that in 1985 and 86 other commo-
dities had done well. If 1 am allowed to
give the figures, even this year, 1986, the
position is that there is 2283.2 million
dollars worth of exports and the import
stands at 1509.7 million dollars, leaving a
balance of trade in our favour to the tune
of 773.5 million dollars.

SHRI BEZAWADA PAPI REDDY :
What is the share of Andhra Pradesh in
the exports ?

SHRI P. SHIV SHANKER I am
really sorry that while it is not possible for
me 10 give the cxact figures of the exports
from Andhra Pradcesh to the United States,
but, on the whole, I must submit that I
am myseclfl concerned—and 1o fact, I have
becen talking to the officials concerned also
whenever they come—that the share of
Andhra Pradesh in the exports is practi-
cally negligible. It only stands at Rs. 400
crores. The major poriion out of this
Rs, 400 crorces is tobacco. I have had dis-
cussions with some of the agricultural gro-
wers and 1 have requested them to increa-
s¢ the agricultural products export which
they can. Apart from the fact that we have
from Ist July 1986 incrcased the CCS in
respect of certain agricultural commodi-
ties, we would do whatever could be done
for the purpose of export of agricultural
commoditics and we would take necessary
steps if we find that there is need of such
steps for purposes of better exports.

[ Translation]

SHRI C.P. THAKUR : Mr. Speaker,
Sir, have our exports to U.S.A. and other
countrics declined mainly on account of
the prevailing protectionism and sub-stan-
dard guality ? Along with it, we assure
them of a certain quality while signing the
contract but we are not able to supply
goods of the same standard.

SHRI P. SHIV SHANKER : Mr
Speaker, Sir, our exports have not declin-
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ed during this ycar, The figures from April
to January which are available with me
clearly show that our exports have been
worth Rs. 10,000 crores and accordirg to
the trends in February and March also, it
does not .seem that there has been any
decline in our exports. | have said carlier
as well that our target will be reached.
Hence it is not that cur exports are dec-
reasing. This year our exports have been
worth about Rs. 1500 to Rs, 1600 crores
more than that of last year. As has been
said by the Hon. Prime Minister inside and
outside the Parliamgnt. thcre bhas been a
17.3 per cent increase in exports this year.
1t is of course, true that five countries and
to some cxtent U.S A, are exercising pro-
tectionism, and bave imposcd countervail-
ing duty as well as anti-dumping tax. In
this way, the tariffs in the E E C. coun-
trics have been enhanccd. As rcgards our
supplies to other countries, we fix a cer-
tain quota, however cur quahity perhaps
does affect it But in spite of these diffi-
culties, our c¢xports and performance have
been quite good.

(English]

SHRI S. JAIPAL REDDY : Will the
hon. Minister tell us whether it i1s a fact
that the contribution of big business hous-
es in the arca of export h: s been propor-
tionately dccreasing, while the imports on
their part have been increasing ? If so,
what are the measures contemplated to
check this tendency ?

SHRI P, SHIV SHANKER : Sir, in
fact as the hon. mcmber was pleased to
say, I will submit that in the engineering
sector 30 largest companies arc only doing
exporis of Rs. 27 crores. In the general
sector 50 large companies are only carry-
ing out exports to the tune of Rs. 30
crores. I am myself engaged with this exer-
cise and I have invited the represcntatives
of these companics. I have also addressed
letters to the Chambers for purposes of
sceing to it that they increase their ex-
ports. We have been constantly having
discussions with their representatives. We
are also bringing in amendmgnts in the
Company Law. As I have informed earlier,
it will be obligatory on the part of these
companies to bring out in the balance

sheet the exact foreign exchange they have *

used and the amount they hlve ecarned so
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that the nation would kgow the perfor-
mance of these big companies. The only
way to induce them to effect more exports
is to persuade them to do so. 1 find that
the internal market is more attractive for
them and they get better prices in the
internal market. Because of the pull in the
indigenous market, they have been trying
to sell their goods internally and they
have not been giving any attention towards
the exports, 1 must admit that this is a
sorry state of affairs. What all we could
do, we are certainly doing.

SHRI S. JAIPAL REDDY What
about their imports ? You are doing nothe
ing to check their imports,

SHRI P. SHIV SHANKER : The point
is, s0 far as the imports are conccernced,
with regard to machinery which is techno-
logically devcloped and would produce a
product that is essential for the couniry,
we have got 10 necessarily allow its import.
Otherwise, we may have to allow the pro-
duct itsclf 10 be imported. Different con-
siderations weigh for the purposcs of im-
ports. But | assure the House that wher-
cver we have got the indigenous produc-
tion capacity, such a machinery is not
being allowed for being imported. We are
taking diffcrent steps. This is a continuous
process which we have to continue. In fact,
we are coordinating with dJdiffcrent Minis-
trics. There is a Coordination Committee
and there is a Committee of Seccretaries
for this purpose and I have been periodi-
cally going into this question. We will t:ke
such steps which are absolutely necessary
to sce that unneccssary imports are
curbed.

| Translation )

SHRIMATI USHA THAKKAR @ Mr.
Speaker, Sir, I want to know from the
hon. Minister whether it is true that our
export of black pepper, grown in Kerela,
has declined this year and, if so, the reca-
sons thercfor 7

SHRI P. SHIV SHANKER : Our ¢x-
poris have declined on account of reduced
production this year But | want to sub-
mit one point that we have secured good
prices for it, ’ ‘
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[English)
Indo-US Textile agreement.

o}
*337. SHRI S.M. GURADDI :

SHRI G.S BASAVARAIJU :

Will the Minister of TEXTILES be
pleased to state :

- (a) whtther the export of handioom
fubrics and handloom made-ups to USA
has been raised 1o Rupecs 300 crores;

(b) if so, the provisions in this regard
contained in the Indo-US Textile agrece-
ment of 1986,

(¢c) to what cxtent the export to US
will be raised further;

(d) thc steps being taken to boost the
cxport ol textile items; and

(¢) the details of the items which will
be given a boost during 1987 ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (1) to (¢). A State-
ment is given below,

Statement

(a) to (¢). The newly concluded Indo-
US Textile Agrecemoent continues to pro-
vide for quota-frce exports of handloom
fabrics and handloom madc-ups from India
when accompanied by prescribed certifi-
cates by the competent Indian authoritics,
Earlier, the USA had not accepted our
certificate on handloom made ups on the
ground that they were not handstitched,
In the new agreement, there is a provision
to the cffect that they would not raise
this issue and that they would accept our
certificates. This would enable our hand-
loom made ups 1o be exported to USA
without any problem. This is likely to
increase our exporis of handloom faubrics
and made-ups to USA,

(d) The following are the sieps that
have been taken to boost the cxport of
textile items : ’

1. Sophisticated garment manufac-
turing machines not manufactured
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indigenously are allowed to be
imported on O,G.L. As many as,
114 machines for garment and
hosiery manufacture have been
placed under OGL, 97 of them
concessional  import
duty.

For the purpose of removing
obsolescence and for modernising
the textile industry, the Govern-
ment policy of indigenous produc-
tion of textile machinery has
been liberalised and selected
machincs are allowed to be
imported with export obligation.

A textile mordernisation fund of
Rs. 750 crores has been created
for facilitation of madernisation
of Cotton Textile Industry,

A long term policy for the export
of cotton varn with liberal ceil-
ings has bceen announced. The
present ceilirg 1s 40 million kgs.,
per year for yarn of counts upto
60s against 12 million kgs., earlier.
There is no restriction on the
export of yarn above 60s count.

Revised rates of CCS have been
announcced effective from 1 July,
1985, These ratcs have heen
announced for a period of 3 years
and are gencrally higher than be-
fore. Slow moving items of gar-
ments on which CCS was not
admissible when  exported to
quota countries have been made
cligible for CCS. CCS on export
of yarn of all counts has been
allowed (@ 8% from 29 August,
1986. CCS on export of grey
fabrics has been raised to 109
w.e.l, 13-2.1987.

Cotton garments and textiles have
been brought under the scheme
of Contract Registration with a
view to providing an e¢lement of
certainty to exporters in the
matter of CCS.

The Fashion Technology Institute
in Delhi for education, research
and training in the areas of
fashion design for garment manu-
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facture will be fully operative in
1987.
8. The duty drawback rates for

cotton garments have been incre-
ased to 109%.

9 The number of days of pre-
shipment credit has been increased
from 90 days to 180 days. The
rate of interest has also been
reduced by 2.59%,.

10. Many items of raw material/
fabrics are permitted to be impor-
ted under Duty Free Scheme and
the Import-Export Pass Book
Scheme.

11. The scope of Advance Licensing
Scheme has been widencd and
procedures simplified.

12. Under 1009 Export Oriented
Unit and Free Trade Zones
Scheme, facilities for liberal

import of capital goods and raw
materials alongwith many other
concessions are given.

13. Government has becen giving

liberal assistance for sponsoring

- and funding promotional activ-

ities such as market studies,

buyer-seller meects, participation

in international fairs and exhibi-
tions.

14, Permission for usg of foreign
brand names for domestic sales
has been approved in the case of
readymade garments with the
stipulation that only indigenous
fabrics are used; at least 75% of
the production is exported and no
royalties are allowed orn domestic

_(e) Exports of .almost all textile and-

clothing products not subject to specific
restraints in the agrecment will be given a
boost during 1987.

SHRI S.M. GURADDI : Mr. Spcaker,
Sir, is it a fact that the U.S A. has ' not
accepted our certificate on handloom
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made-ups on the ground that they are not
hand-stitched and that they are also sub-
standard ? ‘

SHRI RAM NIWAS MIRDHA : Sir,
it is not correct to say that the USA.
does not accept our certificate. Some
problem had arisen some time back, but
I am happy to inform the House that
that problem is now sorted out and our
certificate would now be accepted by
them,

-~

SHRIS M. GURADDI : May | know
from him as to how much foreign excha-
nge they have carned from that ?

SHRI RAM NIWAS MIRDHA : Sir,
the new agreement that we have entered
into with the United States of America
has some very good features, so far as our
exports are concerncd. It is an improve-
ment over the old agregment and onc of
the things that was holding back and
creating problems for us was the point
that the hon. Member just now raised, |
may inform the House, through you, that
the problem had arisen because the defini-
tion of ‘hand-made’ was interpreted by
their rules and regulations to mean that
you cannot cven use a hand operated
sewing machine, which mcans even if a
towel has to be sewn, it has to be done
by hand, and it was not acceptable to us.
And now, the definition of ‘*hand-made’
has been changed to mecan that hand-
sewing machines can be used. Therefore,
the problem that had arisen in 1985 which
bad held up our consignments consider-
ably bhas been sorted out,

Another thing that we have achieved
in this new agreement is that, as regards
exports to U.S.A,, which was 18943
million square yards, its cquivalent will
now be at 1987 base level —295.65 million
squarc yards which means an increase of
56 per cent,

So, these are some of the things
that we have achieved. We cannot quan-
tify them in terms of dollars because
varigus small and big items are involved,
But'l have given these figures to show how
much more we would be able to export
to U.S.A. under the new agreement,
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[ Translation]

SHRI NAWAL KISHORE SHARMA :
Mr. Speaker, Sir, in view of the fact that
our handloom exports have increased
considerably, 1 want know from the
hon. Minister whether it is true that
demand for handlooms of Bagru and
Sanganer arcas of Rajasthan has declined
recently which were in
demand carlier ? If so, what are the rea-
sons for it and what steps will be taken
by which the handlocm sector of these
arcas will regain its former glory ?

SHRI RAM NIWAS MIRDHA : Mr.
Speaker, Sir, the hundioom cloth produced
in Bagru and Sanganer is very famous,
particularly Bagru where the carth colo-
urs are .mixed with chemical colours and
it provides a unique quality. The Govern-
ment has taken many steps to  encourage
the handlcom industries in these areas
and specially at Bagru. Tubewcells were
sanctioned to mcet the water crisis in the
arca and dcsign centres have been asked
to assist them in providing good designs,
I hope the production of handloom cloth
will enhance by these mceasurcs and it will
be marketed inside India as well as expor-
ted abroad.

[ English]

SHRI KADAMBUR JANARTH-
ANAN : Sir: 1o the statemcent laid on
the Table of the Hfuse, the Minister has
stated . “"A Jong term policy for the
export of cotton yarn with liberal ceilings
has been announced. The present ceiling
is 40 million Kgs per ycar for yarn of
counts upto 40's., against 12 million Kgs
carlier *

In the reply he has said that there is
no restriction on the export of yarn above
60s count. | want to know from the
Minister: Does it mean .that the export
enquiry for cur cotton yarn sbove 60s is
less ? If not, may [ kpow from the Minis-
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ter the quantity of our. super fine yarn
exported to other countries in 1985-86 ?
. .

SHRI RAM NIWAS MIRDHA : 1 do

not have the figures for the various

counts ready with me; but the greatest

demand is for counts below 40s, Then it

is slightly higher for 40s and 60s. For

counts above 60s., it is less than 40s and
60s We want that higher counts should
be exported more, because they fetch a
higher unit value. Therefore, we have
given a number of concessions in this
respect, one of the concessions being that
there is no restriction on the export of
yarn above 60s. It is unlimited, and we
are encouraging the spinning mills to
improve their spinning capacity, and the
quality of spinning | am sure within a
short time, in @ yecar or two, we will be
able to improve our performance consider-
ably.

Tourist facilities in Bihar

* 338. DR. G. RAJHANS : Will the
Minister of TOURISM be pleased to
state :

(a) whether Bihar Government has
submitted a scheme for developing tourist
facilities in the State;

(b) if so, the details of the scheme ;
and

(¢) the action taken by Government
thercon ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED): (a) to (¢c). A
statement is given below.

Statement

The Ministry of Tourism sanctions
financial assistance after complete pro--
posals with all requisite details are rece-
ived from the State Governments. The
State Government of Bihar have so far
submitted the following schemes relating
to the Seventh Five Ycar Plan period :—
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Ist Year (1985-86)
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(Rs. in lakhs)

Name of Scheme

Sanctioned Released

amount amount
t - S—tE
1. Promotion of fairs & Festivals (Kalchakra) 4.00 4.00
2. Cafeteria at Maner Sharif 3.43 3.00
3. Toilet and drinking water facilities at Bodh-Gaya, ‘ 4.50 3.00
Nalanda and Rajgir through ASI '
IInd Year (1986-87)
1. Development/landscaping of Gautam Vanp, 20,00 15.00
Bodh-Gaya
2. Forest Lodge, Betla 46.76 4.00
New Proposals received :
Estimated cost
During 1986-87 '
1. Yatri Niwas at Gaya 41.38
During 1987-88
1. Construction of Tourist Bungalow at Gopalgan) 29.70
2. Construction of Cultural Centre at Rajgir, 90.00
Bodh-Gaya and Vaishali
3. Boats for River Ganga at Patna 4,00
4. Floodlighting of Tombs at Rajgir : £.91

§. Cafcteria at Nalanda

&

In respect of the five proposals sub-
mitted for 1987-88, dctailed estimates,
blue prints, undertaking for transfer of
land ctc. are still awaited from the State
Government,

DR. GS. RAJHANS: Bihar has
many historical places, and places of
tourist interest, a fact which is known to
cverybody in the country., May 1 ask the
hon. Minister : Instead of waiting for a
repuest from the Government of . Bihar,
will Central Government take the initiative
and get a few Yatri Niwases and tourist
bungalows constructed at these places of

tourist interest, i.e. in places besides those
mentioned in his reply ?

SHRI RAM NIWAS MIRDHA : The
Department of Tourism always wants to
act in concert with the State Governments,
and I have given in my answer a long list
of projects which the Ministry of Tourism
has mentiontd, sofar as Bihar is concer-
ned. We are very much conscious about
the importance of Bihar as a tourist
centre, from the religious and cultural
points of view, Everything is being done
to precmote important centres like Rajgir,
Forest lodges are being constructed in the
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Tillaya Dam. Boating is being introduced.
Sanctuaries and parks are being develo-
ped, and fucilitiecs are being given for
them.

I would again like to state, as I said

in the beginning, that the State Govern-
ment has to be involved in any gcheme of
development, because without their

assistance neither can we get land for our
construction nor other facilities, so far as
promotion of tourism is concerned. There-
fore, we want to cooperate and act in
concert with the State Governments, so
that tourism— forecign as well as pational—
in Bihar is encouraged.

DR. G.S. RAJHANS : Is the Mini-
ster aware of the fact that money is not
properly utilized, ie. for the purpose for
which is becing given to Bihar, particularly
as regards tourism ? | shall also add at
the same time that like Nalanda, Vikram-
shila is a very important place in Bhagal-
pur ‘district. Along with Vikramshila,
there is a place called Sultan Gan) where
there is a hillock in the midst of the river
Ganga, and millions of tourists visit 1these
places cvery vear. | emphasize the words,
“*Millions of tourists visit these places
every year''. Will Central Government
take the instiative and do something, and
provide at lcast the basic amecenities to
tourists at these places ?

SHRI RAM NIWAS MIRDHA : 1
agree with the suggestion of the hon.
Member. We will get in rouch with the
Government of Bihar and sce what can
be done about the suggestion which has
been given.,

| Translation)

SHRI VIJOY KUMAR YADAV : Mr.
Specaker, Sir, the hon Miaister went to
Rajgir, Nalanda and Bodhgaya sometime
back and had given a number of assur-
anccs there. Some of these have been
mentioned here, Apart from that, a
large number of tourists travel between
Bodhgaya and Rajgir. These tourists
comprise Buddhists, Indians as well as
tourists frogn abroad. But in the abscnce
of proper transport facilities and links,
the tourists have to face many difficulties.
In this connection, I want to know that
if you want to. encourage tourism, then it
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is essential to take action im this
direction—although it is not your Depart-
ment. We want “to’ know .as to what
measures will be taken in this regard ?

SHRI RAM NIWAS MIRDHA : Sir,
it will be very difficult for us if our
department tries® to provide the infrastru-
ctural facilities like roads etc,

SHRI VIJOY KUMAR YADAV: |
am talking abeut the Railways.

SHRI RAM NIWAS MIRDHA : It
is even more difficult,

»

MR. SPEAKER : If you talk about
air links, it will be even more difficult.

[English)
THE MINISTER OF HOME
AFFAIRS (S. BUTA SINGH): Let us

go to the rail by road.

SHRI RANJIT SINGH GAEKWAD :
Our achacological monuments arc a great
tourist attraction pot only in Bihar but
also all over the country. But due to the
paucity of fund, even the archaeological
monuments are not kept up properly and
not even kept clecaned I would like to
know from the government whether
Tourism, Archacological Dcpartment and
the Muscum can come together so that
the fund c¢oming for tourism can be
keeping up properly the
Archacological Department and  the
Muscum Department.

SHRI RAM NIWAS MIRDHA : The
Department of Tourism always acts in
consultation with the Dcpartment of
Archieology of the State Government as
well as of the Central Government. The
monuments which are covered by the
tourist promotion scheme are sometimes
protected monuments  protected by
Central legislation and sometimes by the
State legislation, So., whatever changes
or additions or buildings that are con-
structed there are always -done with the
permission and in consultation with the
Archacological Survey of India so that
the whole environ of the pilace is not
disturbed and our monuments are preser-
ved in a very proper way. .
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[Translation)

SHRI RAM PYARE PANIKA : Mr.
Speaker, Sir, the princess of Thailand
visited Bihar recently and you would be
surprised to know that important religious
places of all religions are situated there.
In other words, Bihai
place from the point of view of national
integration. Bihar has been the scat of
culture and it is, therefore, very important
to develop all the pilgrimage centres
there ;: and it is also essential from the
angle of national unity and that of V L.P.
-tourists. Will the hon. Minister give an
assurance in the House in this regard ?

SHRI RAM NIWAS MIRDHA :
Some development work is in progress
in all the famous religious places in Bihar,
As I have stated in my reply, some pro-
jects have certainly been prepired for
religious places like Vaishali, Rajgir,
Buxar etc. and special schemes have been
formulated for these places which are
connected with Mahatma Buddha so that
these are developed and more people can
. visit these places. Piparwa in Uttar Pra-
desh and Amravati in Andhra Pradcsh
are also included in this development pro-
gramme in order to create a circuit which
would provide greater facilities to the
Buddhist tourists from our country and
abroad.

(English)

MR. SPEAKER : The
Hour is Over,

Question

— — o —

WRITTEN ANSWERS TO QUESTIONS

[English]
Fomul- for worklu of U.N.

*325. SHRI H.B. PATIL : Will the
Minister of EXTERNAL AFFAIRS be
plcased to state :

(a) whether India and five other
countries have been involved in efforts to
devise a formula which would satisfy the
United States as well as a vast majority
of the U.N, members comprising mouly
of Third World mtlom.
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(b) if so, whether the U.S.A. has
withheld her contribution of $ 110 million
this year; and

(¢) if so, the further efforts being
made by Union Government in this
regard ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI NARAYAN DATT
TIWARI) : (a) During the 41st Session of
UN Gencral Assembly in 1986, a Consult-
ative Group of six countries comprising
India, Brazil, Cape Verde, China, USA
and USSR was constituted to evolve a
formula for decision making in the area
of programme budgeting of U.N. Subse-
quently, on the basis of the dcliberations
of the Coasultative Group, a Resolution
(No. 41/213) on the subject of review of
the efficiency of the administrative and
financial functioning of United Na'ions
was adopted by the General Assembly
unanimously.

(b) The USA has withheld $ 110 million
from its total annual assessed coontribution
of approximately § 208 million for the year
1986. 1t is yet to make payment of the
contribution due for 1987,

(c) Since the above-mentioned Resolu-
tion has been adopted unanimously,
Government of India hope that USA will
now find it possible to release its with-
held contribution and will make timely
payment due for the current year. India
continues to actively participate in the
process of financial and administrative
reform of the U N_ It has been unanimo-
usly eclected as one of the four Yice
Chairmen of the Special Commission of
the UN Economic and Social Council on
review of structure and functioning of the
inter-governmental machinery in economic
and social ficlds.

Maritime boundary with Burma and
Bangladesh

*326. S}!‘Rl SYED SHAHABUDDIN :
Will  the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether an agreement on maritime
boundary has been signed with Burma;
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(b) if so, the salient features of the
agreement and the overall division of the
maritime space between the two countries;

(¢) the progress made in the demarca-
tion of the maritime boundary with
Bangladesh; and |

(d) the reaction of Government of
Bangladesh to the Indo-Burma Agree-
ment 7

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI NARAYAN DATT
TIWARI) : (a) Yes, Sir.

{(b) Under the Agreement, the mari-

time boundary between India and Burma
in the Andaman Sea, the Coco Channel
and in the Bay of Bengal is formed by a
single continuous Jine whose course has
been determined on the basis of the
equidistance principle. The Agreement
stipulates that the ¢xtension of the mari-
time boundary in the Andaman Sea up lo
the maritime boundary trijunction point
between Burma, India and Thailand will
be done subsequently after the tri-junction
point is established by agrecpent betwecen
the three countries. The Agreement also
provides that the extension of the mari-
time boundary in the Bay of Bengal
beyond 200 nautical miles shall be done
subsequently,

The Agreement rccognizes the sover.
cignty of cach Party over all islands falling
on its side of the maritime boundary,
including those that may emerge in the
future. It further recognizes the sovere-
ignty, sovercign rights and jurisdiction of
the parties in their respective maritime
zones in accordance with the relevant
provisions of the 1982 United Nations
Convention on the Law of the Seca.

(c) Talks with Bangladesh to delimit
the 200 Bangladesh matitime boundary
have not yet led to final conclusions,

(d) We have received no
from Bangladesh to the
agreement.

reaction
Indo-Burma
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Iacentives to Plastic Units for Export.

%327, SHRI CHIRANJI

SHARMA :
SHRI R.M. BHOYE :

LAL

Will the Minister of COMMERCE be
pleased to state :

(a) whether any new incentives are
being entended to the plastic units so as
to increase the export of plastic and
plastic mounded products during the
current year; and

(b) if so, the details therecof ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).
Apart from specific export incentives like
Cash Compensatory Support (CCS),
replanishment licence and duty draw back,
Government! have taken a policy decision
that raw materials required for export
production should be made available at
international prices. It has also been
decided that impoct of plant and machin-
ery which are not manufactured indigeno-
usly would be allowed at reduced rates of
duty with appropriate export obligation,
on a case to casc basis,

Export of wheat to Tanzania.

*329. SHRI M. RAGHUMA REDDY :
SHRI MANIK REDDY :

Will the Minister of COMMERCE be
pleased to state :

(a) whether there is any proposal
under consideration of Government to
export wheat to Tanzania;

(b) if so, the quantity of wheat likely
to be exported to Tanzania; and

(c) the details as regards the temu
of the export ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) to (c).
No Commercial exports of wheat to
Tanzania are under consideration,
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[ Translation]
w in Export

%332, SHRI HARISH RAWAT : Will
the Minister of COMMERCE be pleased
to state :

(a) whether during the last two )ears
the percentage of our export to some of
the countries has constantly decreased
and import therefrom has increased,

(b) the names of the countrics to
which our exports have decreased during
the last two years; and

(c) the steps propoﬁd to be taken to
Ancrease export to these countries ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a) Yes,
Sir.

(b) The principal countries in respect
of which India’s exports registered a
decline during 1984-85 and 1985-86 are
Netherlands, Indoncsia, Thailand, Iraq,
Yemen Arab Republic, Egypt Arab Re-
public, Nigeria, Sudan, Swaziland, Tanza-
-nia, Zambia and Argentina.

(c) Apart from the general measures
being adopted for promotion of exports
which would have an impact on exports
to these countries as well, speecific
‘measures are taken such as discussions in
Joint Committees to explore ways and
means of promoting trade, exchange of
delegations, participation in  exhibitions
and trade fairs, contacts between Public
Sector Organisations, In some cases,
exports have been effected.

[ English]
.~ Propesal to Upgrade Food Craft lastitute

*333. PROF. K.V. ;THOMAS : Wil
the Minister of TOURISM be pleased to
state :

(a) whether there is a proposal from
- Kerala Government to convert the Food
-Craft Institute in Kalamassery, Kerala
into an Institute of Hotel Management
and to conduct diploma ¢ourse; and
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(b) if so, the decision taken thereon ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) Yes, Sir.

(b) Keeping in view the financial and
technical constraints, it has not been
possible to upgrade the Foodcraft
Mstitute, Kalamassery to Diploma level.

*335. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
TEXTILES be pleased to state :

(a) the number of service centres for

powerlooms functioning at present, State-
wise;

(b) whether it is proposed to set up
new centres; and

(c) if so, the details thereof and the

financial and technical assistance given to
the centres during the current year 7

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) There are at
present 12 powerloom service centres,
one in cach of the following States e

Name of the State

1. Maharashtra

2. West Bengal

3. Uttar Pradesh

4, Madhya Pradesh

5. Bibhar

6. Rajasthan

7. Orissa

8. Punjab

9. Tamil Nadu *

10, Gujarat
11, Kerala

12. Karnataka
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(b)) and (c). It is proposed to set up
four new centres throu the following
four Textile Rescarch Agdg tions, which
will provide necessary technical assistance
to the centres AT

South India Textile Rescarch Associa-
tion.

Bombay Textile Research Association,

Ahmédabad Textile Industry's Rese-
arch Association.

North India Textile Resedrch Associa-
tion, *

Necessary funds for the new centres
will be provided during the next financial
year, hc. 1987-88,

Status of Industry to Tourism

®*336. SHRI GOPAL KRISHNA
THOTA :

SHRI SRI HARI RAO :

Will the Minister of TOURISM be
pleased to state

(a) the names of States in which
tourism has been accorded the status of
an industry ;

(b) whether Union Government arc
persuading the remaining States also to
declare ourism as an industry ; and

(¢) if so, their reactions ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED).: (a) to (¢). So
far the Governments of Himathal Pradesh,
Meghalaya, Uttar Pradesh, Arunachal
Pradesh, Kcerala, Andhra Pradesh, Tamil
Nadu, Haryana, Bihar and Tripura have
declared Tourism as Industry while the
Governments of Orissa, West, Bengal and
Rajasthan haye declared bhotels as Indu-
stry. The other State Governments are
being persuaded to take similar action,

Export of Sandal-weod oil

*339. SHRI V. KRISHNA RAO :
Will the Minister of COMMERCE be
pleased to state : )

(a) whether there is a substantial
increase in the export of sandal-wood oil

during 1985-86 ;

PHALGUNA 29, 1908 (SAKA)
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(h) whether there is great dnaiand
in foreign countries for the sandal-wood
oil ; and

(c) if so, the steps being taken to
increase its export ?

.

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).
Yes, Sir.

(c) Export of sandal wood in the
form of logs is banned. In the case of
export of handicrafts made out of sandal
wood, a minimum value addition of 300%
has been fixed to eliminate export of
sandal wood with superficial carvings. To
increase export earnings of sandal wood
oil, the minimum export price (REP) has
been increased from Rs. 1000/kg. to Rs,
2000/kg.

Driving Licence Racket in Capital

*340, SHRI C. MADHAY REDDI :
Will the Minister of HOME AFFAIRS be
plened to state :

(a) whether the attention of Govern-
ment has been drawn to a news-item
captioned “*Driving Licence Racket Bus-
ted'’ appearing in the Times of Iandia
dated 31 January, 1987 ;

(b) ir so,‘the facts of the case; and
{¢) the action taken in lhil regard 7

THE MINISTER OF. HOME AFFAIRS

(S. BUTA SINGH) : (a) Yes, Sir.
.

(b) and (c). On rcceipt of informa-
tion that a gang is .indulging in selling
forged driving licences and vehicle regi-
stration papers, a decoy customer was

« deputed and simultaneously a raid was

organised. 64 forged driving licences, 430
blank driving licence forms, 13 blank
registration books, rubber stamps etc.
were seized. A case under section 420/468/
471 IPC was registered at the Police
Station Punjabi Bagh on 28th January,
1987 and S persons were arrested.
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Widening Trade Deficit with EEC

*341. SHRI H.N. NANJE GOWDA :
Will the Minister of COMMERCE be
pleased to state :

(a) whether the widenjng trade
deficit Wwith the European Economic Com-
munity is a cause for serious concern;

(b) whether the matter was discussed
with the member States at the 4th
Session of the Indo-EEC Joint Commission
which met at Brussels from 6—8 January,
1987; and

(c) if so, the dctails thereof and the
decision arrived at ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).
At the meeting of the Indo-EEC Joint

Commission held in Brussels in January, .

1987, the Government conveyed its con-
cernabout India’s growing trade deficit
vis-a-vis the European Economic Com-
munity and called upon the EEC 1o take
appropriate measures to help reduce this
trade gap by facilitating increased imports
from India.

(c) Besides emphasising the -conti-
nuity of trade promotion measures alrcady
undertaken for Increasing Indian exports
to the Community, the EEC recognised
the importance to help reduce the trade
gap through additional steps aimed at
export production and greater flexibility
in the various administrative procedures
and regulations affecting India's trade vis-
a-vis the Eusmopean Community.

Master Plan for Tourism is Rajasthan,
Haryana and Gujarat

#342. SHRI VIRDHI CHANDER
JAIN : Will the Minister of TOURISM
be pleased to state :

(a) whether a master plan for tourism
has been formulated for Rajasthan,
Haryana and Gujarat; and

(b) if so, the details thereof ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED): (a) and (b).
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Master Plans for Tourism have not been
formulated for States as a whole. The
Union Ministry of Tourism has, however,
prepared a Master Plan of Mewar Com-
plex and the Master Plan of Chittorgarh
in Rajasthan is under preparation.

Counter Trade deals by private sector.

*343. SHRI V.
REESWARA RAO :

SOBHANAD-
Will the Minister of

.COMMERCE be pleased to state :

(a) whether there is any proposal to |
allow private sector trading houses to
enter into counter trade deals ; and

(b) if so, the details thercofl ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b).
Private scctor trading houses are free to
enter into counter trade deals provided

imports and cxports thereunder are
within the provisions of the prevalent
Import and Export Policy.

[Translation)
Export of Irona Ore

*344, SHRI RAM PUJAN PATEL :

SHRI MULLAPPALLY RAMA.
CHANDRAN :

Will the Minister of COMMERCE be
pleased to state :

(a) - whether Government are conside-
ring to increcase export target of iron ore
for the year 1987-88 ;

(b) whether the export target was
achieved in 1985-86 and _1986-87 ; and

(c) if so, the details in this regard 7

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) to (c)
It is proposed to increase the export of
iron ore (including concentrates and
pellets) in 1987-88, Exports during
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1985-86 and 1986-87 (Apt-!’cb) were as
tmdu : ~
(Rs. in crores)
1985.86 1986-87
(Apr-Feb)
Exports (including 555.62 509.65
concentrates and
peliets)
2. Export target in 1985-86 was

achieved. Final picture about export per-

formance in 1986-87 would emerge only
after March, 1987.

|English)
Recruitment in CRPF )

3530. SHRI ANADI CHARAN DAS:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government have decided
to recruit more personnel for the Central
Reserve Police Force ;

(b) if so, the criteria as to the number
of candidates to be taken from each State;
and

(¢) the places in Orissa where the
recruitment centres would be located for
the purpose ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME K AFFAIRS (SHRI P,
CHIDAMBARAM) : (a) to (¢). It
has been decided to raise a Wing
within the Central Reserve Police Force
for the protection of Banks., Criteria for
selection and the places of recruitment
including Orissa would be the same as are
in vogue at present.

Trade Bill ilntroduced in US Congress

3531. DR, BL. SHAILESH : Wil
the Minister of COMMERCE be pleased
to state :

(a) whether Gonmmm are aware
that the United States of America has

"which would inter-alia permit
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ircluded a new “‘retaliatory’’ provision in
the trade Bill presented to the Congress
recently seeking to give the President the
power to retaliate against those countries
which do not give U.S. companies the
same process to their markets that their
own exporters enjoy in the U.S. ; and

(b) if so, reaction in this
regard 7

India®s

THE MINISTER OF COMMERCE
(SHRI P. SHIVSHANKER) : (a) and (b).
An omnibus Trade Act of 1987 has re-
cently been introduced in tHe US Senate
retaliation
against countries that do not provide
reciprocal access to USA. Further deve-
lopments are awaited. Retaliatory trade
measures against GATT member countries
have, howecver, to be in conformity with
the rules and principles of GATT which
require sanction of GATT CONTRACT-
ING PARTIES.

Indian Companies Awarded Contracts in Iraq

3532. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of COMMERCE
be pleased to state :

(a) whether some Indian Companies
have been awarded contracts for Iraq to
set up cement and cigarette manufacturing
units in that country.

(b) if so, the names of those Indian
Companies ; and

(¢) the value of contract awarded to
cach Indian Company to set up cement
and cigarette manufacturing units in Irag ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a) No,
Sir. No Indian Company has been awar-
ded contract to set up cement and ciga-
rette manufacturing units in Iraq.

A{b) and (¢). Do not arise.
Review of Schemes for Export Houses etc.

3533, SHRI LAKSHMAN MALLICK :
Will the Minister of COMMERCE be
pleased to state :

(a) whether Government propose to
review export promotion schemes with
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respect to Export Houses, Trading
Houses, Import-Export Pass-Book Scheme
and Advance Licences Scheme ;

(b) if so, the details thereof ; and

(c) whether the new package is to be
liberalised ? .

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) to ().
Yes, Sir.

The Government has already aonounced
the liberalised Advance Licensing Scheme
vide Public Notice No.

85-88 dated 19-02-1987, the cOpies of
which are inillble in the Parliament
Library. ‘

The Import-Export Pass-Book Scheme
bas also been reviewed and the decisions
of the Goverament will be obtified soon.

_ The Export/Trading House Scheme is
also under review by the Government.

Joining of APMC by MMTC

3534. SHRI C. SAMBU : Will the
Minister of COMMERCE be plecased to
state :

(a) whether the Minerals and Metals
Trading Corporation propose to partici-
‘pate in th® equity capital of the Andhra
Pradesh Mining Corporation ; and

(b) if so, the details thereof ?

“THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) (a) and (b).
Minerals and Metals Trading Corporation
of India Ltd. (MMTC) proposes to parti-
cipates in the c¢quity capital of Andhra
Pradesh Mining Corporation (APMCQC).
The proposal has been under negotiation
between MMTC, APMC and Government
of Andhra Pradesh. Government of
Andhra Pradesh has approved MMTC's
_ participation to th-mcmofu% of the
total equity of APMC,
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'Itemul of Services of Daily Wage Wﬂhﬂ

in Delhi Cantonment Board

3535. SHRI KAMLA PRASAD
RAWAT : Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that hundreds
of daily wage workers working in Delhi
Cantonment Board since long have been
removed from service ;

(b) if io, whether Government have
conducted any enquiry into it ;

(c) if so, the
result thereof ; and

facts revealed as a

(d) the action taken by Government
in this regard so far 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEAR-
CH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) During the period
May, 1986 to December 1986, 131 laboureérs
were cngaged on daily wages for varying
periods for the specific work of tree plan-
tation and beautification programme in -
the Delbi Cantonment. The average period
of cngagement was 79 days. This work
was completed by December 1986, and
thereafter no workers on daily wages were
cengaged.

(b) No, Sir.

(¢c) and (d). Do not arise,

Army Recruitment Mela In Buhana,
J‘hlhl District, Rajasthan

3536. SHRI MOHD. AYUB KHAN :
Will the Minister of DEFENCE be pleased
1o state :

(a) whether it is a fact that people
of Buhana in Jhunjhunu district of Rajas-

than have to face difficultics in muu
themselves mruncd in army ;

(b) if so, whether Government are
considering any proposal to hold :rmr

- recruitment mela at that place ; and
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the time by which it is companies to declare the foreign e'xchnnje_

(c) if so,
likolnoboornamdume?

THE mmx OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) No, Sir.

(b) and (c). Doa not arise.
(English]

Scheme to develop Everest Estate near
Massoorie

3537. DR. A.K. PATEL:
SHRI C. YANGA REDDY :

Will the Minister of TOURISM be
pleased to state :

(a) whether Government are consider-
ing any proposal to develop Everest Estate
near Mussoorie into a tourist spet ;

(b) if so, the details thereof ; and

(c) the
scheme ?

amount sanctioned for the

THE MINISTER OF TOURISM
(MUFTI MOHD, SYED) : (a) The Central
Ministry of Tourism have not received
any proposal to develop Everest Estate
near Mussoorie into a tourist spot.

() and (c). Do not arise.

Declaration of Foreiga Exchange
Component by Exporters

3538. SHRI NITYANANDA MIJSRA :
Will thé Minister of COMMERCE be

pleased to state :

(a) whether companies given conces-
sions for exporting their goods- do not
indicate the foreign exchange carned by
them and such information has 1o be
gathered by Government from different
sources ;

(b) whether Government are consi-

dering to make it compulsory for such
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component of each consiganment before
they are cleared and finally to indicate
the total earning in the balance sheet ;
and

(c) whether some amendment in the
existing laws is being contemplated to
achieve this objective ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) The
forcign exchange ecarnings are indicated
in export documents sach as - Shipping
Bill and Bank Certificate of exports and
based om them the applications are
made by the Companies for claiming
export incentives.

(b) and (¢). The matter is under con-
sideration.

Export of Marine Products to EEC

3539, SHRI SRIBALLAY PANI- |
GRAHI : Will the Minister of oou‘-
MERCE be pleased to state :

(a) whether it is a fact that India has
been badly hit by the European Economic
Community (EEC) in export of marine
products to EEC member countries ;

(b) whether it is a fact that the EEC
is the World's largest importer of marine
products in India is also the World's
largest exporter of shrimps ;

(c) whether the EEC Commission
assured the Indian officials that the
Community would co-operate with India
in promoting export of marine products
to West Europe ;

(d) whether the request for conces-
sions in import duty made by the Indian
side has been rejected by the EEC though
some other countries have been allowed
bigger concessions ; and .

(e) if so, the details in this regard ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) No, Sir,
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India’s exports of marine products to the
EEC have increased as follows :—
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Qty. Value
(tonnes) (Rs. lakhs)

1984-85 - 8660 3434.22
1985-86 © 14230 4315.69
1986-87 13967 4628.67
(April-December)
1985-86 9928  3027.39
(April-December)

. .

(b) Yes, Sir. The EEC is the world’s
largest importer of marine products and
India is the world’s largest cxporter of
shrimps in quantity terms,

(c) to (¢). During the meeting of the
Fourth Session of the Indo-EEC Joint
Commission held in Brussels in 1987, the
EEC Commission agreed to consider
improved access of Indian exports, inclu-
ding marine products, to the EEC market.
The current rate of duty for the Indian
varicty of shrimps is 4.5% under the
EEC's GSP.

Wﬂ in rules regarding payment
of Freedom Fighter Pension to Ex-INA
Personnel

3540, SHRIMATI GEETA MUKHER-
JEE : Will the Minister of HOME
AFFAIRS be pleased to state

(a) whether Government propese to
liberalise rules governing payment of free-

" dom fighter pension to ex-INA personnel ;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI): (a) and
(b). Suggestions for liberalisftig provisions
of pension Scheme including those for ex-
INA persopnel are received from time to
time. The Committee constituted by the

Government are examining ways and
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mecans of ensuring that eligible ex-INA
personnel are not denied their pension.

Decline in Coffee Export
3541. SHRI MOHANBHAI PATEL :
SHRI CHINTAMANI JENA :

Will the Minister of COMMERCE be
pleased to state : ‘

(a) whether a huge stock of coffee has
accumulated due to good crop and less
demand abroad ;

(b) whether it is a fact that there is
decline in the export of coffee this year ;
»

(c) if so, the reasons thercfor ;

(d) the names of other countrics ex-
porting coff¢e ;

(¢) whether there is an International
Coffee Organisation looking after the ex-
port of coffec ;

(N whether an export quota is being
fixed for cach coffee producing country ;
and

(g) if so, the quota fixed for India for
the ycar 1986-87 ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) Neo,
Sir.

(b) and (¢). Decline in the internation-
al market prices in the second half of this
year coupled with lower production during
coffec year 1985-86, has marginally affect-
ed exports of coffee from India quantita-
tively.

L

(d) Besides India there are many other
coﬂ'ee‘ exporting countries like Brazil,
Columbia, Indonesig, and Ivory Cost etc.

(e) to (g), International Coffee Organi-
sation of which India is a member, con-
trols exports of coffee from member-
exporting countries to member-importing
countries. Export Quotas are fixed for
each member exporting countlty. No quo-

- tas were fixed for 1986-87 because of sus-

pension of quotas w.e,f. 19.02.1986, . .
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Plan to improve working conditions of
Delhi Police " X
3542. SHRI PURNA CHANDRA
MALIK : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government have any plan
to improve workiog conditions of Delhi
Police ; :

(b) if so, the details thereof ; and

(¢) if not, the reasons therefor 7 .

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P,
CHIDAMBARAM) : (2) to (¢). Improve-
ment in the working conditions of Delhi
Police is a continuous process. However,
recently the following steps have” becn
taken to further improve the working con-
ditions of Delhi Police :

(1) The pay scales and emoluments of
the Delhi Police personnel have
since been improved. Outfit
allowance convevance allowance
and dict allowance for various

ranks from Constables to
Inspectors have also since been
improved,

(2) Police housing is f(reated as a
Plan scheme. During the sixth
Five Year Plan, 1528 quarters and
barrack accomodation for 1660
men have been added. During
the 7th Plan period a sum of
Rs. 800/- lakhs has been allocated
for construction of 3972 quarters
and barrack accommodation for
3700 police personnel,

(3) Due to creation of additional
posts, promotional avenues have
been improved,

(4) About 500 additional wehicles
have been provided for better
mobility.

PHALGUNA 29, 1908 (SAKA)
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Appointment of Special Police Officers
in Delhi

3543. SHRI PARASRAM -
BHARDWAJ : Will the Minister of HOME
AFFAIRS be plcased to state :

(a) whtthét a large number of Special

| Police Officers were appointed during 1986

in the respective Deputy Commissioners's
Office under Police Commissioner, Delhi
to help the local police ;

{(b) if so, the status of such Special
Police Officers ;

(c) whether such Special Police Officers
have been provided any special training ;
and

(d) if so, the particulars of such train-

ing alongwith the procedure followed in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) Yes, Sir.

(b) to {(d). The Special Police Officers
are required to keep a watch over the acti-
vities of the anti-social elements in their
respective areas and share this information
with the District Police authorities.

, Vacant Post of Chairman in Silk Board
544 SHRI M. SUBHA REDDY :

‘Will the Minister of TEXTILES be pleas-

ed to state :

(a) whether it is a fact that the Silk
Board has no Chairman for secveral
months ;

(b) if so, the rcasons thcrerbr , and

(¢) whether there is any proposal te
establish a regional branch office of the

- Silk Board in Rayalaseema region in view

of the large quantity of silk available’

there 7

THE MINISTER OF STATE OF THE

- MINISTRY OF TEXTILES (SHRI RAM

NIWAS MIRDHA) : (a) and (b). The
Chairman of the Central Silk Board has
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not been appointed so far, Efforts are be-
ing made to appoint a suitable person as
early as possible.

(¢) Central Silk Board (CSB) has al-
ready established a Regional Sericulture
Research Station at Anantapur to cater to
in Rayalasecma region, CSB has also esta-
blished a Regional Development Office in
Hyderabad which co-oidinates sericulture
development activities in the entires State,
including Rayalascema. |

Re-examination of the case of Netaji's
Disappearance

3545. SHRI SANAT KUMAR
MANDAL : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether Government have decided
to re-examine the case of disappearance of
Netaji Subbas Chandra Bose ; and

(b) if so, what further steps are pro-
posed in the matter ?

R&D needs of the sericulture sector
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THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) No,
Sir.

-(b) Does not arise.

3546. SHRI RADHAKANTA DIGAL :
Will the Minister of TEXTILES be pleas-
ed to state :

(a) the target set and achievement
made in the export of handicrafts includ-
ing gems and jewcllﬂy in 1985-85 and
1986-87 ; and

(b) the target set for the export of
bhandicrafts including gems and jewellery
in 1987-88 ?

THE MINISTER ‘OF STATE (INDE-
PENDENT CHARGE) OF THE MINIS-
TRY OF TEXTILES (SHRI RAM NIWAS
MIRDHA) : (a) and (b). The targets and
achievements in the exports of handicrafis
including gem & jewellery for the year
1985-86, 1986-87 and 1987-88 are given
below :

(Rs. in crores)

Exports of handicrafis

Year Target including gem & jewellery
1985-86 1896 1879.97 (Provisional)
: 1986-87 2050 1781.62 (Provisional)
(April-Dec.’86)
1987-88 2200 -

Fall in Manufacture and Export of Engineer-
ing Goods

3547. SHRI CHINTAMANI JENA :
Will the Minister of COMMERCE be

. ‘pleased to state : .

(a) whether there has been a steep fall
in the manufacture and exports of enginc-
ering goods from the Eastern region ;

(b) if so, the reasons therefor ; and

(¢) the remedial measures being taken
in the matter ?

-

"THE MINISTER OF COMMERCE
(SHRI P SHIV SHANKER) : (a) Exports
of engineering goods from the Eastern
Region iathclutﬂvenunhwebemn
follows :



Lx Weitten Answers PHALGUNA 29, 1908 (SAKA)

Written Answers 54

- M - A —

Year All India Exports Percentage of

Exports from Eastern Eastern Region's
Region share (%)
(Rs. in crores)

1981-82 1042.74 177.45 17.02

1982-83 1011.00 170.00 16.81

1983-84 1000.00 170.00 17.00

1984-85 1150.00 185.00 18.08

1985-86 10G0 00 185 00 18.50

(b) and (c). The cxports from the
Eastern Region have not increased signi-
ficantly. A Committec has been sect up by
the Ministry of Commerce to look into
the specific difficulties of enginecring ex-
porters from the Eastern Region and to
suggest suitable remedial measures,

Production of Alphanso Mango

3548. PROF. MADHU DANDA-
VATE : Will the Minister of COMMERCE
be pleasced to state

(a) whether it is a fact that the Alpha-
nso mango production in the Sindhudurg
and Ratnagiri districts of the backward
Konkan region of Maharashtra is expected
to go up considerably ; and

(b) if so, whether both in the interest
of mango growers and foreign exchange
reserves, Government. propose 1o give
more incentives for export of mangoes ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b),
Sindhudurg and Ratnagiri  districts of
Mabarashira are known for cultivation of
Alphanso varieties of mangoes which are
in great demand in foreign markets. The
State Government of Mahurashtra is tak-
ing measures to encourage production of
Alphanso mangoes, These measures inclu-
de, inter-alia, Capital subsidy of 509% to
small farmers, distribution of planting
material to the farmers who undertake
mango cultivation with their own financial

resources, 50% subsidy against <cost of

plant pr'mcction measures. taken by the
beneficiary cultivators. In order to encou-
rage exports of mangoces Government of
India is already giving incentives like Cash
Compensatory Support, Import Replenish-
ment, elc,

Setting up of Ordnance Flc-toriu in the
Country

3549. PROF. NARAIN CHAND
PARASHAR : Will the Minister of DE-
FENCE be plecased to state :

L4

(a) whether demands for setting up of
ordnance factories in various States of the

country are pending with Government for
decision ; and

(b) if so, the details thereof and the
l. kely date by which decision would be
taken in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE PRO-
DUCTION AND SUPPLIES IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL) : (a) and (b). Loca-
tion of ordnance factories is decided on
techno economic and strategic considera-
tions. On requests received from States/

‘Union Territories viz. Himachal Pradesh,

Kerala, Bihar and the Union Territory of
Pondicherry, they have been informed
that their requests would be kept in view

while finalising the location of new ordnl-
nce factories,
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Closed Textile Mills

3550, SHR1 K. PRADHANI : will
the Minister of TEXTILES be pleased to
state : ¢

(a) the number of sick/closed textile
mills as at the end of January, 1987 in each
tate ; .

»

(b) the numbér of workers affected as
a result of closure and sickness ; and

(¢) the value of production loss due to
this ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) A Statement 1is
given below,

(b) The number of employces affected
was 91370.

{c) The value of production loss due
to the closure of these mills was equivalent
to the value of production against their
installed capacity.

Statement
Name of the State No. of
- Mills
¢ N

1 2
1. Andbra Pradesh 1
2. Bibar 1
3. Gujarat 23
A. Ahmedabad City 16
B. Rest of Gujarat 7
4. Haryana 2
5. Karafaka - 4
6. Madhya Pradesh 3
7. Maharashtra . 8
A. Bombay City Ly
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1 2

B. Rest of Maharashtra 5

8. Rajasthan 5
9. Tamil Nadu 20
A. Coimbatore 10

B. Rest of :l‘lmil Nadu 10

10. Uttar Pradesh “
11. West Bengal 3
Total 3 74

e ————e e . 2. A s e —_ e P —

Extension of Dry Port Facilities

3551. SHRI KAMLA
SINGH : Will the Minister
MERCE be plecased to state :

PRASAD
of COM-

(a) the freight carncd by the Dry Port
in Delhi during the last twelve months ;
and

(b) the places where dry port facilities
are proposced to be extended during the
next two years ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) No Dry
Port is functioning in Declhi. However,
essential facilities of a Dry Port have been
made available through an Inland Contai-
ner Depot (ICD), a pilot project, by Rail-
ways and a container Freight Station
(CFS) operated by Central Warchousing
Corporation in Delhi area.

Rs. 7.11 crores, as freight, were earned
from February 1986 to January, '87 in the
ICD, New Delhi. In addition, six ICDs
are being operated by Rallways at other
locations.

(b) An in-depth examination is being
made by Railways to replace the pilot
facility at Delhi by a Modern ICD at
Tughalakabad. A Final decision on this
and on other locations would be taken in
consultation with concerned Departments.
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Implemen htlon of recommendations
of Fourth Pay Commission

3552* SHRI JANAK RAJ GUPTA :
Will the Minister of DEFENCE be pleased
to state :

(a) the action Government have
taken to implement the recommendations
of the Fourth Pay Commission for the ex-
servicemen ; and

(b) the details thercof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH): (a) and (b). The
recommendations of the Fourth Central
Pay Commission in its Report Part 1l on
a rationalised pension structure for the
present pensioners including ex-servicemen
coptained in Chapter 10 of the said Re-
port have been accepted. The recom-
mendations on disability element for
existing pensioncrs have been improved
upon and the reccommendation on coastant
attendance allowance for existing disability
pensioners has been accepted. A state-
ment about some of the important deci-
sions of Government on the recommenda-
tions was made in the Lok Sabha on
13-3-1987 by the Minister of State in the
Ministry of Personnel, Public Grievances
and Pensions. Orders have also been
issued raising the minimum pensions and
minimum family pengion to Rs. 375 - p.m,
as against Rs. 300 recommended by the
Pay Commission. . Orders in regard to
other recommendations will be issued
shortly.

The Commission in Chapter 14 of itg
Report Part Il has recommended that as
far as possible the various tradces in the
three Services may be included in the list
on a continuing basis so that any service-
men on retirement has no difficulty in
getting absorbed in trade similar to one
from which he retired. A similar recom-
mendation was also made by the High
Level Committee on the problems of Ex-
servicemen. In pursuance of the recom-
mendation of the Commitiee, a Standing
Committee under the Chairmanship of
Director General (Resecttlement), Ministry
of Defence with representative from three

L
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Services and various Ministries has been

. constituted, A Directory of Equation of

Service Trades with Civil Trades has
alreudy been brought out, The Committee
will review the position on a continuing
basis.

The Commission has also made other
recommendations in chapter 14 and 15 of
the Report, Part II like medical facilities
for Ex-servicemen, strengthening and
reorganisation of the set up of the
Directorate General of Resettlement, an
effective machinery to help retiring
servicemen in getting placement in civil
jobs and monitoring of implementation,
and upgradation of the post of Director
General Resettlement, Decision on these
recommendations will be taken in due
course,

Appraisal of Madras Export Pro-
cessing Zone

3553. SHRI P.M. SAYEED : Wil
the Minister of COMMERCE be pleased

10 state :

(a) whether Government have exami-
ned the functioning of the Madras Export
Processing Zone after it was cleared in
August, 1983 ;

(b) if so, the achievements of the
project so far ;

(¢) the annual export target and the
actual annual exports ; and

(d) whether any applications are
pending and if so, the number thercof ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a) and
(b). Progress of Madras Export Proces-
sing Zone, among others, is reviewed from
time to time. Arrangements have been
made for the requisite infrastructural
facilities in the zone including water,
power, communications and warchousing.
12 industrial units have commenced pro-
dyction while construction of factory
buildings for another 11 wunits has. been
taken in hand.

(¢) Exports from Madras Export Pro-
cessing Zone so far have accounted for



ll 10,48 crores while target for 1987-88
has been fixed at Rs, 30 crores.

(d) Three applications, which were
received too late to be placed before the
last meeting of the Board of Approvals
for Madras Export Processing Zone held
on 9 3.1987, are pending. None of the
old applications is pending for considera-
tion of the Board of Approvals.

Participation of India at Paris Trade
Fair

3554, SHRI C.K. KUPPUSWAMY :
Will the Minister of COMMERCE be
pleased to state :
the

(a) types of commodities for

which orders were booked at the Indian

pavilion at the recently concluded Solon
International Due pret-A-Porter Feminin,
Paris ;

(b) _the value of orders booked in
terms of Indian rupces for each suclr com-
modity ; and

(c) the extent to which export busi-
ness was generated by India's participation
at the aforesaid fair ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) to (c).
The types of commodities for which
orders were booked and the approximate
value thereof at the Solon International
Due Pret-A-Porter Feminin,

MARCH 20, 1987

60

1 il
Leather hand bags 31,00
Handicrafts 31,00
Fabrics 13.50
Sportswear 9.50
Hosiery 7.50
Costume jewellery

42.50

Paris is as

follows :

Item Approx. value of
orders booked
(Rs. in lakhs)

1 2

Readymade garmets 185.50

Silk sequin dresscs v 175.00

Silk inrm_els 101.00

Scarves 79.10

.

The total export business generated
at the fair was about Rs 6.70 crores.

Export of Engineering Goods to
1555, SHRI SRIKANTA DATTA

NARASIMHARAJA WADIYAR : Wil
the Minister of COMMERCE be pleased
to state : X

(a) whether Poland has beed import-
ing Indian engineering products ;

(b) if so, since when and the value
of engineering products exported to Poland
in 1985 86 and 1986-87 ;

(¢) whether Poland has expressed its
desire to increase import of engincering
goods ; * |

(d) if so, the details of the pmpoolll
from Poland ; and

(e) the projection made for exporting
engineering products to that country in
1987-88 7

" THE MINISTER OF COMMERCE
(SHRI P, SHIV SHANKER): (a) and
(b). Poland has been importing some
engincering goods from India for a number
of years although the value bas been
relatively small. The information about

such exports in 1985-86 and 1986-87 is not

yet available,

(c) to (¢). Poland has indicated its
willingness to step up purchase of engi-
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neering items from India. In this con-
nection it sent a delegation to India in
February, 1987 to study a wide range of
Indian enginecering items which included
automotive components, electric & elcctro-
nic components, castings and forgings,
band, machine and pneumatic tools, metal
treatment and finishing equipment, bicycle
components, agricultural implements, home
appliances, stainless steel products, equip-
ment for metallurgical industry, etc, It
is hoped that Poland would consider pur-
chase of some additional guantities of
engineering items from India, especially
in the present context where the balance
of trade is in favour of Poland. In the
Indo-Polish Trade Plan for 1987, the level
of Indian exports to Poland has been
aimed at the order of Rs. 250 crores, the
engineering items accounting for about

one-eighth of this.
Export of Iron to Japan

3556. SHRI HARIHAR SOREN : Wwill
the Minister of COMMERCE be pleased
to state :

(a) the gquantity of iron ore exported
to Japan in 1986-87,

(b) whether Government have a pro-
posal to increase the export of iron ore
to Japan in 1987-88; and

(c) if so, the total tonnes of iron ore
exported projected for Japan in 1987-.88 ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) 16.07
million of iron ore has been exported to
Japan during 1986-87 (April, 1986-Fcb,
'87).

(b) and (¢). The negotiations for price
and guantity of iron ore to be contracted
, for export during 1987-88 from India to
Japan have not been concluded so far.

[Transiation)
Home Guardsin Delhi

3557. DR. CHANDRA SHEKHAR
TRIPATHI : Will the Minister of HOME
QPFAIRS be pleased to state :

fs) the total nm;:bu of Home Guards
working in Delhi at present;

PHALGUNA 29 1908 (SAKA)
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(b) whether all the Home Guards
are given equal salary without taking into
account the duty hours put in by them;

(c) if so, what are their duty hours
and the amount of salary paid to them in
lieu thereof;

(d) whether most of these Home
Guards are ugemployed;

(e) if so, whether Government will

_consider to regularise their services; and

(f) if so, by what time and if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF ‘PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) Out of the
enrolled strength of 8,900 Home Guards
in Delhi, about 8,340 are called for dﬁty '
per day,

(b) and (¢). Home Guards being a
voluntary force are not cligible for salary
but are paid an out-of-pocket allowance
of Rs. 15/- per day for 8 hours' duty.

(d) As the éoncem of Home Guards
is voluntary, some unemployed persons
may also enrol themselves as Home Guards
volunteers. The force does not aim to
provide employment to its volunteer mem-
bers.

(¢) Since Home Guards is a voluntary
force deployed for a tenure of 3to S
ycars, the question of regularising their
services does not arise.

(f) Does not arise.

[ English]
Working of Ashok Yatri Niwas

3558. SHRI VIJAY KUMAR
MISHRA : Will the Minister of TOURISM
be pleased to state :

(a) whether it is a fact that accommo-
dation in ,Ashok Yatri Niwu is in many
cascs refund even to those who book in
advance against cash payment;



63 Written Answers

(b) whether itis also a fact that those
who have advance booking have to wait
for hours in the Lobby before getting
accommodation; and '

(c) if so, the steps taken to streamline
the working of the Niwas Reception

Office ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) No, Sir.

(b) Due to very high occupancy, some
of the guests of the Ashok Yatri Niwas
arriving before the check-in time i,e. 12
noon On rare occasions may have to wait
till 12 noon being the check-out time when
a large number of guests lcave the Hotel,

(c) The reception staff has  been
insttucted to extend prompt service to
the guests. The maopower: at the Rccep-
tion has been strengthened and time for
allotment of rooms has been zdvanced
from 12 noon to 8 A.M. without extra

charge.

Meeting of Indo-Iranian Joint Commission

3559, SHRI PRAKASH CHANDRA :
SHRI SUBHASH YADAYV :

SHRI DHARAM PAL SINGH
" MALIK :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state

(a) whether a mceting of the Indo-
Iranian Joint Commission was held in New
Delhi during February, 1987;

(b) if so, the details thereof; and
(¢) the decisions arrived at ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO): (u) Yes
Sir. The 4th Session of the Indo-Iranian
Joint Commission was held in New Delhi
from February 19 to 20 1987. The Joint
Commission was co-chaired by the Foreign
Ministers of the two countries,

(b) a:id (c). The . Joint Commission
meecting reflected a shared desire to ex-
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pand and diversify mutually beneficial
bilateral cooperation. The two sides
agreed to make greater efforts to achieve
higher levels of commercial exchanges. In
the field of industry several areas of
cooperation were identified. The two
sides also agreed to hold further talks on
the pending issues of the Kudremukh
Iron Ore Project. The Indian side agreed
to provide training slots to Iranian natio-
nals. Visits would be exchanged in the
arcas of culture and art. A Joint Commi-
ltee was sct up to monitor the progress in -
the implementation of the decisions
arrived during the Joint Commission
meeting.

Countries participating in LLT.F. at
Pragati Maidan

3560 DR, G. VIJAYA RAMA RAO:
Will the Minister of COMMERCE be
plcased to state :

(a) the number of countries which
participated in the recently held India
lotecnational Trade Fair at the Pragati
Maidan in New De¢lhi;

(b) the total expenditure incurred on
this Trade Fair; and

(c) the number and value of export
orders the Indian Companies have bagged
during the aforesaid Trade Fair 7

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) 31
Countries participated in the India Iopter-
national Trade Fair, 1986 (November 14-
30, 1986).

(b) The estimated
I.LILT.F. is Rs. 2.67 crore,
1

{c) The export business generated at
the fair is about Rs. 57 crores.

expenditure on

Sell-Sufficiency in Rubber Production

3561. SHRI K RAMAMURTHY : will
the Minister of COMMERCE be pleased
to state

(a) whether the United Planters
Association of South India has represented
to Government that indiscriminate imports
of rubber on the ever of the arrival of the

\
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new crop has led to the collapse in the mar-
ket since September, 1986 and the price of
rubber has slumped due to heavy imports
almost double that of the previous year;
and

~ (b) if so, the steps being taken to
make the country self-sufficient in rubber
production ?

THE. MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a) The
representation of the United. Planters
Association of South India was reccived
by the Government. Rubber prices in the
domestic market started falling slightly
below the given price band in the month
of September, 1986 due 1o onset of peak
production period and lesser demand from
consumers. Import requirement for rubber
is carcfully assessed ecach ycar taking into
considcration the supply and demand
situation.

(b) With a view to stepping up the
production of rubber and thereby reducing

its imports and achicving sclf sufficiency

the Goveroment is giving assistance in the
form of cash subsidy, scientific and
technical support, supply of high yielding
planting materials and is uondertaking
rescarch on all aspects of cultivation and
production of rubber. Besides, a project
for accelerated development of rubber in
the North Eastern Rcegion is under implc-
mentation,

Operation outside India by Tata Group

3562, - SHRI BANWARI LAL
PUROHIT Will the Minister of
COMMERCE be pleased to state :

(a) the number of companies of Tata
group which have been given permission
under the Forcign Exchange Rcegulation
Act (FERA) for operations outside India;

(b) whether it has come to the notice
of Government that there are a number
of companies associated with the above
group with operation outside India with-
out neccessary approvals required under
the Foreigh FExchange Regulation Act
(FERA); and .

(¢) the action contemplated by Gowem

ment against them ?
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THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a) to (¢).
Information is being collected. ol
[ Translation]
Decline in export of sports goods
3563. SHRI NIRMAL KHATTRI:

Will the Minister of COMMERCE be
pleased to state :

(a) whether it is a fact that export of
sports goods has declined this year;

(b) the role played by the Sports
Goods Export Promotion Council in this
regard;

{(c) whclfxcr it is also a fact that the

" Council did not utilise the funds allotted

to it for research and development during
the past few years; and

(d) if so, thé reasons therefor ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a) No,
Sir.

(b) Does not arise.

(¢c) and (d). A lump sum provision
included in the budget for 1985.86 for
resecarch and development could not be
utilised because no specific proposal was
reccived from the industry.

_f'ElI"Jh]
Detention of Indians in Singapore

3564. DR. V. RAJESHWARAN : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the number of Indians detained -in
Singapore during the last one year;

(b) whether it is a fact that these
,persons of Indian origin are engaged in
Smnpore Mass Rapid Tramit lyllemn
labourers; and

{c) the steps Government have taken .
up or propose to take up io this regard ?
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| THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS

(SHRI K.

NATWAR SINGH) : (a) to (¢),

The information is being collected and
will be placed on the table of the house
as early as possible. :

- 3565.

Communal Vielence

SHRI SUBHASH YADAV :
SHRIMATI MEIRA KUMAR :

SHRI K. RAMACHANDRA
REDDY 1

SHRI DHARAM PAL SINGH
MALIK :

SHRI K. PRADHANI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether there was a considerable
Increase in incidents of communal violence

-

in various parts of the country during the
last one year;

(b) if so, the details thereof;

(c) estimated loss of life and property;
and

(d) steps being taken to prevent such
violence in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE’
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) to (¢). On the
basis of available information, particulars
of major communal riots which occurred
in the country during the year 1986 arec as
under :

Place and date No, of Loss of
Persons property
Killed. (Rs. in lakhs)
1 3
Bihar :
Nawada (April 22) 10* N.A. *According to the
Govt. of Bibhar only
3 decaths can be
attributed solely to
communal violence,
Gujarat :
Ahmedabad :
(Jan. 5-7) 9 7.73
(Jan, 22-24) 5 0.38
(March 26-30) 4 0.05
(July 9-17) 49 63.16
Veraval  (March 26-27) . 13 246.98
Nadiad (Aug. 9-16) 7 1.01
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i g 2 3
: (Sept. 17-20) | : 5 3.81 7
Karnataka :
Ramanagaram (July 22-25) 3 3.34 .
Bangalore (Dec. 7-8) 11 " 127.65
Mysore (Dec. 7-8) . -4 10.20
Madhya Pradesh :
Sehore (Feb. 16-17) 8 100,00
Maharashtra :
Nasik (May 10) 8 43,05
Panwal (May 10) 2 66.48
Amravati  (Nov. 2-4) 7 5.83
Uttar Pradesh :
Meerut (Feb. 26) 2 7.42
Neuria (March 26-27) 26 0.54
Allshabad (June 14-18) 9 2.65 '
(N.A. stands for Not Available)
(d) The necessity of maintaining com- Minister, Smt. Indira’ Gandhi was com-

muna! harmony and public order has been
time and again siressed on the State
Governments/Union Territories. Sugges-
tions have been made to them to stréeam-
line the administrative and intelligence
machinery and for measures like arrest
_ of anti-social clements, scarch and seizure
for the recovery of arms and ammunition
and action against clements inciting
communalism. Central forces have also
been made available as and when asked”
for. Apart from this, timely alerts are
sounded and guidance and advice provided
as and when required. A detailed set of
guidelines for effective control of com-
munal violence, which was reviewed and
revised in 1985 has also been circulated
amongst all the State Governments,

It is also in this context that the 15-
point programme of the former Prime

mended to the State Governments. The
National Integration Council deliberated
on various issues in its meetings held on
12th September, 1986, In this connection
the Home Minister has also addressed all
the Chief Ministers of States/Union Ter-
ritories in October, 1986,

[ Translation]

Visit of delegation to USA for promotion
of textile exports

3566. SHRI TEJA SINGH DARDI :
Will the Minister of TEXTILES be pleas-
ed to state :

(a) whéthcr a high level delegation
recently visited U.S A, with a view to in-
crease the teéxtile export ; -
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(b) if so, the number of the persons in
this declegation and whether they were
connected with textile indmgr’y .

(c) the total incurred

thereon ; and

expenditure

(d) the number of concrete commer-
cial agreements reached or likely to be
reached for the promotion of textile
export after the visit of this delega-
tion ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) Yes, Sir.

(b) The delegation comprised one
Government official of the Ministry of
Textiles and three non-officials connected
with textile exports.

(c) The total expenditure incurred by
the Government was around Rs., 1.1
lakh,

‘ (d) The delcgation during the course
of its visit to the USA signed the Indo-US
Bilateral Textile Agreement and assessed
the scope for further diversification and
growth in export of textile goods in con-
sultation with the importers and trade
channels in USA. In addition, some
outstanding bilateral problems were also
resolved during the visit of the delega-
tion.

Export of sports goods

3567. PROF. CHANDRA BHANU
DEVI : Will the Minister of COMMERCE
be pleased to state :

(a) the quantity of sports goods ex-
ported during the Tast three years, yecar-
wise ; and

(b) the names of'lhe countries to
which exported ?

THE MINISTER OF COMMERCE
(SHRI P, SHIV SHANKER) : (a) Export
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data compiled by Sports Goods Export
Promotion Council in value terms for the
last three years is indicated below :

(CIF value in
Rs. crores)
1983-84 27.55
1984-85 28.91
1985-86 30.11

(b) Indian sports goods are exported
to a large number of countries. The
major destinations are UK, Australia,
USSR, West Germany and USA.,

[ English]

Cadre Review for civilian workshop offi-
cers in Corps and electrical and
mechanical engineers

3568, SHRI C.D. GAMIT : Will the
Minister of DEFENCE be pleased to
stale :

(a) whether a cadre review for the
civilian workshop officers (technical) in the
corps of EME has been cirried out ;

(b) if not, the reasons therefor ; and

(c) when it is proposed to be under-
taken ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI ARUN
SINGH) : (a) No, Sir.

(b) and (c). The matter has first to be
considered by a Cadre Review Committee,
which is being set up. As soon as the
Commitiee's recommendations become
available the matter shall be progressed
‘l‘uﬂher, : '
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Increase in Imports

3569. SHRIMATI PATEL RAMABEN
RAMJIBHAI MAVANI :

SHRI SOMNATH RATH :

Will the Minister of COMMERCE be
pleased to state :

(a) whether the import bill of the

country is increasing ;

(b) if so, the steps being contemplated .

for bringing it down ;

(c) whether it is a fact tlu.t a Com-
mittee was sct up to look into the matter ;
and

(d) if so, the findings/recommendation
of the Committee and the action taken
thereon ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) During
1985-86, India's imports were of the level
of Rs. 19,759.43 crores as compared to the
imports of Rs. 17,134.20 crores during
1984-85, registering an increase of 15.3%.
However, during April-December, 1986,
imports were of the level of Rs. 14,188.98
crores as compared to import of Rs.
13,866.57 crores in the corresponding
period of April-December, 1985 showing
only a marginal increase of 2,.39%,.

(b) to (d). No formal Committee
has been constituted. A Group of con-
cerned Secretaries was asked to go into

the question of curbing of import of non-

essential items. As suggested by them,
tightening of procedures and stricter scru-
tiny of imports are being made.

Hotel as an Industry in Karnataka

3570. SHRI V.S8. KRISHNA IYER :
Will the Minister of TOURISM be pleased
to state @

(a) whether the State Government of
Karnataka had approached the Union
Government to treat Hotel as an Industry
in Karnataka ;

(b) if so, when the proposal was sent ;
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(c) the Government's reaction there-
on ? ‘

THE MINISTER OF .TOURISM
(MUFTI MOHD. SYED) : (a) to (c). Follo-
wing the recommendation made in the
Approach Paper on Seventh Plan as for-
mulated by Planning Commission and
approved by the National Development
Council, the Union Government have
been requesting all State/U.T. Govern-
ments including Karnataka to accord hotel/
tourism the status of an industry, The
State Government of Karnataka is yet to
take action in this regard. -

Polyester cloth in handloom sector

3571. SHRI K. RAMACHANDRA
REDDY : Will the Minister of TEXTILES
be pleased to state :

(a) whether the State Government of
Andhra Pradesh has decided to go in for
the polyester cloth in handloom industry ;

(b) whether Union Government have
imposed any condition thereon ;

(c) if so, the details thereof ; and

(d) the reasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) and (b). Yes,
Sir.

(¢) This Scheme, known as Susman
Cloth Scheme, involves production of
polyester blended cloth in the handloom;
sector by using duty free polyester fibre.
Only shirting and suiting are allowed to
produced with maximum selling prices
fixed at the rate of Rs. 25/- and Rs. 40/-
per square metre respectively. Fabrics
produced under the Scheme should contain
more than 409% but less than 70% of
polyster fibre by weight, ‘

(d) Pollowing the introduction of
Sulabh Cloth Scheme in the NTC lector.
which is also produced by using duly free
polyester fibre, there had been ge nds
from many States, includin; Andhra
Pradesh, to introduce such a Scheme in
the handloom sector. The Susman |
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Scheme is modelled on the Sulabh Cloth
Scheme which has similar conditions.

Export of Foodgnlu

3572. DR. P. VALLAL PERUMAN :
Will the Minister of COMMERCE be
pleased to state :

(a) the guantity of food-grains expor-
ted during the last three years and the
foreign exchange c¢arnings therefrom ;
and

(b) whether the f 0.b. rate per quintal
works out to more than the cost of pro-
curement and other incidental charges ?

THE MINISTER OF COMMERCE
(SHR1I P. SHIV SHANKER) : (a) The
quantity and value of export of foodgrains,
as per provisional data compiled, during
the last three years were as under : —
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Year Quantity Value
(Lakh tonncs) (Rs. Crores)
1983-84 1.70 102,39
1984-85 2.76 170.53
231.73

1985-86 5.74

(b) The sale price realised in commer-
cial sales is governed by international
price trends ; and in the case of wheat
exports has been lower than the interpal
economic costs of Food Corporation of
India, -

Meeting Demand of Tin by MMTC

-3573. SHRI N. DENNIS : Will the
Minister of COMMERCE be plcased to
state :

(a) whether the Minerals and Metals
Trading Corporation has been able to
‘clear all the outstanding demand of tin
in the Eastern region and the Delhi
region ; '

(b) whether the Corporation proposes
to take advance action to meet the natio-
pa) tn demand ; and
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(¢) whether Government have any
plan to increase the production of tin
materials in the country ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) to (c).
MMTC has adequate stock to service its
requirecment of busers in these areas. Tin,
however, is not being produced in India.

[Translation)

Indian Prisoners in Chinese Detention

3574 SHRI DILEEP SINGH BHU-
RIA : Will the Minister of BXTERNAL
AFFAIRS be pleased to state :

(a) whether any Indian Prisoners of
War or any missing persons of 1962 War
are stili under Chinese detention ; and

(b) if so, the action taken by Govern-
ment to secure their release and the

reasons for not securing their release so
far 7

- THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) No,
Sir.

(b) Does not arise.
[English)

Economic Cooperation between India
and Cavada

3575. DR. V. VENKATESH : will
the Minister of COMMERCE be plcased
to state :

(a) whether Canada and India are
having vast opportunities for economic
cooperation between them ;

(b) if so, whethber a large number of
Canadian private sector companies are

looking for trade collaboration with
India ; and

(c) if so, the details thereof ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) to (¢).
India and Canada have a long record of
cconomic cooperation whereby Canadian
assistance has been provided for financing
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mutually agreed projects in India’s priority
sectors. In the past, cooperation by way
of industrial collaboration has not been
substantial. However, recently Canadian
private sector companics have been show-
ing interest in opportunities for joint
ventures, licensing and technology trans-
fer with Indian firms. During the second
mecting of Indo-Canadian Joint Business
Council held in Toronto and Montreal in
June 1986 a number of arcas were identi-
fied for joint ventures and technology
transfer. An Industrial Cooperation
Mission for technology intensive industries
visited India in November, 1986. Canada
participated as a partner country for the
Seventh Indian Engineering Trade Fair
organised by the Confederation of Engi-
necering Industries in February, 1987 in
which it exhibited its achicvements in
industrial technology and rclated services
with a view to sceking industrial collabo-
rations in India.

. Land for Construction of Hotels in
States

ANANTA  PRASAD

SETHI :

3576. SHRI

SHRI LAKSHMAN MALLICK :

SHRI AKHTAR HASAN :

Will the Minister of TOURISM be
plecased to state :

(a) whether itis a fact that Union
Government have approached the State
Governments to give land on reserved
rates for construction of hotels at major
tourist centres to make up for the shortfall
in accommodation ; and

(b) if so, the names of the States
which have responded favourably to this
suggestion alongwith the names of the
places where such tourist hotels are going
to be constructed, State-wise ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) and (b).
Yes, Sir. To make up for the shortfall
in hotel accommodation at certain major
tourist centres in the country, the Union
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Government have written to the concerned
State/U.T. Governments to ecarmark sui-
table sites for hotels at these centres and
make them available to private entre-
prencurs at recasonable rates. Information
about the specific action taken by them is
yet to be received.

Low Cost Tourist Hotels in Bombay

3577. SHRI GURUDAS KAMAT :
Will the Minister of TOURISM be pleased
to state :

(a) whether Government
that Bombay attracts
tourists cvery vear |

are aware
large number of

(b) if so, the number of tourists
visited Bombay during the last three
ycars ;

(c) whether Government are also

aware that there is acute shortage of tou-
rist accommodation in Bombay particu-
larly low cost hotels ; and

(d) if so, whether Government would
consider construction of low cost tourists

-hotels in Bombay for the facility of the

tourists and the details of plan for the
year 1987-88 ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED): (a) Yes, Sir.

(b) Statistics of foreign tourist arri-
vals arec compiled on an all-India basis
and not State/city-wise. However, accor-
ding to the Survey of Foreign Tourists in
India 1982-83, - about 45.959% of the
foreign tourist arrivals in India visited
Bombay.

(¢) During tourist secason, shortage
of hotel accommodation of practically all
categorices is gencrally experienced in all
major cities, including Bombay,

(d) At present there is no scheme
for the construction of” low cost tourist
hostels by the Department of Tourism or
by the India Tourism Development Cor-
poration, a public sector undertaking.
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’
Sickness in Weaving Sector (c) the causes of persisting sickness

3578. SHRI BALASAHEB VIKHE
PATIL : Will the Minister of TEXTILES
be pleased to state : ‘

(a) whether any fresh welving capa-
city bas been created in the organised
mill sector ;

(b) if so, the production figures of
cloth in both organised and unorganised
sectors during last three ycars ;

in the weaving sections of mills ; and

(d) the steps Government are tl‘.ki\n;
to remove these causes 7

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA): (a) Yes, Sir.

(b) The cloth production sector-wise
during 1984.85, 1985-86 and 1986-87 is as
under :

(In million metres)

Sectors 1984-85 1985-86 1986-87
(estimated)
Mill Sector 3432 3376 3303
Powerloom Sector 5445 5886 6149
Handloom Sector 3137 3236 3323
- Total : 12014 12498 12777
(¢) The main reasons of the sick- (4) Sectting up of a Nodal Agency to
ness in the composite mills are relatable evolve and manage the rehabilita-
stagnation in the demand for fabrics, lack tion packages in  respect of
of modernisation, low productivity, potentially wviable sick textile
inefficient management, high clectricity mills ;
charges, mounting wage bill, surplus _

labour, high incidence of excise dutics
and shift in consumer preference from
cotton to blended and man-made fabrics
etc,

(d) Ib consonance with the new Tex-
tile Policy of June, 1985, Government
have taken following mecasures (o enable
. the textile industry to come out of sick-
ness :

- (1) Lifting of.ban on creation or
contraction in the weaving capa-
city ; . ‘

(2) Permitting full fibre flexibility as
between cotton and man-made

fibre/yarn’;

Concession in  fiscal levies on
- ¢ertain man-made I!bretlyarn -

- (3)

(5) Creation of a Textile Modernisa-

tion Fund ;
(6) Creation of a Rchabilitation Fund
for the workers who might be

displaced due to permaoent
closure of sick mills,

Proposal to develop Pushkar Raj as
Tourist Resort

3579. SHRI VISHNU MODI : Will
the Mipister of TOURISM be pleased to
state .

" (a) whether there is any proposal to
develop the holy Pushkar Raj in Ajmer
district of Rajasthan as a tourist resort ;

- (b) if so, the salient features of the
proposal ; and
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(¢c) the reaction of Governmant ‘Statement
thereto ? ] . 3 p
RECOMMENDATIONS
THE MINISTER OF TOURISM -
(MUFTI MOHD., SYED): (a) to (c). 1. Import window of raw wool to

The Ministry of Tourism has sanctioned
an amount of Rs 12,99 lakhs alongwith an
advance of Rs. 7,00 lakhs during 1985-86
for development and modification of
Indra Ghat & Karni Gbhat at Pushkar. 2.
Recently, a proposal for creation of Push-
kar Tourist Village at an estimated cost

of Rs. 23 20 lakhs has been received for ¢ 3,
inclusion in 1987-88 plan.
Development of Wool Indastry 4.

3580. SHRIMATI BASAVARAIJES-
WARI :  Will the Minister of TEXTILES 5
be pleased to state : '

(a) whether the Committec appointed
10 suggest measures for development of 6.
wool industry submitted its report in 1983;

(b) if so, reccommendations made by 7.
the Committee ; and

(¢c) whether the recommendations 8.
have becn implemented by Government ?

THE MINISTER OF STATE OF THE 9
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) Yes, Sir.

(b) The details of the recommenda- . 10.

tions of the Study Group are given in the
statement given below,

remain open but restricted to

actual uscis.

Prevention of export of cross-

bred sheep.

Formation of State-level Market-
ing Boards and Corporations,

World Bank Project for Sheep
Development.,
All India Shcep Development
Programme.

Financing of Shecep development
schemes by NCDC,

Study of alternate uses of coarse
wool,

Export

of coaise wool to be
encouraged.
Adoption of practical grading

system for raw wool.

Cciling to be placed on import of
rags not for cxport, and increase
of duty to bring it on a par with
raw wool.

(¢) 1In general, the rccommendations
made by the Study Group which were 11. Expansion for spindlcage to be
found acceptable, bave been implemented. amended as below :
Minimum De-licensed Delicenced Max. Max. Size
Viable Limit limit in Size for back-
size backward ward
Arcas area.
- - - —— T,
Worsted 4800 4800 5600 . 20000 24000
Non-worsted 2400 2400 3200 x,sooo_ 20000 _
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12,

13.

14

15.

16.

17.

18.

19.

g R

27.

28,

29.
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Possibility of relaxation spindle/
loom ratio for hill/backward
arcas,

Restriction on Blended yarn by
non-woollen sector.

Unauthorised powerlooms to be
rcgularised with export obligation.

Shoddy sector to be encouraged
to use synthetic rags for export
gradually.

Gradual Restriction on import
of wool tops.

Abolition of excise duty on indi-
genous wool tops.

Amendment of Section 22(g) of
Finance Act 1979 to .allow the
use of small mechanical tools in
the production of hand-knotted
carpets.

CCS on carpets should distrin-
guish between different qualities
of hand knotted carpets.

Role of HHEC in marketing car-
pets,

woolmark label to be used,

Misc. recommendations about

hand-knotted carpets.

Restriction to be placed on wool-
len machine made carpets and
synthetic carpets for export
encouraged.

Special treatment for kbhadi by
way of placing Govt, orders.

Use of Blends.

Possibilities of
explored.

export to be

Constitution of Kbadi Institute.

Shrink treatment and use of im-
proved charkhas.

Product and market diversification
in bandlooms.
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30. Transition to organized produc-
tion and package of services,

31. Supply of yarn.

32, Shrink proofing and super-wash-
ing.

33. 1009 export facilities.
34. Reduction of duty on machinery.

35. 1DBI loans, collaboration incen-

tives.

36. Sucamlining of cumbersome pro-
cedure incentives and credit.

37. Export of yarn to be restricted.

38. Reduction of Excise on blends.

39. Removal of Excise on carded
gilled slivers where self-consu-
med,

40. Formation of Wool Board,
41. Use of coarse wool in durries ctc.

42, Pilot mill or alternative way of
testing WRA products.

43. Integrated study from sheep
development to product sold.

Increase in the activities of Pak spies

3581. SHRI PRAKASH V. PATIL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the activities of Pak spies
have increcased during the last three
months;

(b) if so, the number of spy networks
busted,

(¢) the number of Pak spies and their
Indian accomplices arrested;

(d) the main arca of their opecration;
and ' '

(¢) the action being taken to check
espionage activities 7
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THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. CHIDAMBARAM) : (a) to (¢). Accor-
ding to information available, during the
period from December 1986 to Fcebruary
1987, 12 Pak espionage casces have becen
uncarthed in the country. In these cases,
3 Pak nationals and 16 Indian nationals
have becen arrested The arrests were made
in Anupgarh (Raj.), Kutch (Gujarat),
Bhatinda, Gurdaspur and Fcrozepur
(Punjab), Jammu region of Jammu and
Kashmir.

Constant vigilance is being maintained
by security agencies to uncarth, detect
and ncutralise ,l'ny attempt at cspionage
by any individual or organisation.

Production, export and Retail Price
of Cuhr-

3582. DR. CHINTA MOHAN : Wil
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the Minister of COMMERCE be pleased
Lo stale :

(a) whether higher export of carda-
mom is possible and if so, the details
thereof;

(b) the State-wisc production of car-
damom, national requircments and export,
year-wise for last three years; apd

(c) whether Government propose to
fig maximum retail prices 1o ensure that
exports do not become detrimental to the
consumers 7

THE MINISTER OF COMMERCE
(SHRI1 P. SHIV SHANKER) : (a) Com-
petitive prices in the international market,
increased publicity and quality production
can boost Cardamom exports, subject to
demand by importers.

(b) The table below would give state-
wise production, exports and national
requirement during the last three years :

( Qty in tonnes )

Production 1983-84 1984-85 1985-86
Kerala 1100 2850 3340
Karnataka 400 850 1130
Tamilnadu 100 200 230
Total : 1600 3900 4700
Exports . 258 2383 3272
National Requirement 1342 1517 1428
(¢) No, Sir. guest accommodation to augment the

Introduction of Paying Guest Scheme
- for Tourists
3583. SHRI G.M. BANATWALLA :

Will the Minister of TOURISM be pleased
to state :

(a) whether his Ministry has examined
the desirability of iotroducing payiog

availability of accommodation at tourist
centres like Delhi, Bombay, Agra, Jaipur
etc; and

(b) the action being taken to augment
the availability of accommodation at
major places of tourist interest?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) The Paying



Guest Accommodation Scheme for Delhi
is under consideration in consultation
with Delhi Administration. All the State/
.U.T. Governments have also been requ-
ested to initiate necessary action in this
regard.

(b) To augment availability of accom-
modation at major places of tourist
interest, ®he Union Government has
requested the concerned State/U.T.
Governments to earmark suitable sites at
these centres and make them available to
private entreprencurs at reasonable rates.

Passport Office at Nagpur

3584. SHRI HUSSAIN DALWAI :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

- (a) whether it is a fact that the resi-
dents of eight districts of Vidarbha of
Mabarashtra have to go to Bombay for
getting passports;

(b) whether it is also a fact that be-
fore reorganisation of States there was a
passport office at Nagpur,

(c) whether in Tamil Nadu, Kerala,
Uttar Pradesh and Punjab States there
are two passport offices in every State;
and

(d) if so, whether Government also
propose to open second passport office at
Nagpur in Maharashtra State ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH) : (a) Yes,
Sir. However, they also obtain their pass-
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ports by post or through recognised mnl
agents.

(b) Yes, Sir.
(c) Yes, sir.

However, it has since been decided
to reduce the size of the Passport Office
in Panjab at Jalandhar and convert in into
a Sub-Passport Office, which will mainly
work as the Liaison Office.

(d) Not for the time being.
[Transiation)
Export of Gems and Jewellery

3585. SHRI KUNWAR RAM : Wwill
the Minister of COMMERCE be pleased
o state : ‘

(a) the names of the countries to
which gems and “jewellery have been
exported during the last three years indi-
cating the value;

(b) the types of gems and jewellery
exported from Bihar; and

(c) the names of the places in Bihar
from where these were exported and the
names of places where these were manu
factured ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) A state-
ment is given below,

(b) and (c). Bibhar is not a major
centre for export production of gems and

jewellery.

Statement

Countrywise exports of gem and jewellery during the last three years compiled by
the Gem and Jewellery Export Promotion Council are shown below :

(R", | Crores) 7

Name of Country 1985-86 ) 1984-85 1983-84
1 - 2 3 - 4 -
USA _ 692 575 554
Japan 172 167 ‘ 140
- . - - - - . DU —— e -— — - — - = - &'




SHRI K. PRADHANI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) the sanctioned strength of the
CRPF as on 1 January, 1987 ;

(b) the average number of days when
a battalion was on active deployment
during 1986 ; and
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1 2 3 4
-

Belgium 171 148 167
Hong Kong 169 149 140
UAR 6 59 53
Switzerland 57 50 58
| West Germany 30 22 28
UK 27 20 29
Singapore 27 33 46
Thailand 16 15 23
Kuwait 14 19 23
France 14 15 18
Israel 13 9 14
Australia " 12 13 7
Others 28 11 d 23
‘Sales to Foreign Tourists 4 . 2 1
Total 1508 1307 | 1324

[ English) (c) the average number of days when

a battalion was on rest ? | ‘

Strength of C.R.P.F.
3586. SHRI SYED SHAHABUD- THE MINISTER OF STATE IN THE
- DIN : - MINISTRY OF PRESONNEL, PUBLIC

GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-

- STRY OF HOME AFFAIRS (SHRI P, .

CHIDAMBARAM) : (a) The sanctioned
strength of CR.P.F. as on 1.1.1987 was
83 Duty Battalions.

(b) The C.R.P F. was deployed round
the year during 1986,

(c) None of the Battalions was ' on
rest,
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Export of bauxite to- developed
Countries

3587. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of COM-
MERCE be pleased to state :

(a) whether there is a great potentlal
for export of bauxite to developed coun-
tries ;

(b) if so, the steps taken by Govern-
ment in this regard ;

(c) whether instead of exporting
bauxite it is proposed to export alumina
recovered from bauxite ; and

(d) if so, the steps being taken in
the matter ?

THE MINISTER OF COMMERCE
(SHRI1 P. SHIV SHANKER): (a) and
(b). The developed countries are meeting
their requirements of bauxite either from
captive mines developed by them in the
producing countries or from the near-by
sources due to freight advantage.

(c) and (d). It is proposed to con-
tinue export of bauxite in addition to the
export of alumina to be produced by
National Aluminium Company Ltd., in th
near future. .

Import of industrial raw materials
from GDR

3588, SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of COM-
MERCE be pleased to state :

(a) whether Goverpment propose to
import industrial raw matcrials from the
German Democratic Republic (GDR) ;

(b) whether Government propose to
convertl such raw materials into finished
and semi-finished products and re-export
them to GDR and other countries ;

(c) whether Government
this suggestion to GDR ; and

have given

(d) if so, the response of GDR ?

THE MINISTER OF COMMERCE
(SHRT P. SHIV SHANKER): (a) to
(d). While India imports certain Iaduse-
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trial raw materials from GDR for produc-
tion requirements, there is no proposal to
import raw materials from GDR for pur-
poses of conversion into finished products
for re<export,

[Translation]
Proposal to develop Keradu in Barmer

3589. SHRI VIRDHI CHANDER
JAIN : Will the Minister of TOURISM
be pleased to refer to the reply given to
Unstarred question No. 3968 on 28 Novem-
ber, 1986 rcegarding development of
Keradu in Barmer and state :

(a) the decision taken on the pro-
posal sent by Rajasthan Government to
Union Government for providing financial
assistance for the development of Keradu
in Barmer district as an important tourist
centre ; and .

(b) the amount of financial assistance
grant«d by Government for this purpose ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED): (a) and (b).
After consulting the State Government,
the proposal for development of Keradu
has been dropped.

C.S.D. canteens in Jhunjhunu district
of Rajasthan

3590 SHRI MOHD. AYUBKHAN :
Will the Miaister of DEFENCE be pleased
1o state :

(a) whether Government propose to
open C.S.D. canteens in Jhunjhuou district
of Rajasthan.for the benefit of ex-service-
men ; and

(b) if so, when and the Jetails there-
of 7

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) and (b). A mobile
canteen was established in 1986, to pro-
vide facilitiecs for the ex-servicemen of
Jhunjhunu district, :
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[English)
Visit of Indian Youth Contingent to
Pakistan
3591. DR. B.L. SHAILESH : Wwill

. the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Indian contingent of
a multi-national Asian Youth Delegation
during its recent goodwill visit to Pakistan
was not allowed to disembark at Karachi ;

(b) if so, whether Government took
up this matter with the Pakistan Govern-
ment ; and

(¢c) |if so, the outcome thereof ?

THE MINISTER OF STATE INTHE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : (a) No,
Sir.

(b) and (¢). Do not arise,

Procurement and Distribution of Key
Raw Materials by STC

3592, DR. B.L. SHAILESH : Wil
the Minister of COMMERCE be pleased
to state °

(a) whether the State Trading Cor-
poration of India (STC) is working on a
proposal to procure and distribute certain
kecy raw materials produced by the public
sector units

(b) if so, its broad outlines ; and

(c) the pattern of distribution and
the role if any to be assigned to State
Government agencies in this regard ?

"THE MINISTER OE. COMMERCE
(SHRI P, SHIV SHANKER) : (a) Yes,
Sir.

(b) and (¢). Under the scheme it is
proposed to provide certain raw matcrials
to the exporters at international prices to
enable them to improve their competi-
tiveness in international markets These
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items are proposed to be distributed to
holders of Advance Licences with Duty
Exemption Entitlement Certificates.

Uniforms to Employees of MMTC

3593. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of COMMERCE
be pleased to state :

(a) whether the Minerals and Metals
Trading Corporation (MMTC) has laun-
ched upon a new venture in providing
uniforms to its employees both men and
women upto the rank of Section Officers ;

(b) if so, the per capita expenditure
on these  uniforms both winter and
summer—per year both for men and wo-
men cmployees (including stitching char-
ges) and the total expenditure presently
incurred ;

(c) the perioditity at which these
uniforms will be supplied and the sets of
uniforms presently supplied ; and

(d) how far this has helped in the
efficiency and productivity of the Corpo-
ration and the rationale behind the supply
of such uniforms particularly by the
MMTC?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) Yes,
Sir.

(b) The initial per capita expenditure
on supply of uniform both winter and
summer has been Rs. 1,513/-. The per
capita annual expenditure in future will
work out to Rs, 1,039/- based on existing

(c) The details are furnished in the

statement given below,

(d) The supply of uniforms was
agreed to by MMTC's management as a
package whereby Unions agreed to the
introduction of computerization in MMTC
alongwith a commitment to supply the
uniforms.
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Statemeet

Soww of Blatbwes snd Soclisof Bwoly

~ Initially Subsequently
GENTS '

Summer ‘
......]Duu 4 2 every year
—Shists - B 2 every year

'—Sbbes 1 pair 1 pair every year
—Socks 2 pairs 2 pairs every year
" —Turbans (for Sikhs) 2 2 every year
Winter
—~ Woollen Coat and Woollen 1 every 2 years
. Pant e |

LADIES

Summer .
_sg;ee with Blouse and 4 sets 3 scis every yesr

Petticoat

—Sandals 2 pairs 2 pairs every ycar
_M'. 2 pairs 2 pairs cvery year

ﬁ’lﬂtcr

. =~Woollen Cardigans onc in cvery 2 years

o - e . ——— Ay g .

} >&d |}

Participation it Moscow Trade Fair

3594. SHRI SANAT KUMAR MAN-
DAL : Will the Minister of TEXTILES
be pleased to state :

_(a) ' the names of the Calculta based
}utﬁ manufacturing companies which parti-
cipated in the recenfly hcld Moscow
Tf!de Fair and displayed their jute pro-
ducts in the pavilion set up by the Jute
Manufacturers’ Development Council ;
and '

L, ——— ———————

(b) the approximate busincss netted
by each one of them ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (1) The following
Calcutta based jute manufacturing com-
panics and organisations participated in
Moscow Trade Fair ;

(1) National Jute manufactures Cor-

poration Lid.

~ (2) Birds Jute and Exports Lid.
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(3) West Bengal Agro Textile Cor-

poration,
(4) Champdany Industries Ltd.
&) | Reliance Jute Milis.
(6) Anglo India Jute Mills Co.
(7) The Ganges Manufacturing Co.
(8) Birla Jute and ln-duur;a Ltd.
(9) Shree Hanuman Jute Mills.

(10) Baranagore Jute Factory.

(11) Nuddea Jute Mills Co. Ltd.

Indian Jute Industries’ Research
Association,

(12)

(13) Budge Budge Company Ltd.

(b) The trading with USSR is guided
by the Annual Trade Plan, and no direct
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business was negotiated. The display
included promotion of Jute decoratives
which created considerable interest,

Rutrwtuh. of Trade with Poland

3595. SHRI RADHAKANTA
DIGAL : Will the Minister of COM-
MERCE be pleased to state :

(a) whether Poland is keen on restru-
cturing its trade with India ;

(b) if so, the items proposed to be
imported by Poland ; and

(c) the trade balance position bet-
ween India and Poland at present ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) to (¢).
The following tabular statement indicates
the balance of trade position during the
last three years :

(Rs. in crores)

1984-85

~ 1983-84 1985-86
. (Provisional)
Indian Exports to Poland 74.07 . 94.56 66.22
Indian Imports from Poland . 51,16 53.43 89.54
Balance of trade +22.91 +41.13

—23.32

- means in favour of India

- means in favour of Poland.

electronics, tyres and tubes, chemicals and .
chemical products, drugs and medicines,
optical frames and lenses, etc. and a wide
runge of capital goods and machinery
items. Poland sent a delegation to India
in February, 1987 to study the possibilities
of purchase of a wide range of engincering
items including automotive components,
electric and electronic components, cast-
ings and forgings, hand, machine and
pneumatic tools, metal treatment and

2. Both the countries are aware of
the need to diversify the structure of
trade and to increase the volume of trade
and in particular to broaden the range of
exports from India which presently, is
mainly dependent on certain traditional
agricultural items. India is keen on
expanding the range of exports to include
a wide wvariety of consumer items like
package tea, textiles, Jleather goods,
electronic  items including consumer
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finishing equipment, bicycle components,
agricultural implements, etc.

Shortage of Rubber and Shooting Prices

3596, SHRI LAKSHMAN MALLICK :
Will the Minister of COMMERCE be
pleased to state :

(a) whether there is all round shortage
of rubber due to non-release by growers
and. as a result the rubber prices are
shooting up;

L

(b) whether it is also a fact that there
is a widening gap bectween demand and
supply of natural rubber in the country;
and .

(c) if so, the steps proposed to be
taken ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) No, Sir.

(b) and (c). With the onsct of lean
season in February, 1987, prices of rubber
have shown a rising trend. However, the
demand-supply position of rubber s
reviewed from time to time and efforts
arec made to contain prices within the given
price band by way of operation of the
buffer stocking scheme.

Nationalisation of taken-over Tcxmt Milis

3597. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
TEXTILES be plecased to state :

(a) whether the sick textile mills taken
over by Government during the last three
years have becn nationalised;

(b) if =0, the names of sick mills taken
over and nationalised so far; and

(c) if not, the names of such among
them as were taken over bul not national-
ised and later returned to the owners
and the recasons therefor ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) Management of
no sick cotton textile mill was taken over
by the Central Government during the
last 3 years.

MARCH 20, 1987

Written Answers 100

(b) and (¢). Do not arise in view-of (a)
above.

Passport issued from RPO in Kerala

3598. SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
EXTERNAL AFFAIRS be pleased fo
state :

(a) which passport office in the State
of Kerala has issued the largest number
of passports during 1986,

(b) how many passports were issved
by the said office and how many were
issued in the entire State of Kerala;

(¢c) which passport office in Kerala
has the largest number of pending appli-
cations for passport as on 31 January,
1987; and

(d) whether Government propose to
start a new passport office at Cannannore
to cater to the increasing necds of the
inhabitants of Northern Kerala ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K NATWAR SINGH): (a) The
Regional Passgort Office, Cochin.

(b) 76,331 passporss were issued by the
Regional Passport Office, Cochin during
1986 while a total of 1,40,972 passports
were issued in the entire State of Kerala,

(¢) The Regional Passport Office,
Cochin. (9,703 applications pending as on
31.1,1987).

(d) No Sir,

Violation of 1925 Geneva Protocol by Iraq
by using chemical weapons during
war with Iran

3599. SHRI SYED SHAHABUDDIN :
Will  the Minister of EXTERNAL
AFFAIRS be plcased to state :

(a) whether a U.N. team of technical
experts has concluded that Iraqg has used
chemical weapons in the form of mustard
gas ' and nerve gas against Iran in the
current lraq-Iran war on & number of
occasions;
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(b) whether the U.N. Security Council
has expressed concern at this established
violation of 1?25 Gcneva_l'rotocol;r

criticised the
in the matter;

(¢c) whether Iraq has
Security Council action
and

. (4d) if so, Government's reaction there-
to ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) Yes

Sir.

(b) The Security Council has expressed
concern at the violation of the 192%
Geneva Protocol, on a number of occa-
sions including, in particular, in a state-
ment made by the President of the Coun-
cil in March 1986.

criticised the
the Presie

(¢) Yes Sir, Iraq bhas
above mentioned statement of
dent of the Security Council,

(d) Government have been consistently
opposed to the use of chemical Weapoans
which is prohibited by the 1925 Geneva

Protocol.

Foreign tourists during 1986

3600. SHRI SYED SHAHABUDDIN :
Will the Minister of TOURISM be pleased

to siate :

{a) the number of forecign tourists who
visited India during 1986,

(b) its country-wise break up with
separate figures for those countries with
thousand tourists or more;

(¢) average number of days spent by a
foreign tourist in India during 1986; and

(d) average expenditure in foreign
exchange by a forecign tourist during the

year ?

. THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) The num-
ber of foreign tourists who visited India
during 1986 is 1,080,050 excluding the

pationads-of Pakistan and Bangladesh.
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(b). A statement is given below. | |

(c) The average duration of stay of
foreign tourists (excluding nationals of
Pakistan and Bangladesh) in India is esti-
mated to be about 28 days. |

(d) The average per capita expenditure
of foreign tourists (excluding nationals of
Pakistan and Bangladesh) during 1986 is
estimated as Rs. 15,500.

Statement

Names of Countries (alongwith arrival
figures) with more than one thousand
tourist arrivals in India during 1986

——

Country of Number
Nationality (Provisional).
| 2
North America
Canada 39,837
U.S.A. 125,364
Others 22
Total 165,223
Central & South America
Brazil 1,211
Mexico 1,327
Others 4,335
‘ Total 6,893
Western Europe
Austria 8,956
Belgium 10,135
Denmark i 5.940.
Finland 2,092
France 65,948

. = —— ~| - .I-ll--l- — " - S p—
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Fed. Rep, of Gemal;y 61,397 Somalia 1,718
Greece 1,637 South Africa 4,375
Ireland . 2,826 Sudan 2,530
. Italy 38,548 Tanzania United Rep, of 4,645
Netherlands 15,297 U.A.R, 2,996
Norway 3,916 Zambia 2,542
Portugal 2,392 Others 5,204
Spain 14,266 Total . 30,607
Sweden 9,705 Wm P
Switzerland 25850  Bharain 13.948
U.K 160,685  Dubai (U.A.E.) 28,084
ihens 96 Iraq 1,611
Total 430,086  jerae 1,707
Eastern Europe Jordan 2.702
Czechoslovakia ’ 4,715 Xuwalt 5,731
German Democratic Republic 3414 S 18,246
Hmgucy 1430 Qatar 4,171
Foland 7180 gaudi Arabia 27,282
HAR R 17,069 Syrian Arab Rep. 1,174
Yugoslavia 1,387 Twekey ) 1,753
Otere e Yemen 8,151
‘ Total 35,839 Others 1,136
4foe Total 115,696
Ethiopia 3,076
Kenya 8,057 South Asia
Mauritius 4,992 Afghanistan 7,765
Nigeria 10472  Iram 20,697
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1 | 2
Maldives 2,564
Nepal 13,957
Sri Lanka 75,631
Others 245
Tol;l 120,859
South East Asia
Indonesia 4,438
Malayasia 26,209
Phillippines 2,283
Singapore 24,189
Thailand 9,588
Others 1,109
Total 67,816
East Asin
China, People’s Rep. of 1,533
China, Rep. of (Taiwan) 1,103
Hong Kong 4,071
Japan 36,402
Korea, Democratic People's

Rep. of 1,225
Korea, Rep, of (South) 1,767
Others 71
Total 46,172
Australasia

| Australia 33.5.64
New Zealand 5,668
Fiji 1,061

)
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1 2
Others 263
Total 40,256
Stateless 603
Grand Total 1080,050

Expaasion in C.R.P.F.

3601. SHRI K. PRADHANI :
. SHRI G.S. BASAVARAJU :
SHRI H.N. NANJE GOWDA :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government propose to
expand the Central Reserve Police Force;
and ]

(b) if so, the details thereof and the
time schedule for expansion ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) and (b). It has
been decided to raise a wing within the
Central Reserve Police Force for the
protection of Banks, Details are being
worked out and it is likely to -become
operational in about a year,

Purchase of Ballet Proef Jackets

3602. SHRI SYED SHAHABUDDIN :

Will the Minister of COMMERCE be
pleased to state :

(a) the amount spent on the purchase
and supply of bullet proof jackets during
the last two years;

(b) the names of the approved mp-
liers;

(c) whether an international tender
was floated for the purpose and if 8o,
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whether “the cheapest quotation from firms
which were short-listed was accepted;

(d) if not, the reasons therefor; and

(e) the number of such jackets pur-
chased so far and the quantities supplied
to various organisations ?

THE MINISTER OF COMMERCE
(SHRI P. SHIVY SHANKER) : (a) Central
purchase Organisation, i.e D.GS. & D.
has not made any purchase of this store
so far,

(b) Does not arise,

(c) A Global Tender was floated by
the D.G.S. &D. for this store. Contract
has not been finalised so far,

(d) Does not arise.
in view of (a) and

(e) Does not arise,
(¢) above,

Spinning Mill in Phulbani in Orissa

3603 SHRI RADHAKANTA DIGAL :
Will the Minister of TE}\TILES be pleased
to state :

(a) whetber an industrial licence has
been granted for setting up a spinning
mill at Phulbani in Orissa ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) and (b). Govern-
ment bave granted two Letters of Iflent
against applications received from Phul-
bani Co-op. Synthetic Spinning Mills Ltd.
and Industrial Promotion and Investment
Corporation of Orissa Ltd. for setting up
synthetic spinning mills at Tehsil Phul-
bani and Tchsil Boud, both in Distt,
Phulbani in Orissa.

" Non Payment of Salaries to Indian Doctors
by Libya

3604. DR. V. RAJESHWARAN :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) how many Indian Doctors have
gone to Libya on contract basis ;
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(b) whether it is a fact that the Libyan
Government is nof paying salaries to these
doctors according to the contract norms ;
and

(c) if so, the steps Government
propose to take up in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : (a)
While cxact figures are not available it is
estimated that about 1500 Indian doctors
are serving in Libya on the basis of indivi-
dual contracts.

(b) and (c). No case of pon-payment
of salaries as per contract norms has been
brought to the notice of Government.

Export of Silk Goods

3605. SHRI CHIRANIJI LAL
SHARMA : Will the Minister of TEX-
TILES be pleased to state :

(a) the steps taken or proposed (o be
taken during the current year to increase
the export of silk goods ; and

(b) the details of incentivés to be
given to silk goods producers ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) and (b). The
steps taken to increase the export of silk
goods, including incentives for silk manu-
facturer exporters, arc as under :

(i) Higher CCS rates
announced we.f,
natural silk garments,
sarces and knitwear,

have been
1-7-86 for
made-ups,

(i1) Silk cxporters are
import raw  material  under
Advance Licensing and REP
Scheme of the Import-Bxport
Policy in order to enable them

. to compete cffectively in the
international market. The REP
rate for 1009 natural silk goods
has been raised from 209% to 309,

in the current Import-Export
,Policy :

allowed to
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(iii) The Pass Book Scheme meant

exclusively for manufacturer
exporters, announced w.e.f.
1-1-86, provides for greater

flexibility in import procedures.

(iv) The Indian Silk Export Promotion
Council has organised participa-
tion of exporters in International
Fairs at Hong Kong and Frank-
furt and also sponsored Sales-
cum-Sivdy tours to Japan, USSR
and other East-European countries
during 1986-87.

Loss in ITDC

3606, SHRIE. AYYAPPU REDDY :
Will the Minister of TOURISM be pleased
to state ©

(a) the losses incurred by the India
Tourism Development Corporation in the
years 1984, 1985 and 1986 ; and

(b) the number of Five Star hotels
classified as losing hotcls uptil now 7

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) :’(a) ITDC has
not incurred any loss cver since its incep-
tion.

(b) ITDC operated cight S-star hotels
in the country during the period in
question, out of which three incurred
losses.

Bangladesh's Claim on Talpat Island

3607. SHRI M, RAGHUMA REDDY :
SHRI MANIK REDDY :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government’s attention
has been drawn to the news-item appear-
ing in the “Jaonsatta’ dated 16 February,
1987 wherein it has been stated that
Bangladesh bas made a claim on Talpat
Island ;

(b) if so, the details thereof ;

(c) the reaction of

. Government
thereto ; and
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(d) the steps being taken by Govern-
ment in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K NATWAR SINGH): (a) Yes
Sir.

(b) According to the news report the
Bangladesh Foreign Minister said that
New Moore Island (Known in Bangladesh
as South Talpatty Island) is a part of
Bangiadesh and that Bangladesh would be
giving data to India in support of its claim.

(c) and (d). The Government of India
and Bangladesh have been in touch with
cach other on this and other bilateral mat-
ters. Both sides had made data on the sub-
ject avallable to each other for an in depth
examination of the issue on the basis of
all relevant facts and principles.

[ Translation)

Private Companies Registered with RPOs
for issuing passports

3608. SHRI SHANTI DHARIWAL :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that some
private companies have been registered
with the Regional Passport Officer for
issuing passports ;

(b) if so, the State-wise details of
such companies ;

(c) whether it is also a fact that these
companies are not complying with the
rules strictly at the time of issuing
passports ;

(d) if sc;, the stepts taken by Govern-
ment in this regard ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI K. NATWAR SINGH): (a) No,
Sir. Private companies have not been
registered with Regional Passort Offices
for issuing passports. Authority to issue
passports and other travel documents is
solely vested with the Passport Issuing
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Authorities in India and in Missions
abroad. Private Companies are recognised
for rendering assistance to their clients
for submission of passport applications
and for collection of passorts on their.
‘behalf from Puspon Offices.

(b) to (¢). Do not arise,

Transfer of defence land to Cantonment
Board, Ranikhet, U.P.

3609, SHRI HARISH RAWAT :
Wwill the Minister of DEFENCE be pleased
to state :

(a) whether Government have received
any proposal from Cantonment Board,
Ranikhet for the transfer of some defence
lJand to this Board for the expansion of
civil area ; and

(b) if so, when this proposal was
received and the action being taken by
Government in this regard ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE
RESEARCH AND DEVELOPMENT IN
THE MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) and (b). A proposal
for extension of the existing civil arca of
Sadar Bazar by about 35 acres approxi-
mately, to relieve congestion and to pro-
vide for growing nceds of the population,
was initiated by the Cantonment Board
Ranikhet in 1981, This was subsequently
modified in 1982 to include an additional
area of 20 acres.

The entire area of 75 acres has been
notified for merger in the civil arca in the
Official Gazette in April/May, 1985,

Trekking facilities in Almora n‘
Pithoragarh

3610, SHRI HARISH RAWAT :
Will the Minister of TOURISM be pleased
to state :

(a) whether there are glaciers and
trekking routes in Almora and Pithoragarh
districts of Uttar Pradesh which attract

ourists ;

MARCH 20, 1987

Written Answers 12

(b) whether the Ministry is considering
to provide more facilities at these places
for attracting foreign tourists ; and

. (¢) if so, the dcuil; thereof ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED): (a) to (c).
The detailed information is being collected

and shall be laid on the Table of the
Sabha,

Opening of new STC depots in Uttar Pradesh

3611. SHRI HARISH RAWAT :
Will the Minister of COMMERCE be
pleased to state : .

(a) the total pumber of depots in
Uttar Pradesh which are being run by the
State Trading Corporation (STC) ;

(b) whether the State Government
have requested for opening of more depots
in some other places also ; and

(c) if so, the time by which
depots will be opened ?

these

THE MINISTER OF COMMERCE

(SHRI P. SHIV SHANKER) : (a) There
are three depots of STC at Lucknow,
Sahibabad and Kanpur for distributing

edible oil.

. (b) and (¢). STC proposes to make
its depot for distribution of newsprint at
Lucknow operational from May, 1987,

Integrated handloom development in
hill areas of UP.

3612, SHRI HARISH RAWAT :

Will the Minister of TEXTILES be plcased
to stalce :

(a) the amount spent so far on the
implementation of- the scheme for the
integrated handloom development in hill
districts of Uttar Pradesh ;

(b) whether there is any proposal to
sct up a big design centre and a train-
ing centre at district level under this
scheme ; and -

(¢) if so, the time by which tbm
centres will be set up ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : () Rs, 1.45 crores.

(b) and (c¢). There is a provision for a
Design Centre to be set up under
“ the scheme, the proposal for which is yet
to be formulated by the implementing

agency. In the mean-while, however,
for supply of design  inputs to the
weavers .covered under the scheme,

necessary assistance will be provided to
the implementing agency by Weavers'
Scrvice Centre, Chsmoli and National
Institute of Design, Abmedabad.

As regards the training centre, neccs-
sary arrangements have alrcady beed made
to impart training to weavers at Dunda
in Garhwal Division and Dbarchula in
Kumaon Division.

(English)
Wool development board
3613, SHRI YASHWANTRAO
GADAKH PATIL :
SHRIMATI JAYANTI
PATNAIK :

Will the Mipister of TEXTILES be
pleased to state :

(a) whether Government propose o
sct up wool development board ; and

(b) if so, the dctails thereof and the
objective in view ?

THE MINISTER Ol:" STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) and (b). The pro-
posal is under consideration.

Indo-US consultation for new round of GATT
negotiations

3614. SHRI YASHWANTRAO
GADAKH PATIL : Will the Minister of
COMMERCE be pleased to state :

(a) whether Ingian and U.S. officials
held consultations recently for the new
round of GATT ncgotiations ; and
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(b) if so, the areas of agreement and
disagreement emerging therefrom ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) and (b),
At thamnecting of the Economic and Com-
mercial sub-commission of the Indo-US
Joint Commission held in New Delhi on
11-12 February, 1987, there were exchange
of views beiween the two sides inter-alia
on issues rclating to the new round of
multilateral trade negotiations, Both sides
agreed that preservation dnd strengthening
of the multilatoral trading system was the
most important objective of the new round.
The US side identificd areas of potential
benefits to both countries in the new round
viz. agriculture, dispute scttiement, safe-
guards, scrvices, trade-related investment
mcasures and intellectual property protec-
tion, The Indian side attached importance
(o negotiations on safeguards, dispute set-
tlement, textiles and agriculture. They
stressced that the participants in the nego-
tiations must abide by the stands till and
rollback commitments to preserve the
multilateral trading system. On services
Indian side stated that considerable ground-
work had to be done before negotiations
could start.

[ Translation]

Additional requirement of paramilitary forces
for Jammu and Kashmir Assembly Elections

3615. SHRI G.S. BASAVARAJU
SHRI H.N. NANJE GOWDA :

Will the Minister of HOME AFFAIRS
be pleascd to state :

(2a) whether the Jammu and Kashmir
Government have requested the Union
Government to provide additional com-
panies of paramilitary forces to maintain
law and order during the Assembly Elec-
tions ; .

t

(b) if so, whether this demand is in
addition to already deployed forces ;

(¢) which other States going to polls

have asked for additional forces ; and
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(d) to what extent the State Govern-
ments, demands have been met by the
" Union Government ? ’

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : (a) and (b). Yes,
Sir.

(c) The Governments of West Bengal
and Kerala have asked for additional
forces.

(d) In spite of hecavy deployment of
para-military forces in various sensitive
parts of the country, the Government of
India have provided para-military forces to
these three States to the maximum extent
feasible.

Imports of Coconut Ofi

3618. SHRI V. KRISHNA RAO : will
the Minister of COMMERCE be pleased
to state :

(a) the quantity of coconut oil import-
ed during 1985-86 ;

(b) whether Union Government have
received representations from Karnataka,
Kerala and other parts of the country to
stop import of coconut oil ; and

(¢) the reaction of Government there-
to ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) The im-
port of Coconut Oil both Edible Oil &
_ non-Edible Oil is canalised through STC/
Hindustan Vegetables Oil Corporation.
During 1985-86 no imports of Coconut Oil
have been made by STC. However, Im-
port of Coconut Qil is allowed to a small
cxtent against replenishment licences for
exports of Fatty Acid. Data about actual
imports against REP licences is not avail-
able.

(b) and (c) Representations have been
received for restricting/stopping import of
Coconut Oil. Since the Policy of Import
of Coconut Qil is already very restrictive,
it has been decided to maintain status-quo.
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Indo-Soviet trade protocol

3619. SHRI H.N. NANJE GOWDA :
SHRI S M. GURADDI :

Will the Minister of TEXTILES be
pleased to state :

(a) whether the Textile Export Promo-
tion Council has expressed its disappoint-
ment at the lowering of the target for ex-
port of Indian cotton fabrics to Soviet
Union in the recently concluded Indo-
Soviet trade protocol for 1987 ;

(b) if so, the main reasons therefor ;

4

(é) whether the Textile Export Pro-
motion Council has urged the Russian
Government to increMec the provision for
exporting more of Indian cotton fabrics ;
and

(d) if so, the rgaction of Soviet

Government ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) and (b). The
Russian dclegation .during the course of
negotiations indicated that it was reducing
its purchases of cotton fabrics from India

-on account of increascd domestic produc-

tion.

(c) and (d). The Government of Iadia
took up the matter with the Soviet Govern-
ment for increasing its purchases of cotton
fabrics. However, the Soviet Government
has not agreed to this.

Export of additional preduction of
NTC to Soviet Union

3620. SHRI H.N. NANJE GOWDA :
Will the Minister of TEXTILES be pleased
to state :

(a) whether the National Textile Cor-
poration is likely to export seventy per
cent of the additional production from the
looms to the Soviet Union during 1987 ;
and

(b) if so, the details thereof ?
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THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) and (b). The
first consignment of looms from the
U.S.S.R. is reported to have just arrived.
It will be sometime before these looms
are fully operational. There is a buy back
arrangement for export of 759% of produc-
tion on these looms to USSR.

Spinning mills in Orissa

3621, SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of TEXTILES
be pleased to state :

(a) the number of spinning mills set up
in Orissa so far ;

(b) the location and capacity of each
spinning mill ;

PHALGUNA 29, 1908 (SAKA)
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(¢) whether Government are consider-

ing any proposal for setting up some new
spinning mills in Orissa ; and

(d) if so, their number and the loca-
tion 7

-

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (4) and (b). A State-
ment is given below.

(c) There is no such proposal pending
with Government at present,

(d) Dces not a‘riﬁ: in view of (¢)
above.

Statement

Namc and location of the Spinning Mill

S. No. Installed

spindles
1. Orissa Cotton Mills Ltd., P.O. Kotshahi, Cuttack. 8224
2. Orissa Textile Mills, Chowdwar, 58528
3. Soncpur Spinning Mills le;, Soncpur. 25080
4. Baripada Spinning Mills, Baripada. 25080
S. Bha;ker Textile Mills Ltd., Jharsugada, Samalpur. 25080
6. Orissa Weavers Cooperative Spinning Mills Ltd., Sambalpur. 18400
7. Utkal Weavers' Cooperative Spinning Mills, Khurla, Puri. 24960
8. Kalinga Weavers' Coopcra;ivc Spinning Mills Ltd , Dhenkanal. 25088
9. Gangapur Weavers Cooperative Spinning Mills, Sundargarh. 20976
10. Sri Jagannath Weavers Cooperative Spinning Mills Ltd., Cuttack. 24624
11. Sarala We.lven Cooperative Mills, Narsira, 16660

12. Orissa Spg. Mills Ltd., Rajagangapur. 4320. and
. 2600 rotors,

=

- e e
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Note *
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COB licences/Industrial Licences/Letters of Intent/Medium Scale registrations for

setting up of spinning Mills in the State of Orissa are as follows :

—

Nane and location of lhe‘8pinnln. Mill

Licenced

S. No.
capacity

I. M/s. Industrial Promotion and Investmet Corporation of 25000

Orissa Ltd. (Delangir).
- 2. M/s. Industrial Promotion and Investment Corporation of 25000

Orissa Ltd., (Phulbani).

3. Shri K.C. Sahu Phylbani Coop. Synthetic Spinning Mills 25000
Ltd., Pbulbani.

4. M/s. Shree Goplﬁath Weavers Cooperative Spinning Mills 25000
Ltd. (Dalasore).

5. M/s. Sureswari Textiles (P) Ltd., Kharveli Nagar. 5000

6. *M/s. Aska Spinning Mills Ltd., Aska (Industrial Deve- 25228

lopment Corporation of Orissa Ltd.)

*Mills commercial production is expected from March, 1987,

Sanction of Swatantrata Sainik Samman

Pension
3622. SHRI VIRDHI CHANDER
JAIN : Will the Minister of HOME

AFFAIRS be pleased to state the State-
wise number of applicants from Rajasthan,
Gujarat and Uttar Pradesh sanctioned
Swatantrata Saini® Samman Pension upto
December, 1986 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : 1234,
3505 and 20506 freedom fighters including
ex-INA personnel from Rajasthan, Gujarat
and Uttar Pradesh respectively have been
sanctioned pension (from Central Reve-
nues) upto December, 1986.

Issue of import replenishment licences

3623. SHRI V. SOBHANADREES-
WARA RAO : Will the Minister of COM-
MERCE be pleased to state the number
and value of import replenishment licen-
ces granted against export of processed
fruit and vegetable products, progessed
fruit potato-grain food products and soft
drink concentrates, seperately, during each
of the last three years ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKFR) : Licensing
statistics are maintained according to main
export products (Foods in this case) and
not according to sub-products like process-
ed fruit and vegetable products, processed
potato-grain food products and soft drink
concentrates, Data on export product-wise
number of import Replenishment Licences
are not maintained. The value of import
replenishment licences issued against the
export of groups ‘Foods’ is as under :

e

—— i — .
- e ————

Value of import

. . Replenishment

. Licences issued

against the ex-

port of export

Ycar product (Foods)

(Rs crores)

1983 84 32.57
1984-85 *62.56
1985-86 60.53
1986-87  49.04

(April-Décember, 1986)




121 Written Answers
Plan for development of tourist spots «

3624. SHRI BANWARI LAL PURO-
HIT : Will the Minister of TOURISM be
pleased to state :

(a) the details of the Government’s
plan for development of tourist spots in
Maharashtra State during the current plan
period ; and

PHALGUNA 29, 1908 (SAKA)
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(b) the funds allocated by
Government ?

Union

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) During the
first two years of the 7th Five Year Plan,
the Central Ministry of Tourism has given
financial assistance to the State Govern-
ment of Maharashtra for the following on-
going schemes for development of tourist
spots :

(Rs, in lakhs)

Name of the Scheme Date of A mount Amount
sanction sanctioned released
4. Scheme for Dq.velopménl of the Arcas 28-3-78 13.20 12,35
at the Foothills of Ajanta Hills. 11-8-83
30-1-87 .
2. Floodlighting of Bibi-ka-Magbara 5-12-85 .12 2.56
3. Construction of two beach coltages at 28-8-86 8.77 500
Ganpatipule.
4. Development of Beach Resort at 28-1.87 34.10 10.00
Valneshwar Village.
»
S. Yatri Niwas at Shegaon, 6-2-87 25.98 10.00

New Proposals Under Consideration :

Name of the Scheme

Estimated cost

1 2 .
1. Proposal for wayside amenities at Khopoli. 17.95
2. Yatri Niwas at Bombay. 214.38
3. Development of Lonar, Distt. Buldana. 12.62
4. Development of Sinkhedraja at Tourist Centre, ) 26.55
5. Construction of a Motel at Mahad, Distt. Raigad. 42.00
6. Proposal for purchase of boat at Totala Dola and Kamti Kheri. 12.00
7. Devcwpmﬂ;t" of Chikhaldara Holiday Reaortj-eomtmction of 51.26

Loghuts.

L]
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1 2
8 Development of Bassien Sea Beach Resort near Bombay, 55.47
9. Construction of Yatri Niwas at Paithan, 28.76
10. Development of Holiday Resort, Koya Nagar. 40.00
11. Development of Holiday Resort at Panhala. 42 16

g

(b) The Central Ministry of Tourism
does not allocate’ funds State-wise but
financial assistance is provided on the
basis of proposals received fronl the State
Governments, subject to availability of
funds and inter-se priorities.

ICCR's coordination with other lastitutions

3625, PROF. NARAIN CHAND
PARASHAR. : Will the Minister of EX-
TERNAL AFFAIRS be pilcased to state :

(a) Whether the Indian Council for
Cultural Relations have established any
coardination with the various institutions
like Universities and other Centres of
academic and cultural excellence/promo-
tion like Academies for the projection of
Indian Culture Abroad ;

(b) if so, the nature of coordination
established in this regard and the names
of imtitqtions/acadcmies involved ; and

(c) if not, whether such a coordina-
tion is proposed to be established at an
carly date. .

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI EDUARDO FALEIRO) : (a) Yes,

- Sir.

(b) There is an active coordination
between ICCR and other organisation
such as Universitiecs and Centres of
Academic and Culture excellence. Some of
these are members of the General Assem-
bly, the Governing Body, the Finance
Committee and other committees., A
number of eminent persons are associated
with the Council’s Advisory Pancls for
Music, Dance, Theatre, Plastic Arts,

Publications etc, The names some of the
institutions with which are ICCR is asso-
ciated are given below :

Festival of India, New Delhi; l‘glit
Kala Akademi, New Delhi; National
Musuem, New Delhi; National Gallery of
Modern Art, New Delhi; Sangeet Natak
Akademi, New Delhi; Gandharva Maha-
vidhyalaya, New Delhi; Department of
Culture, Ne¢w Delhi; Sahitya Akademi,
New Delhi; Shri Ram Centre for Art and
Culture, New Delhi; Kathak Kendra, New
Delhi; School of Arts and Acesthetics
(Jawahar Lal Nehru University), New
Delhi; International Academy of Indian
Culture, New Declhi ; Indian Council for
Philosphical Research, New Delhi;
Indira Gandhi National Centre for Arts,
New Delhi; Rajasthan Institue of Folklore,
Jodhpur; Jawahar Lal Nehru Academy of
Manipuri Dance, Ilmphal; Kalashetra,
Madras ; Padatik Theatre Group, Calcutta;
National Centre for the Performing Arts
Bombay, Rcgional Resources Centre for
Folk & Performing Arts, Udupi; Kala
Academy, Panaji; Culiural Academy,
Srinagar, The Art Heritage, New Delhi;
National School of Drama, New Delhi
and National Book Trust, New Delhi.

(c) Does not arise.

Stagnation of Civilian Drawing
Staff in EME

3626. SHRI C.D. GAMIT : Will the
Minister of DEFENCE be pleased to refer
to the reply given to Unstarred Question
No. 5336 on 26 August, 1983 regarding
stagnation of Civilian Drawing Staflf in

EME and state ;

(a) the reasons for delay in amending
Recruitment Rules to provide better pro-
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motional avenues to EME Drawing Office
Staff ; and .

(b) .the time expected to be taken to
clear the cases finally ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH & DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI
ARUN SINGH) : (a) The pay scales of
Civilian Drawing Staff in EME were crron-
cously revised, following a revision of the
pay-scales of Draftsman in the CPWD, on
the incorrect assumption that their recruit-
ment qualifications were similar. When
the error was discovered and the revised
pay scales were annulled some members of
the Civilian Drawing Staflf of EME challen-
ged the annuiment before the Administr-
ative Tribunal. The Tribunal will intcr-alia
have to view the equivalence of recruit-
ment conditions of this cadre vis-a-vis
others, especially vis-a-vis the CPWD

The amendment of the Recruitment
Rules had been contemplated originally to
improve the promotion prospects of the
Civilian Drawing Staff in EME on the
basis of the Recruitment Rules and pay
scales as then existing. The basic struc-
ture of remuncrations and job equivalences
may well undcrgo a change, depending on
the outcome of the references pending
with the Administrative Tribunal,

{(b) As these issues are still sub judice
with the Administrative Tribunal, the
amendment of the Recruitment Rules, if
neccssary, can only be taken up after its
decision,

Permission to operate chartered flights
to South India from Europe

3627. SHRI V. S. KRISHNA 1YER :
Will the Minister of TOURISM be pleased
(o state ;

(a) whether the question of giving
permission to operate chartcred flights to
South India from Europe and other places
to promote tourism was under ccnisidera-
tion of Government ; and

(b) if so, the decision taken therecon ?

PHALGUNA 29, 1908 (SAKA)
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THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) (a) and
{(b). Madras, Trivandrum and Bangalore
in South India have been approved as
destinations for charters. However, no
proposals have been received so far for
operating charters to these destinations.

Incidents of fire in Delhi

3628. SHRI1 K. RAMACHANDRA
REDDY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of incidents of fire
reported in Delhi in January, 1987 ; and

(b) the loss of life and property as a
result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) 389,

(b) (i) Loss of life—15

(ii) Loss of property—Rs. 23 -lakh:
approx.

Export of ready-made garments, knit-
wear and fabrics

3629. DR. P. VALLAL PERUMAN :

Will the Minister of TEXTILES be pleased
1o state :

‘..
(a) whether Government are consi-
dering any scheme to give incentives and
concessions in order to boost export of

ready-made garments, knitwear and other
fabrics ;

(b) if so, the dctails thereof ; and

(¢) the estimated additional foreign
exchange ecarning as a result thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) and (b). A
Statement of the steps taken to boost the

export of textiles and clothing is given
below

| (¢) The exports of garmets in 1986 were
Rs. 1323 crores as against Rs, 1068 crores
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in 1985, and the exports of cotton textiles
in 1986 were Rs. 656 crores as against Rs,
649 crores in 1985, One of the major
reasons for the increases in the exports of
textiles and garmets is the series of mea-
sures taken by the Government.

Statement

The following measures have been taken
to boost the export of textile goods :

Sophisticated garment manufactu-

ring machines not manufactured
indigenously are allowed to be
imported on O G.L.. As many as
114 machines for garment and
hosiery manufacture have been
placed under OGL, 97 of them
enjoying concessional import daty.

For the purpose of removing

obsolescence and for modernising
the textile industry, the Govern-
ment policy of indigenous produc-
tion of textile machinery has been
liberalised and sclect machines
are allowed to be imported with
export obligation.

A textile modernisation fund of
Rs. 750 crores has been created
for facilitation of modernisation
of cotton textile industry.

A long term policy for the export
of ceéton yarn with liberal ceilings
has been announced. The present
ceiling is 40 million Kgs,, per
year for yarn of counts upto 60s
against 12 million Kgs., earlier,
There is no restriction on the
export of yarn above 60s count,

Revised rates of CCS have been
announced effective from Ist
July, 1986. These rates have been
announced for a period of 3

years and are generally higher than

before. Slow moving items of
garments on which CCS was not
admissible when exported to quota
countries have been made eligible
for CCS. CCS on export of yarn
of all counts has been allowed
@ 8% from 29th August, 1986.
CCS on export of grey fabric has
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been raised to 10% w.e. f,
13.2.1987.

Cotton garments and textiles have
been brought under the scheme of
Contract Registration with a view
to providing an eclement of certai-
‘nty to exporters in the matter of
CCS.

The Fashion Technology Institute
in Delhi for education, research
and training in the arcas of
fashion design for garment manu-
facture will befully operative in
1987.

The duty drawback rates for
cotton garments have been increa-
sed to 10%,.

The number of days of pre-ship-
ment credit has been increased
from 90 days to 180 days. The
rate of interest has also been
reduced by 2.59%,.

Many items of raw material/fabrics
are permitited to be imported
under Duty Free REP Scheme
and the Import-Export Pass Book
Scheme.

The scope of Advance Licensing
Scheme bas been widened and
procedures simplified.

Under 100% Export Oriented
Units and Free Trade Zones
Scheme, facilities for liberal im-
port of capital goods and raw
materials alongwith many other
concessions are given.

Government has been giving liberal
assistance for sponsoring and fun-
ding promotional activities such
as market studies, buyer-seller
mects, participation in  interga-
tional fairs and exhibitions,

Permission for use of foreign brand
namesf for domestic sales has been
approved in the case of ready-
made garments with the stipula~

tion that only indigenous fabrics

are used; at lcast 75% of the
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production is exported and no
royalties are allowed on domestic
sales,

15. The Government permits import
of 4 sophisticated textile machines
at a concessiopal rate of import
duty of 259% provided the impor-
ter exported § times the value of
the machinery over and above
the average exports of the expor-
ter during the preceding 3 years,
In addition to the existing scheme,
the modified export obligation
scheme permits imports with an
export obligation for exporting
759% of the production;for §
years, However, the importer is
allowed to choose any one of the
two export obligations.

Trekking for tourists

3630. SHRI P.M. SAYEED : Will the
Minister of TOURISM be plcased 1o
state :

(a) whcther Government have cons-
tituted an experts panecl to provide
technical assistance to the State Govern-
ments to promote trekking for tourists |

(b) if so, the details of the scheme ;

(c) whether Union Government are
also considering to provide financial
assistance to the States for promoting
tourism in the Himalayan region; and

(d) if so, the dctails of the scheme ?

-

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED): (a) and (b).
Applications through an advertisement
have been invited for setting up a panel
of experts in various disciplines in adven-
ture tourism including mountaineering
and trekking and are under process.

(c) and (d). The Himalayan Tourism
Council at its last meeting had recom-
mended to the Government, formation of
a revolving fund for assistance to the
States for promoting tourism in the
Himalayas, The recommendation is under
consideration of the Government,
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Misuse_of REP licences

3631. SHRI K. RAMAMURTHY :
Will the Minister of COMMERCE be
pleased to state :

(a) the total
against REP
during

annual value of imports
licences given to exporters
the past three years giving the

annual value of the quantum of exports -

in hard currency by the recipients of REP
licences;

(b) the steps being taken to stop the
misuse of REP licences which can be sold
in the market; and

(¢) whether the system of REP licences
is being revoked and © the entire imports
and exports canalised through State Tra-
ding Corporation ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) The
total annual value of REP licences issued
during the past three years arc as under ;

Year Value of REP licences issued
(in crores of Rs.)

1984-85 2786

1985-86 2849

1986-87 . 2622

(April-Dec. '86)

conditions.

Data regarding exports made to hard
currency areca relatable to the issue of
REP licences is not available.

(b) In terms of the existing policy of
the Government the REP licences are
finely transferable unless these are
specifically endorsed with actual user
However, if any misuse is
reported, action is taken against such
misuse under Import Export (Control)
Act and Orders issued thereunder.@

(¢) No such proposal is
deration of the Government,

under consi-
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Clearance of claims wader IPRS
3632. SHRI K. RAMAMURTHY :

Will the Minister of COMMERCE be
pleased to state whether the claims under

International Price Reimbursement Scheme.

(IPRS) are now being settled within 15
days 7

THE MINISTER OF COMMERCE
(SHRI P, SHIV SHANKER) : The IPRS
scheme lays down the detailed procedures
for sanction and release of claims to the
exporters. These generally enable settle-
ment of claims in a period of three to
four weeks.

’ Marine exports

3633, SHRI MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of
COMMERCE be pleased to state :

(a) India’s share in the world market
with regard to export of marine products;

(b) the measures adopted by Govern-
ment to momote.marine export;

(c) the percentage of the nation’s
marine export during 1986-87 from the
State of Kerala;
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(d) ihc quantum and %alue of marine
products exported by Kerala during 1986-
87;

(¢) whether brackish water shrimp
cultivation has been found to increase
exports from Kerala; and

(f) if so, the figures thercof ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) India’s
share of exports of marine products dur-
ing 1985 (which were Rs. 300 crores), in
the world market (which were about
Rs. 16940 crores), was 1.779%,.

(b) Mecasures adopted by Government
to promote marine export include pro-
motion of prawn farming for augmenting
production of cultured prawns, encourage-
ment of production of wvalue-added items
like 1QF, setting up of prawn Haitcheries
and measures for cxploitation of deep sca
fishery resources.

(c) and (d). The gquantum and value
of marine products cxports from the State
of Kerala and its share during 1986-87
(April to Dec. "86) were :

Qty : Tonnes
Value : Rs. crores

Year All India . Kerala Share of Kerala
1986-87 Qty. 62745 25530 40.69%,
(April to Dec.) Value 339.89 120.39 35,42%
(e) and (f). Yes, Sir. Brackish water (a) whether there has been under

shrimp cultivation in the Keral State
contributes about 35000 Tonnes every year
to the export of marine products,

(Source : Marine Products Export
Development Authority)

Utilisation of garment export quoia

3634. SHRI K. PRADHANI : Will the
Minister of TEXTILES be pleased to
state : .

utilisation of export quotas of garments
during 1986-86 and 1985-87;

(b) if so, the details thercof and the
reasons therefor; and

(c) the measures taken to ensure that
¢xport quotas are fully utilised 7

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) and (b). In some
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of the quota countries the utilisation has
been full, whereas in certain other coun-
tries the utilisation has been less than
100% as indicated in the statement given
below. The major factors lnﬂuennn:
utilisation of quotas are demand, market
conditions and changing fashions.

(¢) The following steps have been
taken by the Govt. to ensurc better utili-
sation of quota levels;

(i)

(iii)
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concessions to slow moving gar-
ment items.

CCS has been allowed on export
of slow moving garments to qm
countries.

Several other steps have been
taken by the Govt. to make our
products competitive in the inter-

~ national market which giso help

(i) The export entitlement distribu- better utilisation of garment
tion policy allows a number of qQuotas,
Statement
Details of categories where percentage utilisation is more than
100%, during 1985 & 1986.
Country Cag. 9 Utilisation During
1985 1986
1 2 3 K

U.S.A. 33§ 97 78 104 04

336 96.98 102,97

338/39/40 97.86 107.08

342 97.71 109.16

347/48 94,58 114.76

West Germany 4 113.99 144,04

7 68.92 113.32

8 87,96 114.40

France 4 122,28 111.53
7 74 51 108.17

N 8 73.44 105.57

Ry 81.05 110.94

29" 79.11 126.96

Italy 4 73.78 104 87

) ' 8 - 72.88 119 35

N
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1 2 3 4

Benelux 4 122 04 114.26

6 97.74 111.94

8 121.82 111.94

Denmark 4 71.88 118.44

.6 105.04 102.13

7 104.04 109.67

8 105.16 109.69

26 31.48 116.59

27 83.82 100.48

29 95 56 107.07

United Kingdom 4 108.78 109.09

6 106.68 ' 105.11

» 96.70 102.50

Ireland 4 4375 104,41

8 - 94 .52 101.9%4

Greece 27 113.64 106,38

29 108,70 108.00

Sweden 2 96 75 108.39

B 103,51 109.30

5 106,87 100,68

9 99 %4 109.00

10 94 42 106.76

Rest Group. 113.16 110,39

Norway J& 4 1218 100,58

5 102.58 104,69

8 103,94 105.56

e ————



137  Written Answers PHALGUNA 29, 1908 (SAKA) . Written Answers 138

s Samine

1 | 2 3 4

. — : -
- Finland . Ladies Blouses 52,78 101,05
’ Gents Shirts 95.45 121,29
T. Shirts 93.08 112.43
Austria Gents Shirts 109.01 _ 109.57
Canada 1 110.29 113.93
e 127.32 105,35

Details of categories where percentage utilisation is less than 1009,
During 1985 & 1986.

——— s —m— — - e — ~ ~—— e I —— 2

Country Catg. 1985 1986
1 2 3 4
US.A. m 337 66.04 37.60
341 91.36 96.20
West Germany 6 115.22 | §9.39
15-B 111.44 46.50
N 17 41.05 33.23
26 - 24.51 35,65
27 49.41 65.41
29 32.89 79.60
France 6 76.16 85.86
15-B 32.08 40.27
17 ' 1.69 675
21 , 11.92 13.71
24 31.79 58.77
26 66.37 - 97.01

A o S 16.55 11.22
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1 2 3 4

Italy ® 32.01 70.59

7 47.08 89.08

15-B 11.73 73.08

17 3.39 48.34

26 28,54 54.71

27 17.29 30.11

29 8.14 21.28

Benejux 7 40.20 85.25

15-B 40.99 67.93

17 18 28 25.78

21 22.63 33.55

26 12.92 34.96

27 33.78 99 .47

29 56.28 52.96

Denmark 15-B 84.29 93.24

17 61.67 53 85

United Kingdom 7 s08 47.32

15-B 29.95 44.22

17 18 58 33.33

26 71.24 64.33

27 74.30 99 69

29 40.67 57.89

Ireland 6 82 50 9.52

. 7 61 29 67.72

15-B 11.11 54.55

17 Neg. 4.00
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1 2 3 4

27 43,57 89.19

29 11.54 7.14

Greece - - 1.92 Neg.
6 3.70 21.05

7 113.05 93.41

8 100.00 64.41

15-B 66.67 28.57

17 7.69 20.00

26 139.13 87,76

Nor;ly 1 133.33 80.00
2 96.00 98.00

6 77.78 | 29.63

10 (s) 75.00 92,68

10 (0) 41.86 ‘ 57.47

1l 65.71 97.22

Sweden 8 103.33 96.03
Finland A. Socks 2.78 -
Austria Ladics Blouses 75.15 93.10
Canpada 2 114,01 95.79
3 119.46 97.04

S 95.61 47.70

8 72.94 —

Note : Base Year—1986,

Source : Apparel Export Promotion Council.
Trade expansion with Malaysia (a) whether Government have taken

steps for expanding trade ties with
3635. SHR] RADHAKANTA DIGAL : Malaysia ; and
Will the Minister of COMMERCE be ’

- pleased to state : (b) if so, the details thereof ?
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THE MINISTER OF COMMERCE

(SHRI P. SHIV SHANKER): (a) Yes,
Sir. :

(b) Trade is sought to be expanded
through diversification of exports to in-
clude bulk commodities such as iron ore
lumps, iron ore pellets, and wheat as well
as through contracts for projects from the
Malaysian Government for Indian compa-
nies on a negotiated basis. Efforts in
this direction include discussions at
Ministerial level ; official level meetings ;
exchange of delegations ; buyer-seller
meets ; participation in trade fairs and
exhibitions.

~Modernisation of Delhi Fire Service

3636, SHRI KAMLA PRASAD
SINGH : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether special grant of Rs. 5 crore
made to Delhi Municipal Corporation
following Siddhartha Hotel fire for moder-
nisation of Delhi Fire Service has been
diverted to other schemes ;

(b) if so, the reasons therefor ;

(c) the steps taken to modernise Delhi
Fire Service and open more fire stations ;
and

(d) whether there is any proposal to
transfer Delhi Fire Service to Delhi
Administration and if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
(a) No.
Sir.

(b) Does not arise.

(c) A grant of Rs. 11.83 crores spread
over 2 years has been sanctioned for
improvement of the Delhi Fire Service.
This is to cover the purchase of equip-
ments and appliances and sctting up . of
S new fire stations and underground water
static tanks, '

(d) No such prbpoul is presently
under consideration of “the Government.
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Production of Handloom as & result of
new textile policy

~ 3637. SHRI KUNWAR RAM : will
the Minister of TEXTILES be pleased to
state :

(a) the extent to which production has
gone up in Handloom sector as a result of
the new textile policy ;

(b) the extent to which production of
Janata Cloth has gone up ;

(¢) the extent to which exports of
handlooms have increased ; and

(d) the contribution made by Bibar
in increasing the export of cloth being
produced in handloom sector ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) The production
of handloom cloth has gone up from 3514
million meters in 1984-85 to 3692 million
meters in 1985-86. During 1986-87 pro-
duction upto the end of November, 1986
is estimated at 2510 million meters.

(b) and (¢). The production of Janata
cloth and exports during the three ycars
are as under :

Year Janata cloth Exports
(in million »8q. (Value in

meters) Rs. Crores)
1984-85 356.77 Rs. 348.86
1985.86 398,12 Rs, 361.62
1986-87 500 00 Rs. 383).70

(amiclpgl«l) (anticipated)

(d) State-wise figures of handloom
exports are not ' maintained. However, as

‘informed By the Government of Bibar,

the details of exports of handlooms in the



145 Written Answerh

tion are as follows :

1984-85 Rs. 8 03 lakhs
1985-86 Rs, 4.22 lakhs
1986-87 Rs. 10.00 lakhs
- (anticipated)
Dcvclq-ut of tourism in Bibar

3638. SHRI KUNWAR RAM : Wil
the Minister of TOURISM be pleased to
state :

(a) the number of projects for the
development of tourism which are in pro-
gress in Bibar with the Central assistance
at present ;

(b) the stage of gonstruction thereof ;

(c) the expﬂldlmre incurred thercon
so far ; and

(d) the time by which these projects
will be completed ?

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) 10 (d). The
Ministry of Tourism have rendercd finan-
cial assistance to the tune of Rs. 128.96
lakbs during the Sixth Five Year Plan and
first two ycars of the Seventh Five Year
Plan for 12 schemes, out of which 7
schemes have been completed and remain-
ing arc in progress.

promotion

3639, SHRI KUNWAR RAM : will
the Minister of COMMERCE be pleased
to state :

(a) the names of programmes started
for export promotion and to provide train-
ing in export trade to new entrepreneurs
so that they may be attracted towards
it ; ‘

(b) the number of persons who enter
export trade industry every ycar as a
result thercof ; abd

(c) whether there are any Scheduled
Wummoln among

PHALGUNA 29, 1908 (SAKA)
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. them or whether traditional businessmen

bhave the monopoly in this trade 7

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER): (a) The
Indian Institute of Foreign Trade has
been imparting training and conducting
specially designed programmes for the
officers of the Govefnment, public and
private sector organisations. The themes
and methodologies of the programmes
have been improved and diversified through
a continuous dialogue with the trade and
industry and academics with special
emphasis on the usage of Institute's
markets and functional research inputs
both within the country and abroad. The
Institute undertakes a variety of training
programmcs for graduates/post-graduate’
freshers for probationers of Indian Foreign
Service, Indian Economic Service and
practising middle and senior level executives
of state trading organisations and public
and private sector enterprises The names
of the Executive Development Progtammes
conducted/to be conducted by the Insti-
tute during 1986-87 are indicated in the
statement given below.

In addition to the programmes bceing
conducted by the Indian Institute of
Foreign Trade, the programmes on export
promotion are conducted by the Small
Industries Service Institutes, Local Pro-
ductivity Councils, Chambers of Commerce
and a number of private individuals and
institutions,

(b) It is difficult to give the exact
number of persons who have entered

‘export trade as a result of various pro-

grammes conducted by the Institute and
other organisations as no such statistics
are being maintained.

(c) The‘ Indian Institute of Forcign
Trade has been reserving 5 per cent of
the total seats for SC/ST candidates in its
one ycar Diploma Programme, two-year
Master's Programme, 4-month cvening
programme in Delhi and 6-week evening
programme in Madras, SC/ST candidates
are fully exempted from payment of the
cost of prospectus and the tution fee.
Many SC/ST candidates have been regu-
larly sponsored by exporting firms both
in the private and public sector for the
Institute's regular Executive Development
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Programmes. Indian Institute of Foreign
Trade's Export Promotion Programmes
are availed of by all sections of society
including young entrepreneurs.

1. Import Policy of India (in
Bombay, Calcutta and Madras).

2. Masters Programme in Inter-
national Business.
3. Post-Graduate Diploma Pro-

gramme in Interpational Trade.

4, Certificate course in Export

Marketing (evening).

S. Export Procedures & Documen-
tation (Bangalore, Bombay,
Calcutta and New Delhi).

6. International Business Orientation
for 1AS officers.

7. Export Marketing Management
for Defence Service Officers
(Evening).

8. Export Marketing Technique
(Residential).

9. International Business, New
Dimensions (Residential).

10. Rescarching Overscas Markets.

11. Export Marketing & Procedurés
(Residential).

| 12. Overseas Project Management.
’ i
13. Shipping Orientation programme
for Export Executives,

14. International Business ; The
Legal Dimensions.

15. Export Marketing Techniques
(SST Units).

16. Costing & Pricing for Export.
17. Import Management,
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- 18." Forcign Trade Orientation Pro-
gramme for IFS Probationers.

19. Foreign Trade Orientation Pro-
gramme for IES probationers.

20. Interpational Commercial Nego-
tiations.

(English)

ITDC to reader consultancy serviee to

3640. SHRI BANWARI LAL PURO-
HIT : Will the Minister of TOURISM be
pleased to state :

(a) whether the India Tourism
Development Corporation proposed to
render consultancy service for private
sector soon ;

(b) if so, full details thereof in this
regard ;

(c) whether any collaboration with
the private sector has boen made so far ;
and

(d) the details thereof and to what
extent the target of foreign tourists o
the country is to be achieved 7

THE MINISTER OF TOURISM
(MUFTI MOHD. SYED) : (a) and (b).
ITDC is alrecady providing a complete
range of consultancy services namely from
concept to commissioning of hotel
projects, tourist resorts, etc. besides ren-
dering management and marketing services,

(¢c) ITDC has not so far made any
financial collaboration with the private
sector in any tourism project in the
country,

(d) Does not arise. During 1986,
forecign tourist arrivals figures crossed one
million mark registering an increase of
29.1% over the corresponding figure in
1985. . The target set by 1990 is 2.50
million tourists, '
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Package offer to private sector jute mills

- 3641. SHRI  SANAT KUMAR
MANDAL: Will the Minister of TEXTILES
be pleased to state :

(a) whether the Jute Corporation of

India has made any package offer to the
private sector jute mills in West Bengal ;

(b) if so, the details thereof ; and

(c) how far the jute mills in West
Bengal have gone in for buying raw jute
of different grades from J.C.1. ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHR! RAM
NIWAS MIRDHA) : (a) and (b). A
Statement is given below,

(c) Only ove jute mill in the private
sector has concluded contract recently for
purchase of 10,000 quintals of raw jute of
different grades from Jute Corporation of
India.

The Jute Corporation of India has
recently seont a Clircular letter to all jute
mills in the private sector for sale of raw
jute ex-1985-86 crop, variety/grade break-
up being as under :

(A) Varietal break-up : White -269%
Tossa—699%
Mesta— 59%

(B) Grade-wise break-up (Percentage)

Grade White Tossa Mesta
e
s/BOoT . 7 47 4
6B BOT 38 33 48
7/X BOT 24 4 S

8 11 6 —
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Other terms being :
60 days from date of

making payment arran-
gement.

Delivery period :

Payment terms : Either through Bank
~ Draft or confirmed

, irrevocable Letter of

Credit payable at sight.

Price : Statutory minimuny
prices plus Re. 1/-per
quintal.

2. For mil's located in Andhra

Pradesh and Madhya Pradesh all deli-

verfes of Bimbli will be made ex-godoWh.

Mills were requested to send their formal

order by 3rd March, 1987,

- Supply of imputs to textile units at
international price

3642. SHRIMATI GEETA MUKHER-
JEE : Will the Minister of TEXTILES be
pleased to state :

(a) whether Government have evolved
a scheme to supply inputs to textile units
at International prices for export produ-
ction ; and

(b) if so, the details of the scheme ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) and (b). Many
items of raw materials required for export -
production are allowed to be imported
duty free at international prices under the
various schemes such as Advance Licens-
ing Scheme, Duty Free Replenishment
Scheme and Pass Book Scheme. In addi-
tion, 100% Export Oriented Units and
units in the Export Processing Zones are
also permitted to import raw materials at
international prices,

<

Soviet Delegation’s Negotiation with
Textile Mills

3643. DR. B.L. SHAILESH : Will
the Minister of TEXTILES be pleased to
slate :

(a) whether it is a fact
delegation visited Bombay

that a Soviet
early this
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month to resume purchase negotiations
with the Textile Mills for 55 million
metres of cloth ;

(b) whether the Soviet delegation
agreed to renegotiate prices in view of the
surge in the raw colton prices and the
Mills not being in a position to sell at
lower prices ; and

(c) if so,.the details of the agreement
rcached, if any ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : (a) to (c). Accord-
ing to the information made available by

Cotton Textile Export Promotion
Council (Texprocil), a one man delcgation
from the Soviet Buying Agency visited
Bombay from 11th to 19th February, 1987
for purchasing textiles, The shippers
bave informed Texprocll that the Soviet
Buying Agency was not prepared to give
any such price increase.

Export of Silk

3644. SHRI C.K. KUPPUSWAMY :
Will the Minister of TEXTILES be pleased
to state the total value of export of natu-
ral silk goods namely mulberry tasar silk,
mixed blended silk and silk waste during
1986-87 ?

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA): The value of
exports of natural silk goods during the
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year 1986-87 (April, 1986 to February,
1987) is as under :
ITEM VALUE
(Ry. in crores)

(1) Mulberry 170.21
(2) Tasar 5.90
(3) Mixed/Blended 454
(4) Silkwaste A 1.28
Total : 181.93

=
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Trade Deficit

3645, SHRI SRIKANTA DATTA
NARASIMHARAJA WADIYAR : Wil
the Minister of COMMERCE be pleased
to state :

(a) whether Government have sought
the assistance of West Germany to reduce
India’s trade deficit ; and

(b) if so, the details of assistance
proposed to be given by West Germany ?

THE MINISTER OF COMMERCE
(SHRI P, SHIV SHANKER): (a) and
(b), The Government bas raised at diffe-
rent for the question of India's large trade
deficit with the Federal Republic of Ger-
many (FRG) and has sought the latter’s
assistance in reducing this trade deficit.
The FRG has offered to provide trade
promotion assistance to India, and Indian
requests in respect of several commodi-
ties in this regard are under examination
by the FRG Government.

Payment of Gratuity to Dismissed

3646, SHRI KAMLA PRASAD
SINGH : Will the Minister of DEFENCE
be pleased to refer to the reply given to
Unstarred Question No, 3534 on 26
November, 1986 regarding payment of
gratuity to dismissed ecmployeces and
state :

r

(a) whether a Review Petition in the

Supreme Court has been filed ;

(b) if so, when ; and

(c) if not, whether the peasion regu-
lations have been amended, with their
details ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI ARUN
SINGH) : (a) Yes, Sir.

(b) On 22nd December, 1986.
(¢} Does not arise,
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Legisiation to Check Misuse of

3647. SHRI SARFARAZ AHMAD :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government have taken
note of disturbing trend all over the coun-
try about the religious places being used
for political and even anti-national activi-
ties ;

(b) if so, whether Government pro-
pose some suitable legislation to curb this
trend in the interest of national integrity
and security ; and

(c) if so, the time by which such a
legislation is proposed to be introduced
in Parliament ?

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRIP.
CHIDAMBARAM) : (a) In the recent
past Government has taken note of some
instances of misuse of religious places for
political and anti-national activities,

(b) and (c¢). However, there is no
such proposal, at present, under the con-
sideration of the Government.

| English)
Indo-Soviet Joint Ventures

3648. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR : Wil
the Minister of COMMERCE be pleased
to state : '

(a) the number of joint venture pro-
posals received from the Soviet Union
under consideration of the Government ;
and

(b) how many of those proposals
have been selected by Government ?

THE MINISTER OF COMMERCE
(SHRI P, SHIV SHANKER): (s) and
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(b). ‘No proposal has so far been received
for setting up joint ventures with the
USSR cither in the USSR or in third
countries.

Financial Assistance to sick Textile
Mills in Bihar

3649. DR. G.S. RAJHANS: will
the Minister of TEXTILES be pleased to
state :

(a) whether Union Government are
providing financial assistance to a large
number of sick textile mills in Bihar ;
and

(b) if so, the details of the assistance
extented by Union Government to the
State Government for making these mills
economically viable during the last 2
yecars ?7 ’

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA): (a) The Union
Government do not provide financial assis-
tance to sick textile mills,

(b) Does not arise in view of (a)
above.

Legislation on Terrorism
3650, SHRIMATI BASAVARAJES-
WARI :

SHRI V. TULSIRAM :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the consent of all the
concerned States have been obtained in
regard to a new legislation proposed to be
brought forward to combat terrorism ;

(b) if so, the main points emerged
from the discussions with the various
leaders of State Governments ; and

(c) by what time the final decision
in regard to the introduction of law to
combat terrarism in the country will be
taken ? .
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. THE MINISTER OF STATE IN THE

MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND
MINISTER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM): (a) to (c). The
Terrorist and Disruptive Activities (Pre-
vention) Act, 1985 is already in force.

Scheme for Import of Gold

3651. SHRI D.,P. JADEJA : Will
the Minister of COMMERCE be pleased
to state :

(a) whether the scheme of import of
gold for manufacture of jewellery for
export has been evaluated ;

(b) if so, the detalls thereof ;

(¢) whether Government propose to
reduce restrictions on such imports to
make the scheme successful and to make
jewellery export intermationally competi-
tive ; and

(d) if so, the details thereof ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) : (a) to (d).
There are several schemes in operation
which entail import of gold for the manu-
facture of jewellery for ecxport. Govern-
ment has taken several steps to simplify
the schemes and also introduced some
new schemes like that for import of gold
alloys and findings against Advance
Licences and for special export-oriented
jewellery complexes to boost export of
gold jewellery. These measures are aimed
at facilitating export production of goild
jewellery to be competitive in international
markets in terms of quality and price,
within the framework of overall policy in
this sector,

.Revenue and Expenditure of Andaman
and Nicobar Islands

3652, SHRI E. AYYAPPU REDDY :
Will the Minister of HOME AFFAIRS
l_:e pleased to state :

(a) the revenue - collected in the
Union Territory of Andaman and Nicobar
Islands for the year 1985 and 1986 ; and
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(b) The expenditure incurred both
pllnneg and non-planned in the Union
Territory for the year 1985 and 1986 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
CHINTAMANI PANIGRAHI) : (a) The
revenue collected in the Union Territory
of Andaman and Nicobar Islands during
the financial yecar 1985-86 was Rs. 15
crores 99 lakhs.

(b) During the financlal year 1985-86
an expenditure of Rs. 21 crores 55 lakhs
was incurred under the plan schemes
whercas noan-plan cxpenditure was Rs, 74
crores 48 lakhs.

Export of Basic Drugs
3653. DR. T. KALPANA DEVI:
Will the Mipister of COMMERCE be
plecased to state :

(a) the target of export of basic

drugs during the ycar 1986-87 ;

(b) whether there is likely to be a
heavy shortfall in the basic export of
drugs and if so, the extent of the likely
shortfall and the reasons thereof ; and

(c) the names of the basic drugs
which are facing this shortfall in export ?

THE MINISTER OF COMMERCE
(SHRI P. SHIV SHANKER) '’ (a) The
target fixed by Basic Chemicals, Pharma-
ceuticals and Cosmatics Export Promotion
Council for export of basic drugs during
1986-87 is Rs, 48 crores.

(b) No, Sir,

(c) Does not arise.

12.00 hrs.
[English)
SHRI V. SOBHANADREESWARA

RAO (Vijaywada) : There is &« serious
crisis in purchasing tobacco,

[ Translation]

MR. SPEAKER :

You give a notice
for it, , "
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*

(English]

SHRI V. SOBHANADREESWARA
RAO : | bhave ‘givem a notice for a Cal-
ling Attention.

| Translation)

-

MR. SPEAKER ; 1IT it has Been given
to me, then 1 will look into it,

(English]

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : The Freedom of the Press is in

peril.
[ Translation)

_ MR. SPEAKER :
for it,

Give some notice

[English)

SHRI S. JAIPAL REDDY : The
Government organised CBI raids. ...

[Transiation)

MR. SPEAKER : Don't do this,
Jaipalji, The case is subjudice. However,
if you want to submit something about
the freedom of the press, then you give
another notice so that we may have a dis-
cussion on it.

(English]

SHRI S. JAIPAL REDDY : 1 have
tabled a Calling Attention Motion also.

{Transiation)
MR. SPEAKER : 1 will look into it

[English)

SHRI S. JAIPAL REDDY': The
point is this, '

(Translation] ;

MR. SPEAKER : Plcase listen to
me, R | |

(Interruptions) L

L8

[English]

MR. SPEAKER : 1 cannot allow,
[Translation)

I will pot allow anything which is

sub-judice, However, I will not bar any-
thirg which is admissible,

(English)

SHRI S. JAIPAL REDDY : No news-
paper can be subjected to C.B.I. raids
because it published....

(Translation)
MR. SPEAKER : You may givea
notice.
(Interruptions)
(English)

MR. SPEAKER : No, not allowed.

[Transiation)

If you want a discussion on the free-
dom of the press, | will get it done, |
have no objection. But I will not allow
something which is sub-judice.

(English)
SHRI S. JAIPAL REDDY : No charge

sheet has been filed. The Official Secrets
Act is being utilised to gag the Press.

[ Translation)]
MR. SPEAKER : If you give a
notice, I will allow a discussion, I have

no objection,
(Interruptions)
(English)
MR. SPEAKER : No. Not allowed.
( Interruptions)

MR. SPEAKER : Plecase hear me,

-

g (Interruptions)
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[English] -

SHRI S. JAIPAL REDDY : The
Press is being gagged outside.

(Interruptions)

MR. SPEAKER : Nobody is trying
to gag the Press. There is no question of
gagging the press. It cannot be gagged
and will not be gagged.

SHRI P. KOLANDAIVELU (Gobi-

chettipalayam) : I have given a notice of
privilege against All India Doordar-
shan......

MR. SPEAKER : | will look into it.

(Interruptions)

MR. SPEAKER : Mr. Jaipal, You
always break the rule. That is the worst

thing about you.

(Translation)

I have told you repeatedly and I will
say it again. I have said that whatever
is allowed under the rules would be allo-
wed in your case as well. 1 will never
debar that. 1 have never tried to do so,
You see me ; I will tell you how | can do
it. If I cannot do something, 1 will also
tell you as to why 1 have not been able to

do it.

[ English)
So simple it is,
[Translation)
Do not lose temper. Sit down calmly.

{English)

SHRI S. JAIPAL REDDY : What
can be more important than the mut of

a journalist.. (Innrnwlou)
[Trmlauo\n]

MR, SPEAKER : Look, whatever
the press wants to pub it is publishing.

You please sit down. It will serve no

purpose.
(Interruptions)

MR. SPEAKER : It would not help.
We will not allow any curbs on the press,
nor are there any. If these is any pro-
blem of law and order, that would be
taken care of. But there are no restric-
tions on the press. Whatever the press
does, we tolerate that also, There is no
such thing. You need not worry about
it at all,

(Interruptions)

MR. SPEAKER : This sort of things
will not help, I have alrcady told you
that whatever can be allowed, will be
allowed. 1 have never debarred that.

(Interruptions)

|English]

MR. SPEAKER : I will never do it,

[Translation]
You don't worry.
(interruptions)

(English)

MR. SPEAKER :
things which can be allowed, and
not bebar you.

(Interruptions)

SHRI 8. JAIPAL REDDY : The
Official Secrets Act is being used to curb
the freedom of the Press.

(Interruptions)

I will allow certain
I will

lﬁmublk.l

MR, SPEAKER : You come and see
me, Whatever you have on the freedom
of the Press, give it to me. [ have never
refused. Whatever I can do, I will do.
But I cannot do what is not in my powens.
You will have to change th rule for that,

I am helpless,
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(English) [Translation]
DR. GS. RAJHANS: Mr. Sunil MR, SPEAKER : 1 will look into it.
Dutt is in Delhi today. We must send
our good wishes to him. His mission has [English)

become a success. The whole House
should send its unanimous greetings. ...

[Translation)

MR SPEAKER : This is for the
whole House. It is a laudable feat. IT
anyone of you does some good work for
the country, inside or outside of the
House, it should be appreciated. We
want that the country should progress and
everybody should be happy. Owur better-
ment lies in the progress of the country.

(Interruptions)
[ English)
MR. SPEAKER : 1 do not sermo-
nise,

(Interruptions)
MR. SPEAKER : Do | sermonise ? _‘
(Interruptions)

SHRI S. JAIPAL REDDY : No. 1
am talking of them,

MR. SPEAKER : I have included
everybody, including you, Mr, Jaipal,

[Transiation)

If you do such work 1 will praise you
as well. 1 am talking of everybody,

(Englishl
SHRI P, KOLANDAIVELU : Yester-

day, you gave a ruling on the privilege
issue raised by Prof. Madhu Dandavate.

MR. SPEAKER : No question ; it

cannot be raised.

SHRI P, KOLANDAIVELU : 1 am
not coming to that. We have got a high
regard for your ruling,

Yesterday night in the Doordarshan
Kendra..,,

SHRI. P. KOLANDAIVELU : At 9.30
when the news was read, it was read that
““the entire Opposition walked out”. We
did not join the walk-out,

MR. SPEAKER : I will see toit. I
will look into it. 1 will get it done.

SHRI S. JAIPAL REDDY : I think
AIADMK was never a part of the opposi=
tion,

SHRI P. KOLANDAIVELU : We are
always friendly opposition.

[Transiation)

MR. SPEAKER : This you can decide
outside.

12 06 hrs.
PAPERS LAID ON THE TABLE

|English]

Notifications under Coffee Act and Imports
and Exports (Contrel) Act.

THE MINISTER OF COMMERCE
(SHRI P, SHIV SHANKER) : I beg to
lay on the Table :

(1) A copy of the following Notifica-
tions (Hindi and English versions)
under sub-section (3) of section
48 of the Coffee Act, 1942

(i) The Coffee (Amendment)
Rules, 1987 published in
Notification No. G.S.R. 36
in Gazette of India dated
the 17th January, 1987,

[Placed in Library. See No.
LT-4010/87].

(i) The Coffeec (Second Amend-
ment) Rules, 1987 published

in Notification No, 96 in
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Gazette of India dated the
14th February, 1987,

[Placed in Library. See No.
LT-4011/87).

(2) A copy ecach of the following
Notifications (Hindi and English
versions) issued under section 3 of
the Imports and Exports (Control)
Act, 1947 :

(i) The Exports (Control) Tenth
Amendment Order, 1986
published in Notification No.
S.0. 427 (E) in Gazette of
India dated the 17th July,
1986.

(ii) The Exports (Control) Ele-
venth Amendment Order,
1986 published in Notification
No. S.O. 658 (E) in Gazette
of India dated the 5th
September, 1986.

(iii) The Exports (Control)
Twelfth Amendment Order,
1986 published in Notifica-
tion No. S.O0. 835(E) in
Gazette of India dated the
11th November, 1986.

(iv) The Exports (Control) Thir-
teenth Amendment Order,
1986 published in Notification
No. 5.0. 840 (E) in Gazetie
of India dated the 14th
November, 1986,

{v) The Exports (Control) Four-
teenth Amendment Order,
1986 published in Notifica-
tion No. S.,0. 902 (E) in
Gazette of India dated the
8th December, 1986.

(vi) The Exports (Control)
Fifteenth Amendment Order,
1986 published in Notifica-
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1986 published in Notifica-
tion No. §$.0. 920 (E) in
Gazette of India dated the
16th December, 1986.

(viii) The Exports (Control) First

Amendment Order, 1987
published in Notification No.
S$0O. 7 (E) in Gazette of
India dated the 8th January,
1987.

(ix) The Exports (Control)

Second Amendment Order,
1987 published in Notifica-
tion No. S$,0. 14 (E) in
Gazette of India dated the
13th January, 1987.

(x) The Exports (Control) Third

(xi)

(xii)

Amendment Order, 1987 pub-
lished in Notification No.
S.O0. 28 (E) in Gazette of
India dated the 21st January,
1987,

The Exports (Control)
Fourth Ameundment Order,
1987 published in Notifica-
tion No. S 0. 87 (E) in
Gazette of India dated the
18th February, 1987,

The Exports (Control) Fifth
Amendment Order, 1987
published in Notification No,
S O. 88 (E) in Gazette of
India dated the 18th
February, 1987,

(xiii) The Exports (Control) Sixth

Amendment Order, 1987
published in Notification No.
S O, 121 (E) in Gazette of
India dated the 25th
Fcbruary, 1987.

[Placed in Library. See No.
LT-4012/87].

tion No. S$.0. 903 (E) in Detailed Demands for grants of the Ministry
of Energy for 1987-88.

Gazette of India dated the
9th December, 1986,

THE MINISTER OF ENERGY (SHRI
(vii) The Exports (Control) Six- VASANT SATHE) : I beg to lay on the
teenth Amendment Order, Table a copy of the Detailed Demands for



Grants (Hindi and English versions) of the

Ministry of Energy for 1987.88.

[Placed im Library. See No. LT-4013/
87].

Review on and Annual Report of National

Textile Corporation, Ltd. for 1985-86 and

Statements re delay in laying these papers

as also Amnual Report of Central Cottage

lodustries Corporation of India Ltd , for
1985-86

THE MINISTER OF STATE OF THE
MINISTRY OF TEXTILES (SHRI RAM
NIWAS MIRDHA) : | beg to lay on the
Table :

(1) A copy each of the following
papers (Hindi and English ver-
sions) under sub-section (1) of
section 619A of the Companies
Act, 1956 :

(i) Revicew by the Governmemt
on the working of the
National Textile Corporation
Limited for the year 19835-86.

(ii) Annual Report of the
National Textile Corpora-
tion, Limited for the ycar
1985-86 along with Audited
Accounts and the caomments
of the Comptroller and Audi-
tor General thereon,

(2) A statement (Hindi and English
versions) showing reasons for
delay in laying the papers men-
tioned at (1) above.

[Placed in Library. See No. LT-
4014/87].

(3) A statement (Hindi and English
versions) explaining the reasons
for not laying the annual Report
and Audited Accounts of the Cen-
tral Cottage Industries Corpora-
tion of India Limited for the year
1985-86 within the stipulated
period of nine months after the

close of the Accounting Year.

[Placed in Library. See No, LT-
4015/87).
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Notification under coast Guard Act.

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESAR-
CH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI ARUN
SINGH) : I beg to lay on the Table a copy
of the Coast Guard (Seniority and Promo-
tion) Rules, 1987 (Hindi and English wver-
sions) published in Notification No. S.R.0,
6 (E) in Gazette of India dated the 26th
February, 1987 under sub-section (3) of
section 123 of the Coast Guard Act, 1978,

[Placed in Library. See No. LT- 4016/
871

Notification to amend Notification No. 464/
86— Customs of 18.11.1986 under Customs
Act. m

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND
NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF FINAN-
CE (SHRI BRAHMA DUTT): On be-
half of Shri  Janardhana Poojary,
I beg to lay on the Table a copy
of Notification No. G.SR. 279 (B)
(Hindi and English versions) published in
Gazette of India dated the 12th March,
1987 together with an explanatory memo-
randum making certain amendment to
Notification No. 464/86-Customs dated the
I8th November, 1986 so as to substitute
the entry "D .V.0." appearing in Serial No.
S by the entry 'D.V. Ester® in the Schedule
annexed to notification @inder section 159
of the Customs Act, 1962.

[Placed in Library. See No. LT-4017/
87].

Review on and Annual Report of Garden
Calcutta for 1985-86, of Goa Shipyard
Ltd., for 1985-86 and Mazagon Dock

Ltd., Bombay for 1985-86.

THE MINISTER OF STATE IN THE
DEPARTMENT OF DEFENCE RESEAR-
CH AND DEVELOPMENT IN THE
MINISTRY OF DEFENCE (SHRI ARUN
SINGH) : On behalf of my colleague, Shri
Shivraj V. Patil, I beg to lay on the Table :

(1) A copy cach of the following
papers (Hindi and English ver-
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417 sions) under sub-section (1) of

“#77" gection 619A of the Companies
T Act, 1956 :

s 0 2

. (a) (i) Review by the Govern-
. ment on the working of
4 the Garden Reach Ship-
ot builders and Engineers
Y., 4 Limited Calcutta, for the
£V | , year 1985-86.

(ii) Annual Report of the

Garden Reach Shipbuil-

ders and Engineers Limi-

b . ' ted, Calcutta, for the year

‘ - 1985-86 along with the

Audited Accounts and the

comments of the Comp-

e 1 troller and Auditor Gene-
- W ral thereon.

[Placed in Library, See
No. LT-4018/87].

(b) (i) Review by the Govern-
ment on the working of
the Goa Shipyard Limited
for the year 1985-86.

(il) Annual Report of the
Goa Shipyard Limited for
the year 1985-86 along
wi Audited Accounts

the comments of the
Comptroller and Auditor
General thereon.

[Placed In Library. See
No. LT-4019/87).

{c) (i) Review by the Govern-
ment on the working of
the Mazagon Dock Limi-
ted, Bombay, for the year
1985-86.

J1% 1

(i) Annual Report of the
Mazagon Dock Limited,
Bombay, for the year
1985-86 along with Audi-

g " ted Accounts and the com-

e e "ments of the Comptroller
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and Auditor General
thereon. ,

[Placed in Library. See
No. LT-4020/87].

(2) Three statements (Hindi and
English versions) showing reasons
for delay in laying the papers
mentioned at (1) above.

[Placed in Library. See No. LT-
4018/87 to LT-4020/87).

12.064 hrs.
ASSENT TO BILL

[ English]

Coastitution (Fifty-fourth Amendment) Bill,
1986

SECRETARY-GENERAL : Sir, I lay
on the Table a copy, duly authenticated
by the Secretary-General of Rajya Sabha,
of the Coastitution (Fifty-fourth Amend-
ment) Bill, 1986, passed by the Houses of
Parliament and assented to since a report
was last made to the House onm the 24th
February, 1987.

12.07 hrse
BUSINESS OF THE HOUSE

[ English)

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTRY
AFFAIRS (SHRIMATI SHEILA
DIKSHIT) : With your permission, Sir, |
rise to announce that Government Busi-
pess in the House during the week com-
mencing 23rd March, 1987, will consist
of :=—

1. Consideration and passing of the
Delhi Municipal Corporation
(Amendment) Bill, 1987, as passed
by Rajya Sabha,

2. Discussion and voting on the De-
mands for Grants under the control
of the Ministry of ;

(2) Energy
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(b) Human Resource Develop- may be included in the next , week
ment agenda :

() Petroleum & Natural Gas
(d) Labour
{e) Home Afairs

[Transiation)

PROF. NIRMALA KUMARI SHAK-
TAWAT (CHITTORGARH) : Mr,
Speaker, Sir, the following matter may be
included in the business of the House for
the next week.

Today Doordarshan is the most impor-
tant instrument of communication and
national integration. Therefore, more and
more rural arcas should be linked with
this medium so that we are able to check
the tendency of the rural youths to mig-
rate to and settle in urban arcas. New
Doordarshan Kendras should be set up in
rural areas. Chittorgarh, a historical place
and a tourist centre of Rajasthan, is depri-
ved of Doordarshan facilities. Installation
of a high-power transmission tower there
would provide T.V. coverage to many
villages of Rajasthan and Madhya
Pradesh.

The morning transmission is excellent,
The duration of the physical fitness pro-
gramme called ‘Das Kadam' should be in-
creased so that the children can practise
these exercises in the morning to keep
good bealth.

The education programmes for schools
and colleges arc not very interesting and
they should be improved in consultation
with experts,

A new daily afternoon programme for
women should be introduced which should
give comprehensive and correct informa-
tion on housc-keeping, balanced diet,
cooking and laws affecting the interests of
women.

(English)

SHRI BANWARI LAL PUROHIT
(Nagpur) : 1 request that the following

> ' 9
I would like to draw the attention. of
the House towards the pitiable and mhgru
ble condition of handloom weavers in the
country and particularly in the Nmur
District of Maharashtra State. A large
number of factors are re:poniible for

their condition. g -1

The handloom weavers are not getting
the adeguate and regular supply of yapn,
The looms on which the weavers are work-
ing are very old and there is urgent need
to modernise the looms. The Government
has not yet undertaken the modernisation
of the looms. The Government has pre-
pared a scheme under which the maximum

are 1o be provided for weavers but
the implemention of the scheme is hcbu
behind. S

Central Government should examine
the above-mentioned aspect immediately
and a Central team should be semt to
Maharashtra particularly to Nagpur aad
Kampitee to assess and review the working
conditions of the handloom weavers and
suggest remedial measures to improve the
condition of handloom wecavers. |

SHRI SHARAD DIGHE (Bombay
North Central) : The following subject
may be included in the next week's busis
ness

Two cotton textile mills in Bombay
namely New Great Mill at Byculla and
Modern Mill at Jacub Circle employing
nearly 6200 workers have been recesitly
closed due to deliberate non-payment of
electricity bills by the Mill owners renders
ing a large number of workers jobless. It
is learnt that nine or ten other Mills in
Bombay are likely to follow suit. Thus a
large number of textile workers in Bombay
will be soon facing unemployment.

- .

It is now a new strategy of the mill
owners in Bombay. They do not pay,
tricity bills, allow the electricity mm ,m
be cut off aund close the mill for want of
electricity supply, thus circumventing the
ptovhlon of laws regarding obtaining pdor

of tbe State Government fa:
ing their units,

. “
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This subject may be discussed urgently
and desirability of introducing a new Jegis-
fation to ‘stop this unfair labour practice

SHRI BALWANT SINGH RAMOO-
WALIA (Sangrur) : Mr. Speaker, Sir, the
following matter may be included in the
Business of the House for the next weck,

" The analysis of the information which
the police has gathered during interroga-
tion of the youths involved in terrorist
activities in Punjab has revecaled that only
10 per cemt of these terrorists were com-
mitted 1o the theory of separatism. 50 per
cent of them had violent tendencies and
the remaining 40 per cent were compelled
to take to this path on account of poverty.
This analysis has further strengthened our
firm belief that prudence and timely action
on the pant of the Government can climi-
hate terrorism. 365 people have been in
detention in Jodbpur Jail for the last 32
months. They include children, old people,
the helpless and the workes of the Gurud-
wara Prabandhak Committee. Neither
legal proceedings have been initiated
against (hem nor proper investigations
have been done. Almost all the political
partics of the country have appealed to
the Government to release them after due
investigations. The Amnesty Ioternational
bas also urged the Governmeat either to
launch legal proceedings against them or
to release them immediately. 1 urge the
Government to review their cases and
release all these innocent people at the
earliest.

\English]

. SHRI CP. THAKUR (Patna) : Sir, I
request that the following may be includ-
ed in the next week's agenda

Some Canal is the oldest canal in the
m Secing the pitiable condition of
W, the BritisNers ordered for its con-
w but after that there has been no
pl maintenance of that canal Because

Yeakage and breaches in the canal,
hlf of the ma’d‘lﬂmtlmime
Jatoa is at the tail end of the canal and,
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therefore, hardly sufficient water reaches
for cultivation in that area, This matser
has been raised many a time in the Parlia-
ment, In the last session, an assurance
was given by the Minister of Water
Resources that the recommendation of the
World Bank for renovation of this canal
would be taken up but it appears that
nothing has been done so far. The succes-
sive Chief Ministers have announced the
renovation programme but it has not been
taken up so far, For the benefit of the
peoplec of that area, renovation is a dire
necessity and the Government should take
up this matier on a priority basis.

12.13 hrs.

[SHRI SHARAD DIGHE in the Chair)

SHRI ANOOPCHAND SHAH
(Bombay North) : Sir, I request that the
following may be included in the pext
week's agenda

(i) Looking towards the present rela-
tions between employer and em-
ployees in certain sections and
growing feelings of employees to
g0 on strike cven ip the Belds,
such as, hospitals, where the
question of lives of lakhs of peo-
ple is involved, it is an wurgent
need of the day to have a full
discussion in Parliament on

Relations between cmploy-
ers and cmployees of public
undertakings and bospitals
under Central Government
and public institutions,

(ii) Commuters of Bombay suburban
section are unhappy and worried
about their problems and grie-
vances as there are no sufficient
funds available for suburban sec-
tion, Hence, there is a need to
set up an independent authority
to run suburban railways in
Bombay and to establish *Urban
Transport Development Corpora-
tion, Bombay’.

SHRI  CHINTAMANI JENA
(Balasore) : T request that the Tollowing
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subject may be included in the next week
agenda : .

The white tigers are now a very rare
species all over the world. These are so
popular now a days that persons in foreign
countries and circuses try to acguire those
tigers paying more than five lakbhs of rupecs
per tiger but the white tiger population in
India is faging cxtinction. lo total there
are only 36 of them in the country which
are ooly secn in 7 zoos. But proper care
and the cxpansion programme of these
very very rarc animals bas not been pro-
perly drawn up by the Government.

The only way 10 increase the popula-
tion of white tigers is by breeding them in
caplivity. But the zoos which have white
tigers are so possessive that they don't
want to scll them.

After the birth of a freak white tiger
at Nandaskanan natural Zoo in Orissa,
there is now rencwed hope for survival of
this breed which was a matter of dream a
few years back. Out of these 36 white
tigers, Nandankanan in Orissa has 22 of
them. But the Union Government is not
providing due assistance to this Nandan-
kapan Zoo for its development.

Union Government should give ade-
quate pawronage to this zoo,

It is a matter of great concern for the
people of Orissa State that the levy sugar
supplied by the FCI to the Fair Price
Shops, has less sugar content but in case
of free sale sugar, the sugar coatent is
quite all right. The poor and lower middie
class people, who fully depend on the
levy sugar to meet their household needs
are sustaining hcavy losses and faciog
great difficulties, as they have no means to
procure free sale sugar available in the
open market, paying high prices for it
The FCI authorities in the State are silent
in the matter,

SHRIMATI JAYANTI PATNAIK
(Cuttack) : | request the following may be
included in the next week agenda,

. Soil erosion has caused a serious situa-~
tion in the entire State of Orissa. A high
percentage of land in the State suffers from
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some kind of erosion or the other. The
Government of Orissa has submitted three
projects, namely, (1) Upperkolab (2)
Indrabati and (3) Subarnarekha to the
Government of India for providing funds
in the central sector for implementation of
soil conservation and integrated water
shed management schemes during the
VIIth Five Year Plan. The Ministry of
Agriculture has forwarded these schemes
to the Planning Commission. But the Plan-
ning Commission has not clcared the pro-
jects on the plea of the constraint of
resources. As soil erosion has created a
serious problem in the State, it is neces-
sary that these schemes should be cleared
for .implementation during the 1987-88
financial year.

DR. G.S. RAJHANS (Jhanjharpur) :
I request that the following subject may
be included in the next week business :

Despite all the natural resources, Bihar
continues to be one of the most backward
states of India. Still worse is the condition
of Mithila region of North Bihar which is
ravaged by floods almost every year.
Several lukhs of people of Mithila region
keep coming to Delhi, Faridabad, Ghazia-
bad and other neighbouring industrial
places in search of livelibhood. .

It is understood that Central Govern-
ment is proposing to set up some electro-
nic industries in Bihar shortly. In view of
the ecxtreme backwardness and growing
unemployment in Mithila region, it is re-
quested that a chain of electronic indus-
tries be set up there. It will not only bring
economic prosperity in the region but
will also belp in solving the massive un-
employment problem there.

SHRI ANADI CHARAN DAS
(Jajpur) : 1 request the following may be
included in the next week's business.

Almost every day cricket is being play-
cd at some place or the other. All India
Radio- broadcasts the cricket commentry
and live telecast is made on T.V. Pcople
leaving their day to day work take intercst
in watching T.V. Government employees
take much interest in Cricket than in their
office work. Most of the time the employ-



175 Factories (Amd.) Bitl
[Shri Anadi Charan Das] -

way most of the works are getting delayed.
As such, it is necessary not to telecast
each cricket match on T.V. The Radio
should not broadcast commentry of each
cricket match.

SHRIMATI SHEILA DIKSHIT: 1
have heard the valuable submissions made
by the hon. Members, I shall place them
before the Business Advisory Committee.

12.20 hrs.

- FACTORIES (AMENDMENT) BILL,
1986—Contd.

[English]

MR. CHAIRMAN : Shri P.A. Sangma
may plcase continue his reply.

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA) : 1 once again take opportuni-
ty of thanking all the hon. Members for
having supported this important piece of
legislation.

While the Bill has an over-whel-
ming support of the House, the
House in the course of the dcbate has
expressed its concern about the implemen-
tation of the existing laws and also the
apprehensions as to whether the law
which is going to be passed today will be
cffectively implemented. Sir, since the
Bill has got an overwhelming support,
I will not go into the merits of the Bill.
I would only try to submit a few things.
The major point which has been raised
by the hon. Members is about the imple-
mentation of the Jaws.  Sir, it is true
that the number of inspectors required
for inspection of the factories and the
number of inspectious done by them in
all the States are not adequate. According
to the law, an Inspector is supposed to
inspect 150 factories twice a year. But
Sir, the number of Inspectors are not
adequate in many States, these Inspectors
are required to inspect more than 150
factories, that is, more than the number
rcquired to be inspected under the law.
There are States where an lnuspector may
pave to inspect about 600 units or even

MARCH 20, 1987

Pactories (Amde.) Bill i76

700 units. Therefore, I will not agree
with the opinion expressed by the hon.
Members that the Inspectors are not
doing their job and they have a collusion
with the management and all that, 1
think they are doing their work with the
best of their ability. They are required
to inspect 150 factories and if they are to
inspect more than this number, I think
there is no use blaming our Inspectors. |
think they deserve our encouragement.
As far as the inspections are coacerned,
it was cxpressed by some hon. Members
that the Inspectors are not able to inspect
all the factories. Hon. Member, Shri
Ajoy Biswas, was very emphatic on this
point. But for your information, even in
your own State, the State of Tripura, the
inspection done last year was just 409 as
against 909 in some States, 60% in some
other States, But in Tripura and West
Bengal 409 inspection is done. | am not
blaming them. | am only saying that the
inspection is not adequate. Therefore,
what is required is.. ..

SHRI AJOY BISWAS (Tripura West) :
Inspection is not cnough. But what |
want to know is about the quantum of
hazardous nalure and all other things.

SHRI P A. SANGMA : That is why
I said that the inspections are less.

SHRI RAM PYARA PANIKA
(Robertsganj) : The hon. Minister should
be aware that all the State Governments
are giving wrong figures about the number
of Inspectors employed, In U.P, they
have said that there are many Inspectors
But only half of them are appointed and
half of the posts are lying vacant. So the
State Government is giving wrong figures
to the Central Government about the
inspectors working there. So, you should
also be a little careful.

SHR1 P.A. SANGMA : T am only:
pointing out that even in the State from:
which the hon. Member comes, the ins-
pection is omly to the extent of 409%,.
Now, what is required is strengthening
the inspection machinery and 1 believe
the State Governments have their own
problems and the normal complaint they
make to me was that the - Department of
Labour was giving such a low priority
when they go for plan allocation to the
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Planning Commission. They normally
cannot put across their view points. The
State Governments, on a number of
occasions, told me about ‘the fund allo-
cation. T have myself taken up the matter
with the Planning Commission last year
and I am happy to say that the Planning
Commission was very kind to “enhance
the plan allocation for the Department of
Labour, particularly in respect of the
safety measures and ‘hence with more
plan allocation. 1 am confident that the
State Governments will be able to streng-
then their machinery and their perfor-
mance wilf certainly improve,

As far as we are concerned, in the
Central Governmenst we have a very
limited role to play, but then we have been
trying 10 associate oursclves very actively
with the State Goveraments. Now, one

point which is very important
here s, even if the Ilnspectorste s
strong, ecven if we¢  have adequate

number of inspectors, now there is still
another gquestion whether these inspectors
are properly trained, whether they are
properly qualified. So, that question
also comes, We fcel the necessity of
upgrading the knowledge of the inspectors,
they should be given proper training and
we bave taken lot of steps 1o improve the
perfoimance of the inspectors in terms of
giving training both at home and abroad,
Sir, in the Jast two ycars we have been
able to send about 27 factory inspegtors for
a specialist type of training o Australia.
As Tar as the domestic training facilities
are concerned, we have also tried to
strengthen our institutions so that they
will be able to give more and more train-
fng to our Inspectors. Out lninfn; faci-
Itties at the Central Labolr Institute and
the Regional Labour Institutes lwve been
comsiderably strengthened. The tnlnlﬂ
not only involves trafning of factory in

ctors, but also training of workers and
managcement’s representatives in the field
of safety because we ‘Beficve that it will
not ~be enough 'to train the Tnspectors
only, We need to train the management
and we need 1o bring safety consciousness
among the workers themselves. Workers’
themselves should be ‘able to know ‘What
is the danger before them and they should
be able o point out 1o the inlpcclor and
the management that soth precautionary
measures need to be taken and this they

can do only when they arec properly
trained. Under the present amendment we
have given that power to every worker to
bring it to the notice of the inspector and to
the management that such dangers exist,
and such rectifications need to be done.
So, all these powers have been contem-
plated under this Act, but giving power
alone is not enough, they nced to be
trained. Therefore, we are giving train-
ing not only to the inspectors, but also
to the workers and the management and
in that process we have also included a
scheme as a subject of safety in the train-
ing of education officers conducted by the
Central Board of Workers' Education and
also we have strengthened the faculty of
the D.G,

SHRI GIRDHARI LAL VYAS
(Bhilwara) : When there are no educa-
tional centres in Rajasthan what is the
use 7 There are no educational centres for
labourers except the one at Jaipur.

SHRI P.A. SANGMA : We bave
educational centres. In fact, the Central
Board of Workers' Education is having
47 regional ceotres all over the country
and so far they have been conducting
educational programme only about their
rights and duties,

SHR1 GIRDHARI LAL VYAS: I am

talking about Rajasthan, There is only
one at Jaipur and nowhere else.

SHRI P.A_ SANGMA : Well, that is
a separate matter, 1 shall certainly look
into as to whether it necds to be streng-
thened. But the fact is that we have 47
regional centres and so far they have not
taken this as a subject. They have been
only teaching them what are the rights
and duties of the workers, but the safety
was not included in the syllabus. We
have included safety also now in the
syllabus just to say that we are aware
of the requirements in the country as far
as safety is concerned.

“We also tried to formulate some
guidelines ‘which we give to the State
Governments and we have formulated a
nationdl programme for Safety And Health
Accident Reduction Action programme.
In Short,” it is known as SAHARA, and

this programime has been accepted by the
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State Governments where we are also
actively involving the workers themsclves.
I am very bappy to say that there has
been a good response from all the State
Governments in this regard. The Govern-
ment also have formulated guidelines for
on-the-spot and off-the spot emergency
plap and circulated the same for adoption
to the Staie Governments and the Union
Territories, Even bere also, we have a
very good response. What was wvery
important Lo start this programme of
bringing about a cossciousness in the
safety affairs was first of all to know im
every State, how many industrics are there
which are hazardous to the health and
safety of the workers. So, we bave
requested the State Governments to make
a susvey of their own States to identify
the number of industrial units whom they
comsider to be hazardous according to the
guidelines we have issued. This exercise
has been done by all the States. They
have identified all those units which are
dangerous and we have alrecady started
taking remedial measures as to how to
improve it, so that even inspectors know
t© which units they have (o go because
they have that list of identified industries.

We also have a centrally sponsored
scheme for stirengthening the industrial
hygicne laberatories and this bhas also
commenced operation, This scheme
envisages supply of equipment, books and
chemicals to the industrial hygiene labora-
tories. A total outlay of this scheme is
Rs. 106 lakhs in the 7th Plan. It is not a
very big amount but we have just started
it and this scheme will be 100% centrally
assisted scheme. The State Governments
have nothing to do bere. It will be fu
1009 by us. Then, we have also concluded
the UNDP project for strengthening the
industrial hygiene laboratories in all the
States and UT administrations where
chemical industries are concentrated. This
is also a special programme, Under this
UNDP programme, we have 18 industrial
hygicne laboratories in various States and
" we have been able to streagthen all this.
Therefore, we have started taking a num-
ber of steps as far assafety is concerned,

Hon. Member, Shri Ajoy Biswas men-
tioned the rate of accidents and
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(i) im the case of a firm or other
association of individuals, any
one of the individual parmers
or members thereof shall be
deemed to be the occupier ;

(i) in the case of a company, any
one of the director shall be deem-

ed 1o be the occupier ;

Like that, we bhave given. So, we have
tried to enlarge the definition of “occu-
pier” in order to bring many people uader
the purview of the Act and that we are
able to fix the respoasibility on a parti-

~ DR. GS RAJHANS (Jhanjharpur) :
Sit, on a point of order. In the case of
“Director™, it is not necessary that he

should be a sharcholder, An ordinary per-

son can be a Director and in that case, if
:hh:n- an oecupier, the purpose will

MR. CHAIRMAN : There is no point
of order.
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DR. G.S. RAJHANS : Point of clarifi-
cation,

MR. CHAIRMAN : This is not a point
of order. a

SHRI P.A, SANGMA : There was
another sugg estion by the Enquiry Com-
mittee This Act is 10 be administered by
the respective State Governments and, as

I said, we have a very limited role from -

the Central Government. But we have
under this Bill taken a power with us to
deal with a situation in case there is an
emergency like the Bhopal tragedy. We
have also taken precaution to see that in
case the State Governments do not act
properly, in such emergency case, then
Central Government will take up the pro-
blem and, in the process, we have provided
for the constitution of an Enguiry Commit-
tec by the Central Government. The sug-
gestions from the hon. Members were that
we should give this Enquiry Commitiee
full necessary power. It should not be an
advisory power. | do not think it will be a
sound proposition Tor the Government to
give absolute power to any Enquiry Com-
mittee, Enquiry Commitiee is to enquire
and submit the reports to the Government
and . bhas to be left to the Government
what action has to be maken, If we give
that power 1o the Enquiry Committee to
say that Governmcoent must do this as final
suthority, I do aot think it will serve our

purpose.

SHRI SRIBALLAY PANIGRAHI
(Dcogarh) : The provision of Enquiry
Committee has two aspects, They can visit
the factory after some  major accidents
take place or prior 1o that on information
they can visit. In the latter case, if they
find somcthing lacking seriously and they
observe it as & finding, that should be
mandatory. | do not say about the punish-
ment aspect. But some safety provisions
are lacking That part should be there.

SHRI P A SANGMA : Hon. Member
raised a very pertinent question regarding
Clause 23 :

“No female child shall be required or
allowed to work in any factory except
between 8.00 AM and 7.00 PM™,

The question is why this provision has

and Regulation Act has been passed. The
difference is that under the Child Labour
Prohibition and Regulation Act, we have
defined a person who has not attained 14
vears of age. Under the Factorics Act,
the child has been defined as a person who
bas not attained 15 years of age. So, there
is a slight difference of onc year. That is
why, this is to be provided But I wish
that we could have a uniform thing. I
tried to do it. But somchow | do not
know it has bappened. But there is a
slight difference between 14 and 15 years.
I do not think there has been any other
pertinent point which has been raised,

I hope 1 have answered all the points,

I once again thank all the hon,

~ Members.

SHRI AJOY BISWAS: A team of
IO came to India to iovestigate the
situation of the safety conditions and they
have submitted a report, Can you tell what
they bave said in the report ?

SHRI P.A. SANGMA : ILO team has
not come. 1LO has commissioned a study
after the Bhopal incident. Two Members
from 1LO and one from India have made
a study. They have submitted their recom-
mendatioas and while we have finalised our
thing, we have taken the recommendations
into account. As I said yesterday, this is
the result of two years of exercise of many
studies and many Seminars at regional
level and at pational level and many arti-
cles. We have gone through all these
things. We have come with this and we
bave taken into account all the suggestions
that have come from various guariers

SHRI DAMODAR PANDEY (Hazari-
bagh) : About occupational discase, | want
to know whether the occupational discase
which is to be detected by a specialised
agency is available with all the Under-
takings or mot. If it is not ensured, whee
ther the Minister will ensure that such a
system, ecither the ESI or some specialised
agency, will atleast be there which can de-
tect the disease so that the workers are

SHRI P.A. SANGMA : Occupational
discase is certainly drawing our attentiop
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very much. So far, we did not have the
facility of locking into this occupational
disease. As the hon. Mecmber has pointed
out, we have the ESI hospitals all over
the country—of course they are nothing
to do with the Factories Act. It is ESL
We are designating one particular hospital
in each State of the ESI whose duty will
be only to deal with occupational discase.
It is a very difficult proposition. I cannot
explain everything here. We need to have
the cooperation from everybody.

MR. CHAIRMAN : All these points
can be raised when there is discussion on
the Demands of the Ministry of Labour,

DR. G.S RAJHANS : I just want 1o
know that if the State Governments do
not implement these provisions, what can
the Central Government do except writing
letters and keeping quiet ?

SHRI PA. SANGMA : | don't think
it is fair on our part to say that the State
Governments will never act on it. In
fact, for your information, I will tell the
bon, Member...... (Interruptions) 1 have
an answer for you

SHRI V. KRISHNA RAO (Chikballa-
pur) : In Karnataka also the same thing
is happening. '

SHRI PA. SANGMA : We have
formulated a model form which we have
circulated to the State Government for
reporting back to the Central Govern-
ment, as to how many inspections. have
been done ; how many prosecutions have
been launched and how many people have
been penalised. So, we have drawn up a
team. We have circulated it to the State
Governments. This is a method of moni-
toring. We are doing that. | am sure
that things are going very well. Let us
Rope for the better. {(Imterruptions)

MR. CHAIRMAN : That is sufficient,
Now, the question is : -

“That the Bill to amend the Factories
Act, 1948, be taken into coonsidera~
tion,”
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MR. CHAIRMAN : The House will
now take up Clause-by-Clause considera-
tion of the Bill

Clause 2 (Amendment of Section 2)

MR, CHAIRMAN : There are notices
of amendments given by Shri Ajoy Biswas,
Do you want to move ?

SHRI AJOY BISWAS (Tripura West) :
Yes, Sir, | want to move my amendments.

I beg to move :
Page 1, line 12,—
after “‘means’’ insert—
“‘a workers' sefcty counsellor or™ (3)
Page 2,—

after line 17, inserti—

“* %(ii) afier clause (1), the foliow-
ing shall be inserted namely :

‘(1a) “Workers' Safety Counsel-
lors’ in relation to any pro-
vision of this Act mecans
persons clected through
secret ballot by the workers
at the following ratio—

(i) onc per hundred wor-

kers in the factories
cemploying 1000 workers
or less,

(ii) one per 250 workers in
factories cmploying bet-
ween 1001 to SO000 wor-
kers, and

(iii) one per 5000 workers
in factories cmploying
500 workers and more,
subject to the condition
that there should be at
least one Safety Coun-
sellor in each section or
shop'.'. (4)

My amendments are that if the Govern-
ment wants to implement the Act properly,
then the involvement of the workers is a
prime need. In the Act, there is a pro-
vision where the workers can be involved,
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Provisions are there, But, 1 think that
will not serve the purpose. All the hon.
Members from this side and that side
have expressed their anxiety about the
implementation of the Act. Our experi-
ence also shows that during the past 30
years actually acts are there but they
were not implemented properly. The
Governments tried to defend the Govern-
ment machinery only. Actually, the
Government machinery is not equipped
properly to implement the Act. So, it is
not cffective. My proposition s that if
the workers are not involved in regard to
the implementation of the Act, then, |
think, this act also will be a futile exercise.
So, my proposal is that the Workers' Safety
Counselicr should be formed The wor-
kers' representative should be elected
through secret _ballot, And, Workerns'
Safety Counsellors’ in relation to any pro-
vision of this Act mecans persons elected
through secret ballot by the workers at
the following ratio ;

(i) one per hundred workers in the
factories employing 1000 workers
or less ;. and

(ii) one per 250 workers in factories
employing between [001 to S000
workers,

(iii) one per S00 workers in factories
employing 5001 workers and
more, subject to #he condition
that there should be at lcast one
Safety Counscllor in cach section
or shop,

If that is formed, then in every [factory,
the trade unions will be active and they
will try to involve the workers ; and it
will be easy for the Government also to
implement the Act,

About factory inspectors, even the
Minister has agreed that they are not able
to inspect all the factorics, sometimes
they do 60 per cent, sometimes 350 per
cent, and even if the inspectors inspect a
hundred per cent, then | may tell you, in
that case also, it is not possible for the
inspector to report to the concerned
authorities properly. If there is any
collusion between the inspector and the
owner, then the report which the inspector
will submit will not be proper, there isa

possibility of his submitting a false report.
What was done in the case of Gujarat
Silk Mill. Every time the inspector visi-
ted the factory, he submitted the report
that there was no health hazard. ...

MR. CHAIRMAN : You have made
yourself clear.

SHRI AJOY BISWAS : 1 think, my
amendments will be accepted That will
help to implement the Act,

SHRI P.A. SANGMA : Workers
have becn fully involved in this matter.
If we look at page 12 of the Bill, under
41G, we have said that there shall be ‘'a
Sefety Commitiee consisting of equal pum-
ber of representatives of workers and
management (o promote cooperation bet-
ween the workers and the management in
maintaining proper safety and health at
work."™ The only difference is that | have
called it a ‘Safety Committee’ and the
hon. Member wants to call it a ‘Safety
Council'. That is the only difference,
Besides this, we have alrcady made a pro-
vision in 111A, Clause 41, where we have
given the right to every worker, whether
bhe is a member of the Safety Committee
or not ; the provision in the Bill reads :

*‘Every worker shall have the right
(O—

(i) obtain from the occupier, in-
formation relating to workers'
health and safety at work,

(ii) get trained within the factory
wherever possible, or .to get
himself sponsored.." etc,

In the whole lot of this provision, power
has been given not only to a member of
the Safety Committee but also to every
worker. So, the hon. Member's point
has already been met. 1 do not think
there is any necessity for any amendment.

MR, CHAIRMAN : Is the hon.
Member withdrawing his amendments or
is he pressing ?

SHRI AJOY BISWAS : | am press-
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MR. CHAIRMAN : I now put the
Amendments Nos. 3 and 4, moved by Shri
Ajoy Biswas, to the vote of the House.

MR. CHAIRMAN : The question is:

‘““That Clause 31 stand part of the
Bill.*”
Amendment Nos. 3 and 4 were put

and negatived . The motion was adopted.

MR CHAIRMAN : The guestion is : Clause 31 was added 1o the Bill,
“That Clause 2 stand part of the

Clauses 32 to 46 were added to the Bill,
am."

. Clause 1 (Short title and Commencement)
The motion was adopted.
Amendment made :
Clause 2 was added 10 the Bill. .
Page 1, line 3,—
Clause 3 was added 1o the Bill,
Sor “*1986"" substitute 1987 (2)
MR. CHAIRMAN : The question is :
(SHRI P A. SANGMA)
“That Clause 4
Bill.”

stand part of the

MR. CHAIRMAN : The question is :

The motion was adopted. “That Clause 1 as

part of the Bill,"

amended, stand

Clause 4 was added ro the Bill,

The motion was adopied.
MR. CHAIRMAN : The question is ® c 1. as amended, was L
““That Clause 5 stand part of the the Bill.
- Enacting Formala

The motion was adopied., Amondment mads :

Clause 5 was added 10 the Bill. Pucl.lin‘l.—
Clauses 6 to 19 were added to the Bill. for *"Thirty-seventh™

MR. CHAIRMAN : The question is : substitute “Thirty-eighth'* (1)

“That Clause 20 stand part of the

(SHRI P.A. SANGMA)
Bil "™

MR. CHAIRMAN : The question is :
The motion was adopted,
“That the Enacting Formula, as

Clause 20 was added to the Bill. amended, stand part of the Bill."”

Clauses 21 10 29 were added 1o the Bill, The motion was adopted.

MR. CHAIRMAN : The question is 1 The Enacting Formula, as amended,

was added to the Bill,

““That Clause 30 stand part of the
BiN." The Title was added to the Bill,
The motion was adopted. MR. CHAIRMAN : The Hon. Mini-
| ster may now move that the Bill, as ameg-
Clause 30 was added 10 the Bill, ded, be passed,
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“That the Bill, as amended, be
ufmn

MR. CHAIRMAN : Motion moved :

SHRI SHANTI DHARIWAL (tot;):

SHRI P.A. SANGMA : The schedule
is imited and we bhave cmpowered the

SHRI PA. SANGMA : T beg w

12.54 hrs.

CINE WORKERS WELFARE FUND
(AMENDMENT) BILL, 1987

[ English)]

THE MINISTER OF STATE OF THE
MINISTRY OF LABOUR (SHRI P.A,
SANGMA) : 1| beg to move :

“*That the Bill to amend the Cine-
workers Welfare Fund Act, 1981, be
taken into consideration.”

Sir, The administration of Cine-Wor-
kers Welfare Fund Act, 1981, alongwith
two other enactments relating to Cine
Workers, was transferred from the Mini-
stry of Information and Broadcasting to
the Ministry of Labour with ecffect from
Ist April, 1986, It provides for the
following facilities :

Financing of activities to prc mote the
Welfare of certain cine-workers and in
particular—

{(a) to defray the cost of such welfare
measures or facilities for the
benefit of cine-workers as may be
decided by the Central Govern-
ment ;

(b) to provide assistance in the form
of grants or loaps to indigent
cine-workers ; and

(c) to sanction money in aid of any
scheme for the welfare of the
cine-workers which is approved
by the Ceatral Government.

it is proposed to amend the provisions
of this Act so as 10 make it more effective
as also to enlarge its coverage. The
proposed amendments are based on analo-
gous provisions in other Welfure Fund
Acts for Mica, Limestone and Dolomite,
Fron Ore Miners etc. The amendments

Mmuum:

(1) To amend Section 2(bXii) of the
. Cine-Workers Welfare Fund Act,
1981 to raise the present ceiling

from Rs. 1000/- p.m. to Rs. 1600/-

p.m. and Where such a remunera-
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tion is paid by way of a lump
sum, to raise it from Rs. 5000/-
to Rs. 8,000/-,

(ii) To amend Section 41)c) of Cine
Workers Welfare Fund Act, 1981
so as to include “Family Welfare
including family planning, educa-
tion and services” as one of the
purposes for which the fund may
be utilised ; and

(iii) To amend Section &(2) of the
Cine-Workers Welfare Fund Act,
1981 to reimove the ceiling on the
number of members of the Central
Advisory Committee.

The ceiling on wages and benefits
under the Cinema Theatre Workers (Regu-
lation of Employment) Act, 1981 as also
under the welfare schemes for the other
Welfare Fund Acts is Rs. 1600/- per
month. It is, therefore, desirable to
substitute the present ceiling of Rs. 1000/-
per month by a ceiling of Rs 1600/~ per
month, and where the remuneration is
paid by way of lump sum to raise the pre-
sent ceiling of Rs, 5000/- to Rs. 8,000/-.

‘It is proposed to include the compo-
nents of family welfare including family
planning, education and services as one
of the purpose enumerated in Section 4-
(1Xc) of the Act for which the Fund might
be utilised. This is being done in puru-
suance of the recommendations of the
International Labour Organisation Tripar-
tite Seminar on Compatability of Labour
Laws with National Policy on Population
Modecration bold in 1984, |

Section 6(2) of the Act provides that
“the Central Advisory Commitiec shall
consist of 11 members appointed bu the
Central Government and the members
lbqllbccm in such manner as may be
prescribed’’. In all the Advisory Com-
mittees comtltuud under the various
Labour Welfare Acts, the principle of
tripartism is observed and ecqual number
of representatives of Government, Emplo-
yers and Employess are included. It will
not be feasible to adhere to the ceiling of
11 members and it is proposed that Sec-
tion 6(2) of the Act may be amended to
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remove the ceiling on the number of mem-

The nmendmeuu proposed in the Bill,
I am ‘sure, ‘'will help in improving the ad-
ministration of the Act. With these words
I commend the Bill for the consideration
of the House. ;

MR. CHAIRMAN : Motion meved :
“That the Bill to amend the Cine-

Wleeu Welfare Fund Act, 1981
be taken into consideration.”

Shri Shyam Lal Yadav.
[{Transiation)

SHRI SHYAM LAL YADAV (Vara-
nasi) : Mr, Chairman, Sir, I rise to
support this Bill,

- The original Bilk - was passed in 1981
and alopgwith it the Cine Welfare Fund
Bill providing for the welfare of the
Cinema workers was also passed and
implemented. The present Bill has been
brought 1o increase the ceiling and 1 think
it will be welcomed by all. With the rise
in prices, the salaries and other facilities
have also increased. Thercfore, the low
ceiling that had been fixed was not  actu-
ally beacfiting many people. So, 1 think
itis proper that their ceiling is being
cobanced. Sir, about 4 lakh workers are
working in the cipe industry ia the
country who are invelved in its production,
distribution, exhibition, etc.

[ English]

MR. CHAIRMAN : You ma¥ continue
your speech afier lunch.

The Lok Sabha adjourned for lunch till
Fourteen of the Clock,

. )
{ . Flai i

(Englishy

The Lok Sabha re assembled after lunch at
Sour minutes past Fourteen of the Clock.

(SHRI SHARAD_DIGHE in the Chair)
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CINE WORKERS WELFARE FUND
(AMENDMENT) BILL, 1987—Contd.

MR. CHAIRMAN : Shri Shyam Lal
Yadav.

[ Translation]

SHRI SHYAM LAL YADAYVY : Mr.
Chairman, Sir, 1 was saying that nearly
4 lakh people are cmployed in the film
industry. This industry involves the work
of production, distribution and exhibition,

60 per cent of the Cine workers are
engaged in the work of exhibition of films
in various cinema balls in the country.
Only 40 per cent of the workers are
engaged in the work of production and
distribution of films. The Cine Workers
Welfare Fund (Amendment) Bill, which
is under discussion, covers those workers
who work in the offices of the industry,
the workers who are involved in the exhibi-
tions of films, the cine artists, the people
before and behind the curtains. The origi-
‘-nal Bill is meant for providing facilities 1o
workers engaged in film production, and it
aims at improving their service conditions,
It is a laudable one and no one can have
any objection to il -

These Bills whea passed in 1981 rece-
ived overwhelming support in both the
Houses. Under those provisions of the
Bill, assistance is given out of the Cine
Workers Welfare Cess. The Act of 1981
provides for collection of cess from the
cinema industry and for creation of a
fund which is tobe utilised for the wel-
fare of workers, the distressed, old and
helpless cine workers, But [ am sorry to
say that although these Acts were passed
in September 1981, yet they have not been
implemented so far. Only a negligible
amount has been collected during the past
6 years. According ot my information —of
course, the hon. Minister will clarify the
position when he replies to the debate—
only a sum of Rs. 22 lakhs has been
collected as cess and sale procceds worth
Rs. 1 crore of the Film *Gandhi’ were also
deposited in this fund. Rs. 22 lakh was
collected under the Act. This was also not
distributed, And, even if it had been
distributed, it would not have helped

«mapy people, I feel this is an indigation

(Amd:.) Bill, 1987— Contd,

of inaction on the part of the Ministry of
Information dind Broadcasting. The object
and intention with which this Bill was
brought in the House by the hon. Minister
and the hopes which it had aroused in
the country particularly among the Cine
workers and the efforts which were made
to remove discontent and resentment
among them were swept under the carpet
and no attention was paid towards these
aims. The law was framed for the welfare
of the workers and funds were also
collected for the purpose but it was neot
implemented, Funds were not distributed
properly. They were not utilised. Sir, what
else can be a matter of greater concern ?
In this connection, 1 want to konow from
the hon. Minister as to what were the
reasons for which the cess was not collec-
ted and the Act was not implemented. 1
think the rules and regulations which
were to be framed under the Act were
also not framed and no action was taken
during the past six years. It is a matter of
satisfaction that this work has now been
transferred from the Ministry of Informa-
tion and Broadcasting to the Labour
Ministry which works for the weMare and
development of labour. The Ministry of
I & B is already over-burdened and it has
10 deal with various subjects like Radio,
Television, newspapers, advertisements
plays, exhibition, etc. It had no time to
look to the welfare of workers. [ feel that
they slept over it, It did not worry them.
Now the Labour Department is looking
after it. | am happy that our young friend
is the Minister-in-charge of this depart-
ment., | hope the Labour Ministry will
look after this work the way it is imple-
menting other labour programmes. It will
now frame and implement rules and
regulations under these two Acts and gear
up the implementation machinery so that
cess in collected and wutilised properly.
Sccondly, this law is applicable to only
40°%, workers. N» provision has been made
in this law for those 609% people who are
engaged in exhibition and demoastration
work. I, thercfore, feel that Labour
Migpistry must look after their interest
also and be c¢xercised with the pay and
emoluments of these workers. Their condi-
tion is not good. It is pitiable. Some of
them are permanent and some are tempo-
rary. There are very few employees<25-30
‘employees ip each unit in a cinema houge,



195 Cine Workers Wel, Fund MARCH 20, 1987 (Amdt.) Bill, 1987—Comd. 196

[Shri Shyam Lal Yadav]

touring talkies in far flung towns and
villages. They are slightly organised but
not well organised. There is no provision
for their welfare, They are not covered
under the Pension, E.S.1., Gratuity and
Provident Fund Schemes. | had written
two or three letters to the hon. Minister
of Labour in this regard. Recently, a
representation from the Urtar Pradesh
Cinema Employees Union was forwarded
to the hon. Minister. But 1 have not
reccived any reply so far. | want Govern-
ment to pay attention towards these 609%
employees also, There must be adequate
provisions for them. When you are collec-
ting this Cess a portion of the same must
be spent on those cmployees who are
engaged in ilm shows. It is necessary to
produce feature films. But what will be
the use of the productions if there is no
arrangement to exhibit them 7 This
industry can flourish further if there is
cooperation from every section of workers.
It will benefit the people and augment
Government revenue, including those of
State Governments. The hon. Minister
may say that State Governments impose
tax and it comes under their jurisdiction.
But the Government of India can also
take up the cause of labour welfare
because this is covered under the concur-
rent list. You can do it. You can imple-
ment the welfare schemes. You have
brought a very good Bill but it covers
only a section of cine workers. | fecl you
must take care of entire workers of cinema
industry. You must look after their wel-
fare, their health, their pay and emolu-
ments. I am sure that the hon. Minister
will ponder over this and take some
action in this regard. The cinema bas
many attractions and it affects our life in
many ways, There are several languages
in which films are made, but the Hindi
films are a very cffective mediom of
influencing the lives of the people. The
persons working behind the scene are in
no way less important than those acting
in the cinema. There are playback singers
also. One play back singer, Lata Mangesh-
kar, has been there behind the scene for

the lust 40 years. She is the pride of our
country

The cine artists are not confined to
acting in films. They are also involved in

other fields of life. Presently, Shri Sunil
Dutt is on a peace march from Bombay to
Amritsar to promote peace and order in
that part of the country where there is un-
rest. Today he has reached Delhi. There
are such people also in this industry who
make political history. There are politi-
cians and others who play historical roles
in films. Many political leaders had be-
come actors. There wassuch a Jeader in
our area who is no more. There are wrest-
lers, who have become film actors. 1 feel
that the scope of this Bill should extend
not only to professional artists but also to
those people who come from other fields
and become actors and make a place in
the bearts of lakhs of people and remain
attached to this industry for a long time.
Their glitter is generally short-lived and
ultimately, they fade away. There are very
few people who are prosperous. Most of
the worker are casual and temporary and
they remain engaged in one type of job
and leave the industry as soon as the work
is completed. Thercfore, attention should
be paid towards their health and welfare.
You have made provisions for their family
welfare and for the education of their
children, You must lay special emphasis
on the education of the children of the
cinema employces. They should be given
scholarships s0 that they can receive edu-
cation and earn their livelihood. You have
raised the amount of remunerations from
Rs 1000 1o Rs. 1600 and from Rs. 5000 to
Rs. 8000, but taking into account the pre-
sent rise in prices, this amount is very
meagre. Maybe, those working om con-
tract basis are getting more cven today
but it would have been more appropriate
if the provision had beeh more flexible so

that changes could be made therein as and
when nccessary. | congratulate the hon,
Minister for whatever little he has done,

I do not know if the advisory commit-
tee to be constituted by the Central
Government has been constituted or not,
but it is gratifying that it has been given
the status of other advisory committees
that are being constituted so that it may
have representation of all sections. The
government should include the representa-
tives in these advisory committees of those
people who arc temporary employees, who
are casual workers or who work on con-
tract basis s0 that the tales of their sorgow
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and sufferings reach the Government and
government is able to remedy them.,

As regards the collection of cess, |
would like to say that nowadays video
pariours are taking place of cinema houses,
They are affecting the cinema houses
How much cess will you be able to collect ?
The new films reach the video pariours,
They do not reach cinema houses. The
video parlours are spreading in every city
of the country, their number is increasing.
As a result, video piracy is increasing.
This necds to be checked. Will you be
able to cess them also 7 Those angaged in
the production and distribution in the
cinema industry will not be affected.
Therefore, you must find out ways how to
collect cess from these video parlours so
that the cine workers who have been left
uncovered can be brought within the pur-
view of this Bill. 1 would suggest that be-
sides bringing those workers, who are cn-
gaged in the production of films within the
purview of this Bill, the workers cngaged
in the exhibition of films should also be
covered under this Bill. Then only will
you be able to ensure the welfare of the
entire cinema workers community.

Will these words | strongly support
this Bill,

PROF. NIRMALA KUMARI SHAK-
TAWAT (Chittorgarh) : Mr Chairman, |
support the Cine Workers Welfare Fund
Bill which has been presented in  the
Mouse. Mere we are reminded of the
words of our late leader Shrimati Indira
Ganadhi “"Shramev Jayate™ (only the labour
triumphs) mcaning that we shall have to
take care of the labourers working in
every field, especially of the workers in the
Cine world who are unorganised. It was
in 1981 that you thought of them for the
first time and brought forward a bill in
this House for their welfare, A Welfare
Fund was created by levying a cess which
was provided in that Bill and some money
was raised. It is a welcome step that you
are going to spend that money on the wel-
fare of the cine workers But, as has been
shid by Shri Yadav also, it would not be
an unders-statement if I say that the money
ralsed by you so far is like a drop in the
ocean because a paltry sum of Rs 22 lakhs
hag been goligcted till now. On the other
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hand, the number of cine workers is about
4 lakhs and they are the most unorganised
Jot, This amount is negligible for such a
large number of workers

Sir, there cannot be two opinions that
cinema bas become a powerful medium of
publicity and propaganda through which an
indelible imprint is left on the minds of
the people throughout the country, |
would like to compare it with a swelling
river, which, if allowed to flow vohindered,
can certainly cause enormous loss of life
and property. If the same swelling river is
tamed by constructing a dam or through
an irrigation project, it can prove to be
beneficial for the public welfare. The same
is true of our cine world. If it is allowed
to go uncontrolled, it can misguide the
youth, bat if is controlled, it e¢an contri-
bute greatly in our cfforts for the unity
and integrity of the country.

Sir, the condition of the workers engag-
ed in this industry is not hidden from any-
one, it is known to all. The persons work-
ing in this industry have rich talent in the
fields of dance, singing, acting, musical
instruments and writing, but therc being
no organisation among themselves, they
arce in a pitisble condition. Although they
toil day and night, yet they do not get any
facility. 1 would go to the cxtent of saying
that their hunger and agonies remain
hidden behind the glamour of silver screen
and the common man does not notice what
odds they face in their real life, If through
this welfare fund, you could he!lp them to
some extent, it would really be a welfare
measure, The situation is so bad that even
the labour wages are not applicable to
them, such provisions are clearly violated.
If a feature film is produced today, it is
the result of the hard work done by the
workers. But what blppcns is that the
money collected through the film goes to
swell the coffers of the producer, director
or the super star. They coil over that
money like a snake, and the poor workers
only heave a sigh. Hunger and thirst go
on adding to their sufferings. Neither
there is proper housing facility for them
nor is there any arrangement for the edu-
cation of their children. They have always
been neglected so far as  health facilities
are concerned because you do not pay any
attgntion to it. Therefore, 1 woyld like to
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request the hon. Minister that an insuran-
ce scheme should be introduced for them
so that their standard of living could be
improved to some extent. I[n addition to
the money received through the welfare
fund, you should provide them maximum
help through other sources.

There are many women labourers also
in the cine world, the description of the
predicement of whom petrifies me. They
are in a miscrable plight, They are given
no facility whatsoever and are treated shab-
bily. No maternity Jeave is granted to
them. There miserable plight is no secret.
They do not have any arrangement for
creche where they could leave their infants
and could devote to their art free from
domestic worries. Therefore, 1 would re-
quest the hon. Labour Minister that the
insurance scheme which he has introduced
for welfare of the labourers in other occu-
pations should also be extended to the
cine employees, especially the women who
need your attention in the matter of their
welfare, Sometimes, they are temporary
employces and as such, during the mater-
nity period, they are neither granted any
type of lecave nor are given only facility.
Therefore, adequate arrangement should
be made for such women through this wel-
fare fund.

You have removed the limit on the
number of members of the Central Cine
Advisory Board, which was carlier fixed at
10. It is not clear whether the number
bas bcen increased or decreased. You
must fix their number. The employers and
the employees are already represented on
the Board, but | would say that educa-
tionists and psychologists should also be
nominated to this Board so that the inte-
rests of these labourers are actually safe-
guarded.-

1 would also submit that the Central
Cine Advisory Board should be fully em-
powered to have control over the Censor
Board. The Film Censor Board, as it
exists now, passes such films which encou-
rage tendencies like terrorism and crime
‘and also mislead the youth, If you nomi-
pate learned people to the Cine Advisory
Board, you will be able to keep checks
and balances on the Cer sor Board through
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them. This Censor Bol.rd would be best
medium to have checks. i

There is no provision for the safety of
our cine workes. Thercfore, Cine Workers'
Safety Council should be set up because
there are many cine workers who work
under arduous conditions and even die in
accidents. There are a host of workers
behind the adorned artists whom we see
on the screen. There are duplicates who
lose their lives sometimes, Noe body
bothers when and how they died and what
would happen to their families. Therefore,
we should make provision for all this
through this Council. Similarly in the cvent
of death of a cine worker in an accident,
provision should be there to pay pension
to his family from this fund. Some schem-
es should be formulated for their wel-
fare.

Sir, when the cine artists, who attain
top position in their hey days, become
old, nobody pays attention to them and
their coandition becomes pitiable. There-
fore, some provision should be made in
this welfare fund to protect them during
their rainy days,

Sir, our is a Welfare State. Therelore,
the Government should pay special atten-
tion to the cine workers and should bring
forward a comprehensive legislation so
that welfare scheme could be formulated
for their bencfit,

In the end, | would like fo say that
our collcague from the cine world, Shri
Sunil Dutt has set a very good example
through his padyatra. | send him my good
wishes and pray to God for the success of
his peace march. | hope we shall be able
to check the orgy of violence in Puaﬂ
and succeed in our endeavour.

With these words, 1 welcome the ' Bill

brought forward by the hon. Minister in
this House.

{English)

DR. SUDHIR ROY (Burdwan) : Mr.
Chairman, there is nothing to oppose the
Bill. But we apprehend that the govern-
ment only pays a lip service to the wor-
kers” welfare. The Act was passed in
1981, but precious littie has been done by
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the government for the welfare of the
cine workers. Only Rs. 22 lakhs bave
been collected so far as cess, and we do
not know how this meagre amount will
benefit four lakh cinema workers As has
been pointed out, there are 4 lakh cine
workers in the country. Only 40 per cent
are engaged in production while 60 per cent
are engaged in exhibition and distribution
work. BEspecially cine workers who are
employed in the cinema balls, they are
simply wreiched. They do not get
adequate wage, they have no security of ser-
vice and in their old age they have to live
like paupers. Therefore, the Government
should also cover these people, that is, 60
per cent of the cine workers who are
engaged in distribution and exhibition
work, Not only this, the cine industry
now is in a great crisis. Video parlours,
competition from Telcvision, and high
faxes imposed by the State Governments
have pushed the indusiry into a crisis,
Though hundreds of crores of rupees roll
in the industry, the poor cine workers do
not get any benefit. There are some cine
artistes who are multi millionaires, who
are very influential in society. But as
regards cine workers, most of whom are
unorganised, the Government simply plays
the role of deaf and dumb,

Therefore, | would request the hon,
Labour Minister to implement the provi-
sions of the proposed Bill, because the In-
formation and Broadcasting Ministry have
pushed the ball in their court,

Finally, I would only remind the hon.
Minister that this Act should not be
honoured only in breach than in obser-
vance,

[Transiatien)

SHR! GIRDHARI LAL VYAS (Bhil-
wara): Mr. Chairman, Sir, [ rise to
support the Cine Workers Welfare Fund

(Amendment) Bill, 1987,

~ 1T have to make a submission, especi-
ally with regard to the amendment made
by the hon. Minister to Scction 2, You
might remember that previously the wel-
fare fund instituted by the Government
was meant for workers geting Rs. 1000
per month irrespective of the fact whether
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they worked in mica, coal, sandstone or
dolomite factory. For the purpose of
welfare fund, you have pow changed the
definition of the worker and the wage
limit is being raised from Rs. 1000 to
Rs. 1600. In view of the considerable
increase in the wages of the employees of
the public sector during the last 4.5 years,
this limit of Rs. 1600 secems to be inade-
quate. Shri Yadav has also pointed out
to its inadequacy and I also join him In
demanding that the limit of Rs. 1600 is
not adequate in the preseat time and
should be raised.

At the time of presentation of Budget,
we bad requested that the limit for income
tax rebate should be raised from Rs. 18,000
Government did
not accept our suggestion in view of the
long term fiscal policy they have adopted
and did not change the limit although
they do admit that in view of the increase
in wages of the public sector employees
as a result of the recommendations of the
Fourth Pay Commission or due to other
factors, this limit of Rs. 1600 on this
basis of which the welfare fund would be
applicable to the worker is totally inade-
quate. Therelore, I would urge the hon.
Minister to reconsider it and to bring for-
ward a new Bill wherein the limit should
be fixed at Rs. 2,000 instead of Rs. 1,600/-
so that the workers earning upto Rs. 2,000
may be covered under this Act and they
may also get the benefits of the Welfare
Fund. So, my submission is that the
limit of Rs. 1600 may be iocreased to
Rs. 2,000. This will invariably give great
relief to the workers. Similarly, you have
fixed the lumpsum amount towards remu-
neration at Rs, 8,000. [ would suggest
that this may be increased to Rs. 10,000.
Thil will benefit both daily wage and regu-
lar workers,

You have brought amendment to Sec-
tion 4 of Clause 3. Earlier it read as
follows :

[English)

*“to sanction any monecy in aid of any
scheme meant for the welfare of
the cine workers, which is approved
by the Central Government,”” - .
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You have kept much wide scope in
this, It would be better if you amend it
further slightly,

(English)
Now you have amended it to say :

“Section 4 of the principal Act in
Sub-section (C) after the “Cine
Workers'’, the words “includiag
family welfare, family planning, edu-
cation and services'' shall be inser-
ted"™.

| Translation}

You have limited the scope of the Bill
by alloting fund for only three-four
things. I would like to say that many
more subjects like medical facilities, facility
of drinking water, other problems like
housing should be included in it so that
the fund is wutilised properly. Earlier, the
scope was sufficiently wide and the workers
could be benefited with _the introduction
of any scheme and project, But now only
two-three items have been included in it.
You have included family planning in it,
When there is a separate Family Welfare
Department, then, Wwhat was the need of
including this subject in it. I think it has
no bearing on it. The Government of
India and the State Government look after
this facility through the Health Deg
ment. Under the arrangements envisa
in this bill, the scope of it will be narrgs
wed down., The activities pertaining |
their welfare will be limited. So the
should be no change in the existing
system. As I have suggested -carliet,
housing, drinking water and medical faci-
lities should be included in it, It will
greatly benefit the workers.

Under clause 4, Section 6, you have
increased the number of Members of the
Board to eleven and have said that the
arrangements will be decided by the Union
Government,
presentation in the Board so that maximum
benefits could be provided teo . the cine
workers. If more representatives are in-
¢cluded in the Board, they would give more

I would suggest larger re-
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suggestions for the benefit o! those wor-

-kers, Such a system is absolutely neces-

mo

So far, the Ministry of Information
and Broadcasting had been working after
this work but now it has been entrusted
to the Labour Department. 1 feel the
Labour Department will be able to bandle
the work more cfficiently. Not a single
pie had been spent on these workers before
this transfer and they did not get any
benefit. | hope that in the coming days
this cess will be collected in a more
cefficiecnt way and utilised on the welfare
activities of these workers. There is
imperative need to implement this arrange~
ment.

A number of hon, Members have made
a suggestion and I would also like to join
them. The cess covers the workers engaged
in the production activities. You have left
out the workers working in the distribute
ing agencies, or exbibition of feature filmsg
from the purview of this ccss provision, as
a result, those workers will pot get any
benefit while their condition is worst of
all. You must have secen that in cinema
hall workers are engaged temporarily, on
past time basis, for two hours, three bours
or four hours. They are gencrally engaged
for two shows for the duration of 6 hours.
They are given an allowance of rupees one
hundred to two hundred. Their condition
is the mosi pitiable 1If these workers are
also covered under the provisions of this
law and same facilities are provided 1w
them, their condition will definitely im-
prove, These workers are not permanent
and they do not gﬂfuumncvort They
do not get full pay and there is no facility
for them. There is, therc(ou. imperative
need to bring them under the purview of
this bill so that maximum pumber of
workers are benefited.

Some days ago, | had given you a sug-
gestion. There are a number of Welfare
Funds like Mica Labour Fund, Delomite
Labour Fund, Sand Stone Welfare Fund
but there are some minerals for which
there is no Welfare Fund. 1 had also given
the suggestion two or three years back
when Shri Bbagwat Jha Azad was the
Labour. Mivister. He bhad given assurance
leﬂl‘ Welfare Fund would be set
up for Soap Stone workers But o action
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has been taken in this regard till date. |
would like te draw the attention of the
encountered by soap stone workers. The
Factory Act provides for facilities for the
workers engaged in the hazardous work.
Similar provision must also be made for
the soap stone workers. These workers
fall a prey 1o the deadly diseases lile T.B.
and lungs ailments. But no medical facili-
ties are available to them. Nor are there
other labour welfare measures available to
them. The cotire soap stone is exported
and these workers thus contribute in the
carning of forcign exchange for the coun-
try. In India and particularly in my dis-
trict best quality soap stone is extracted.
The provisions Of this law should be made
applicable in this sector also. This will
bencfit workers of soap stone mines, |
hope that the hon. Minister while replying
to the dcbate, will given an assutance in
regard to the setting op of a Soap Stone
Welfare Fund to provide relief to these
workers. With these words | support this
Bill,

(English)

SHRI V.S. KRISHNA IYER (Bangalore
South) : My, Chairman, Sir, | welcome this
Amendment Bill. 1 thought the young and
energetic Minister will come forward with
a comprehensive legislation so far as the
cine workers are concerned. I am very
sorry that the definition of the cine
workers bas remained what it was in the
original Act. Many Members have already
cxpressed their opinion, Cine workers
should cover all workers engaged in the
cine industry. You have mentioned only
those who arc engaged in production but
you have compiletcly left those who are
cogaged in  distribution and exhibition,
That is wvery essential. Of course, the
general laws on the trade unions are there.

are also there. But when you have brought

forward a separate Bill for the welfare of
the cine workers, you should have thought
of amending the definition of the cine
workers also.

Setmimamtally - for cdhy  pusd dun ot
theee days, | bave been making hectic
efforts to get the statistics as to how much
you have spent so far. Will the hon. Minis

to the hardships

M .)“ m » m
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ter elaborate in his reply as to how much
has been spent 7 Has this Act been imple-
mented at all 7 According to you it has
not been implemented. It is nearly six
years when the Act was enacted. So far
it has not touched the fringe of the
problem.

I remember in one of your statements
made recently, you said that you are
going to give Housing Scheme for the cine
workers. You are going to give scholar-
ships. You also said that you would give
loans. I would like to know from the hon.
Minister how many houses have been con-
structed from out of this fund ? How many
scholarships have you given ? How much
assistance have you given to the indige-
cine workers 7 All these figures are
necessary. Unfortunately, | could not get
from the library.

While speaking on the other Bill, maay
Members bad expressed their apprehension
about the implementation of the Labour
Welfare Act. I remember that in
Karnataka State, immediately after we got
independence, there was a labour leader
who became the Labour Minister. In one
Session about 40 labour laws he passed.
Prof. Ranga may be knowing him —Shri
K.T. Bhashyam lyongar—founder of the
Labour Movement in Karnataka, which
was thea called Mysore State, Forty laws
were enacted in one Session. But, unfor-
tunately, not a single Act was implement-
ed because very soon he also passed away.
Then, of course, we got All India Act.
That is a different story, We are very
sorry to say that this Act is also meeting
the same fate. I can see this from your
face, It is not being properly imple-
mented.

I would like to make one or two suge
gestions on this occesion. In regard to de-
finition, | am sure, you are taking steps to
expand this definition so that all the
workers arc covered. But how are youw
poing to identifly thesc workers ? What
steps are you going to take ? Have yon
appointed officers—Welfarc Officers and
others 7 Has survey been made ? Cine
Weorkers, have they been identified ? ¥f so,
how many of them are there in our coun-
try ot the moment 7 That figure is vecy
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necessary. That indication is also wvery
necessary. ‘

Of course, there is a separate cess.
The common man pays so much to the
kitty of the Government—State Govern-
ment or the Central Government. In a
ticket of Rs. 8, nearly Rs. §5/- go to the
entertainment tax, That is almost in all
the States. In some States it is more.
There is sales tax and other taxes. All this
money will be taken by the Government.
In addition to that there is special cess
here. What is the return that anyone em-
ployee gets 7 It is negligible, I must say
that this Welfare Fund is only a mis-
nomer, It is not helping any worker at all.
More than this, | would like to know from
the hon. Minister, has it any direct bear-
ing on the legislation ? Cine Workers,
according to your definition s ‘“‘only a
person who is engaged in production”’.
That is the definition that is given by you.
What about the security of the person ?
Many Cine Workers go on changing from
onec place to another place. What happen-
ed in Maharashtra when there was strike
by all the employces because of the im-
position of the tax by the Maharasbtra
Government 7 Cine workers suffered very
much. They would have been found in the
streets. But some settlement was ultima-
tely made. Fortunately somebody interven-
ed a. d something has been done. There is
no securily for the cine workers-whether
they are in production, exhibition or dis-
tribution. The general laws for the trade
union is there. You should take special
care of the cine workers to see that the
securily is guaranteed.

You have also enlarged your net. You
wanted to give more out of this fund for
the family welfare purpose and educatlion,
That I welcome. But these people are not
covered by provident fund. Am [ correct ?
They have no provident fund at all. There
is no provident fund facility at all for them
except the workers engaged in Cinema
theatres. So, Sir, while supporting this
Amendment Bill to the original Aect, |
should say that it is a good legislation and
I welcome this because the value of the
rupee has eroded. But, at the same time,
I would request the bon. Minister to see
that welfare means that there should be

a comprehensive welfare, It should not be
a token welfare. If you want to protect
him, you should protect him at all lovels.
Therefore, 1 would request the hon. Minis-
ter to come forward with a comprehensive
Bill to see that the cine-workers are well
looked after. With these words, I com«
mend the Bill.

[ Translation)

DR. G.S. RAJHANS (Jhanjharpur) :
Mr. Chairman, Sir, [ would like 10 make
two or three points. The Bill which has
been introduced by the hon Minister deals
with the welfare of the cine workers. The
world of cine is a glamorous world and
everyone wants to join it but only one to
two per cent people are lucky enough to
enjoy that glamourous life and the rest
have nothing there but the frustration.
Lakhs of youths rush for Bombay with a
dream to become a part of that scintillat-
ing life. But they end up in getting & job
of extra. In some cases they have to wait
for years but, even then they fail to get
such a small job.

Those who have some knowledge of
the film world know that the film industry
depends on the casual workers and there
is nothing like pcrmanency there. In  this
connection | have talked to many renown-
ed producers, actors, directors of the
country, They may carn crores of rupees
but they will always say that they are ruin-
ed and they have no moncy; how can
they employ people on permanent basis.
They are not sure whether their films will
hit the box office or not, and whether they
will get the return on it or not, They say
that they have invested all the borrowed
money in the production of a film, Why
they should buy a permanent heacache by
employing people oo a permanent basis.
They coavince you so cloquently that you
have no reply to it. As | said, 1 had had
talks with the lcading producers of this
country. They said that Banks provide
loans for putting up even a small industry
and that we being in Parliament should
compe! the Government to provide them
loans so that they may be able to produce
a ilm They would repay the loan to the
Government when they get income from
it. But 1 would like to say that they will
manipulate in such a way that the Govern-
ment will not be able to realise the Joans
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from them. I am not saying this about all
the people. But in most cascs, the loan
will not be repaid. The cinema world is a
dark world and the future of most of the
‘boys and girls who join it, ends in frustra-

SHRI VHLJOY KUMAR YADAYV
(Nalanda) : You were saying that the cine
world is a glamours cpe.

DR, GS. RAJHANS : The people
think so., There are many persons from
Bihar in the film icdusiry and cven the
mcmbers of your party have gone there,

Sir, 1 would like to tell you that in the
cine world there are gpart time workers,
casual workers and other such workers
who are called doubles. | shall tell you
what role the doubles have, If Dharmen-
dra bas to play any role and he is required
10 jump from the sccond floor of a house,
it is the double, not Dharmendra, who
will jump. If be is injured, there is no
insurance cover for him ; no compensation.
He will bhave to spend his days in the
bospital. Nobody will come to know if he
has died or survived. Out of shame he
will pot get his family members informed
that bhe bad jumped from the second floor
of a house and was undergoing treatment
in a hospital. There is no provision for the
welfare of such people in the entire cine
world. We fight in Parliament for them,
raise our voices for them but pobody takes
cere of these people.

1 would like to say one thing more.
The cotire cine world is dependent on the
feature film and the story of feature film is
counceived by the writer, But there is no
role, no security for the writer in the
entire cine world There is nobody any
where 10 speak on his bebhalf. Nobody
understands that he has written the story,
prepared the script of the feature film by
toiling day and night.

] would like to tell you a very interes-
ting incident. Sir, two years back, I wrote
a novel. It was published in a very popu-
lar weekly of this country. A producer
camie to me from Bombay. He asked me
to give that novel to him so that he could
produce a film based on it.
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happy. He discussed every thing with me
but did not tell me the price he was going
to pay to me for it. An agreement was
also signed He also wanted me to give in
writing that [ would have no objection if
he might make same changes heré and
there. | agrced and gave that in writing.
Finally, he handed over me a cheque for
Rs 5,000 I told him that he was going to
produce a feature film and was giving me
a cheque for Rs. 5,000 only. T had heard
that writers got very big amounts there.
He asked me to reccive the cheque quietly
and sign, otherwise 1 would lose that
amount of Rs. 5,000 also. I asked how it
would happen. He said there were so many
methods in cine world which [ did not
know. I asked him to cxplain those
methods. You will be surprised to know
what he said. He said '‘you have named
your beroine Salma, we will name her
Rehana ; you have shown the romance
scene in a house boat in Kashmir, we will
show the romance scene in a hotel ; you
have shown the end in a particular way ;
we will show it in same otherway and you
will not be able to file a case against me
on this score’’. When ] expresed my asto-
nishment he said that these things take
place in Bombay cine world, Thus the
script writers and story writers mever get
their due share, The best writers have to
sell their story for Rs. 4,000 10 Rs. 5,000.
The story writers who have conceived, or
visualised the story on which the feature
film is to be produced, have no role to
play, and there is nobody to shed tears for
them. At some places they have to take
up ghost writing. Ghost writing means
this. Suppose there is a fig director or
writer whose name is Prem Kumar. A
ghost writer, a good story writer will . be
told to write a story and he will be handed
over a paltry sum of Rs. 2,000. The name
of that ghost writer will not appecar any-
where in the story, nobody will know him,
Everybody will praise Prem Kumar.

Sir, such things take place in the cine
world and nobody is aware of them. |
want that a comprechensive bill for the
people working in the cine industry may
be brought. If required, a thorough in-
quiry be made as to how the ordinary man
is being exploited there and then a come

1 was very - prehensive bill be brought,



311  Cine Workers Wel, Fund  MARCH 20, 1987

I would like to peint out one thing
more. These days there is a new trend
among the cine workers. They are turn-
ing towards television films, video films
and cine workers, in large number, are
being engaged there. In the legislation
that you arc going to enact, you have not
paid attention towards these T V. artists,
video film workers. Actors and actresses
ate now taking up T.V, serials. So, 1 would
request the hon. Minister to bring an
amepdment so as to cover workers work-
ing in video and television films along
with the cine workers.

1 would like to say one thing more.
You have raised the salary slab and fixed
a ceiling of Rs. 1600, In the prevailing
conditions if somebody is permanently
employed on a mcagre amount of Rs. 1600,
bow will he make bis both ends meet in a
city like Bombay while even an office
peon in Delhi is drawing Rs. 2500 to
Rs. 3,000, 1If somebody gets in lumpsum
Rs. 5000 to Rs. 8000, how will he meet
his needs with this meagre amount ?
Therecfore, I want that, in order to make
it realistic, the minimum lumpsum be
fixed at Rs. 200000, and salary limit be
fixed at Rs, 2300, Until you do this
much, the people will pot be benecfited in
real sense.

One more thing is there, Some oid
actors and actresses have led glamour life
intheir own times But it is a wvery
unfortunate phenomenon in this industry
that if 210 3 ffims pget flopped in box
office or the actor becomes old, then no-
body takes care of himd, He becomes a
non entity. So there should be a welfare
fund to rehabilitate them, to enable them
to lead a civilised and cultured life and to

pay them pension.

- Finally, I would like to suggest that
sfloris should be made to form coopera-
tives-of the cine workers including writers,
script writers, artists, new artists and
finanged by the Government. Presently,
Government is giving finapcial assistance,
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The small film corporation is there. But
Government must finance such coopera-
tives. They should get the feasibility
studied by experts if the film would be a
success or not. They must provide all
sorts of security and imsurance cover to
workers, The crux of the matter is that
the scale of exploitation in film making
and in video making is unparallel.

We talk of socialism, butonly 2to §
per cent people in this industry flourish,
and the rest of them are left to the mercy
of God., If you leok at the plight of gine
workers dwelling in the slums in Bombay,
tears will roll down from your eyes. In
brief I wish may socialism dawn in the
cine world in its real sense,

Finally, I join my colleagues in con-
gratulating our dear cine artist Shri Sonil
Dutt. He is undertaking a noble cause.
I sincercly wish his mission a success,

*SHRI A C, SHANMUGAM
(Veliore) : Hon'ble Chairman, Sir, T rise
in support of the Cine-workers Welfare
(Amendment) Bill, 1987. The Act is being
amended after 6 years and in my opinion
it needs some more amendments,

I endorse the view cxpresed by many
Hon'ble Mcmbers here that all categories
of workers of the cinema profession musi
be covered under the Act The script
writers, song composcrs, music directors
and other allied personnel of the cine-
art must also be included in the Act.
Lakhs and Jakhs are employed in this
profession and are most ugorganised,
Many are working on dally wages. Their
servises must be made permanent and
their remuncration should be improved.
They must have job security. 1, at this
jucture, request the Hon"ble Minister to
come fTorward with statistical detalls
regarding the number of beneficiaries
under the Act and the quantum of benefits
thereof. He must  also kindly see that all
categories of persons in the cinema pro-
fession are covered under the provisions
of the Act,

I am very much puzzied to understand
one thing. The Act raises the limit of
monthly remuncration of the cine-workers

"Thi cpeochuam delivered in Tamil,
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for the purpose of this Act from Rs. 1000
te Rs. 1600. Many Members have cven
desired that it be increased to Rs. 2000,
However, there are many cine-workers
who bave job for some months and go
without job fer long Many do not have
jobs for months together. Cameramen and
other workers have uacertainty of regular
employment. In these conditions, | am
unable 10 understand the justification of
fixing an amount of remuncration as a
critesion for covering the cine-workers
under the Act, 1 suggest 1o the Govern-
ment 10 cover all the cine-workers of all
catcgories irrespective of any remuncration

The Bill also provides to climinate the
ceiling on the sumber of members in the
Ceontral Advisory Committee under the
Act. As per the Act, it was Il members
and now the Bill provides to increase it
to any number as deemcd neccssary., The
Hon'ble Minister may kiodly state in his
reply whether it is desirable to do away
with this ceiling on the number of persons
in the Cemtral Advisory Commitice, It
may be 21 or 31 and he must stale the
exact pymber. However, in no case, the
sumber of Gowt. representatives should
be increased from the existing three, so
that majority of the members in the Cent-
ral Advisory Committec are cine-workers
who could cxpress their views without
fear or favour.

| request the Government to come
out with an losurance Scheme for the
cine-workers. Many cine-workers inclu~
ding Actors and Actressses who once
reigned supreme on the screen languish
in poverty at the end of their life. The
Insurance Sheme must insulate them from
such vagaries. Ther Hon'ble Minister must
ook into this Even cine-workers like
studio and theatre employees, Actors and
Actresses, side-actors and actresses who
work on a moathly amount of Rs. 200 and
S00 and others should also be included in

Sir, Prose, Poctry and Drama are the
triratnas of the human cultural life. I draw
the attention of the Hon'ble Minister to
the plight of many drama actors and other
drama professionals The Minister must
take adequate Steps 10 protect their inte-
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rests. Many drama actors and professionals
lead a miscrable life at the fag end. They
must be looked after,

My previous speaker rightly pointed
out the sufferings of the theatre workers,
From 9 O'cleck in the morniog to 2 O'cleck
in the night they work and somectimes they
work continuously for three shifts. They
do not have job.security. They do neot
have an assured remeneration. They are
paid daily wages 1 draw the attention of
the Hon'ble Minister to the fact that many
threatre-owners employ people, extract
work from them oa meagre remuneration
and keep them always as casual employers.
These theatre-owners take advantage of
the loop-holes in the existing laws to
exploit the poor cine-workers. The Hon'ble
Minister must take steps to rectify this, He
may kindly pay special attention to their
suflerings.

As our Hon'ble Members Shri Vyas has
stated, many stumt actors are proae o
accidents. They fracture their limbs and
suffer head injurics. Sometimes, they die
in actiom before the camera. Nearly 60
cine-workers lost their lives in Tamil Nadw
recently, while the bus in which they were
trevelling skidded off while climbing down
a Hill. Their life is full of risks. Thercfore,
I request the Hon'ble Minister to take
steps to formulate a scheme to provide
adequatc compensation to the cine-workers
who die in action.

Likewise, in many studics and theatres
there is no holiday on sundays. I am very
much pained to note that these hard wore
kers are not given a weckly holiday. Some
stringent siatutcry prevision mbo-un
in this regard.

An Hoa'ble Member expressed the
view that banks should lend loans to cine-
workers for their profession, | wish to
disagree with him. 1 disagree with him
because the cinema profession is riddled
with all uncertainties and thus Banks
should not be allowed to run such risks.

I would like to draw the attention of
the Hon'ble Minister to the officials in
the Censor Board. 1 would like to ask ome
question. Will the Censor allow a film
depicting the cemsor officials in an indecept
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mmr. to bo mmd 7?7 Will they allow
a film portraying a censor official taking
bribe or indulging in illicit relationship, to
be screened 7 It will not be allowed.
Necessarily  not. They will not allow it.
However, films showing an MLA or an
MP in poor light or representing them in
an indecent manner or depicting them in
an obscene way or portraying them as
drunkards and addicts of many other social
vices, are dllowed to come out uncensored,
Many such films are being publicly scree-
ned. 1 request the Hon'ble Minister to
issue proper directives to the Censor Board
not to allow such films to be screened.
With these words, I conclude.

[ English ]
SHRI SRIBALLAV PANIGRAHI
(Deogarh) : Mr. Chairman, Sir, I tise to

support the Cine-Workers Welfare Fund
(Amendment) Bill, 1987, This is another
piece.of legislation which is welcome and
it: also provides another picce of evidence
of the keen and active interest our young
bon. Minister of Labour is taking in the
welfare of workers belonging to different
categories or coming from different spheres
including Cinema. All that glitters is not
gold. Although the Glm industry is glitte-
ring to the outside world, there is a
misgiving about -it among the general
public, It is evident that all is not well,

Everything inside the film industry u:d
also.the whole lots of workers and artists
working in the industry is not good. It is
far frome satisfactory, It is very very clear
and evident - from the low salary or low
income that a Cine-worker gets. Earlier it
was Rs. 1,000 and that is now being raised
to Rs, 1,600, Of course, it is for the pur-
‘ pﬁe of definition There is no controversy
il in this Bill. This is a very small Bill
vingronly three clauses, and every thing
“#8'ilso of a general nature, intended o0
femove an ambigaity, What is the ambigu-
iy ?1in the same year, that is, in 1981,
two Bills' were . brought, two enactments
were made, that is, the Cine-Workers Wel-
fare Fund Act, 1981, and also the Cine-
Workers and Cinema Theatre Workers
{Regulation of Emplbyment) Aect, 1981,
There were two ‘Acts enforced at the same
time in the same year, namecly, 1981, but
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the peculiarity is that the definition in
respect of cine-worker in these differs, is
rather different, not the same, inasmuch as
in the present Act which we are amending
it was Rs. 1,000 and in the other Act it was
Rs. 1600 —in respect of monthly wages; in
the other category, that is, lumpsum, which
a cine worker pgets by participating or
working in a minimum of five feature
films, it was Rs. 5,000 and that is now
being raised to Rs, 8,000 So, this is just
to remove one ambiguity, The second
provision is to provide that the Welfare
Fund can also be applied for family wel-
fare schemes. The third relates to the
Central Advisory Committee, the number
of members of the Committee; it is to pro-
vide that there should be no number fixed
as it was cleven carlier; this is to bring

the Act on par with other similar Acts.
This is welcome,
The other hon, Members have high-

lighted different points, | do not like to
add; therc is nothing more 1o add. But one
thing [ want to point out. Ia 1981 it was
Rs. 1,000 which we are now raising to Ras.
1600, Six years have passed, mecanwhile,
and during these six years the wages and
salaries of government employees and non~
government employees and cmployces of
public sector undertakings have been
revised upwards. A Class IV worker wor-
king in an organisation, for example, a
Loader in Coal India, gets more than Rs,
2,000 per mooth; similarly, a Class 1V
empiloyee in Oil India, Indian Oil Corpo-
ration or NTPC gets more than Rs. 2000
per month, And what are we doing here ?
The ficld of activity or work of the cine-
workers is gencrally metropolitan towns
and cities like Bombay, Calcutta, Madras,
where the cost of living is very high;
housing is a very acute problem in all
these places. Naturally something should
be done about it, about raising their wages
or income, With this low income that they
are getting they cannot manage. Cinema,
as you know, is playing a vital role in our
society. Our society is changing, the coun<
try is changing, the world is changing., and
we want this world, this society, 16 change
for the better, not for the worse. The
cinema industry bas a role in effecting
these changes and in shaping our society;
particularly in  shaping our m;m h
bas a wremendous impact, s
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In the field of economy also it has its
own contribution. We have about 12000
and odd cinema houses in our country.
The film industry contributes about Rs.
500 crores annually to the excheqer by
way of cotertainment tax, In the last
year 833 feature films were produced,
About 25 lakh people are cmployed in
‘&b industry,

With regard to the workers engaged in
this field there are three categories—
those who are cngaged in production,
distribution and exhibition. Primarily this
Bill is concerned with the production wor-
kers—the workers who are connected,
linked and associated with the production
and making of fims. | agree with the
suggestions made by other Hon. Members
that it should naturally extend to the other
two calegories of exhibition and distribu-
tion workers also.

There are two Lypes of cinemas. There
are some very good films, cducative Gims
having good impact on our youngsicrs.
But by and large there arc films which
canno!l be enjoyed and witnessed by the
family members sitting together. Should
such films be cencouraged ? Some of our
friends were pleading for some sort of
cooperatives to encourage them with
financial assistance by way of loan etc. |
agrec. But to what kind of films? In
should be for producing good films only,
for producing educative films which may
be enteraining 100,

Alter all, cinema today in our country
is the major source of entertainment and
it calls for qualitative improvement. Not
only the guantative growth, but gualitative
improvement is  also called for., Naturally
it may not be too far stretched to say that
productivity in industry, including tbe
film industry, increases if the workers are
well taken care of.

There is an atmosphere and an  air of
uncertainty and . insecurity prevailing in
the film industry. The more the uncertainty
and insecurity, the bigher will be the neces-
sity for different security measures like
insurance and all these funds As we know,

.only a meagre amount of Rs. 22 lakhs has
' been collected for this  purposc. It should
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be still higher considering the large m'llntl'.cri
of workers working in this field. :

I have only three suggestions to make;
Considering the price - index and every:
thing; considering the fact that it should
be brought at par with that of their coun-
terparts working in other organisations
like Coal India, NTPC, eic , particularly
because they are staying in very costly
mciropolitan cities—§8ir, you yourself
know it better as you belong to Bombay—
it should be higher. Some efforts should
be made to increase their wages. o ;

: o

In the morning while replying to. the
debate on the Factories Amendment Bi)l,
our Minister had to say that there are
two types of definitions about child labour
~somewhere it is 14 years and somewhere
elsc it is IS years Till teday ithere are
such discrepencies and such ambiguitics
in different Acts. Thanks to our Minister,
this law was carlier withia the purvleu
jurisdiction and control of 1&B Ministry.
Now it has been transferred to the Labour
Ministry with effect from Ist April, . 1986.
Alier they bave studied it they hnrmqmc
before the House with this amending puj,.
My suggestion is that et theie be a study
by experienced officers of all the rules and
regulations and wherever such flaws, and
ambiguities are there .those lhould be
identified, Jocated and expeditious action
taken to rectify the same. Intsead of a
pieccemeal approach of this natwure, 1
suggest, a comprehensive measure should
be taken. There should be a regular
thorough study and a fresh look at dif-
ferent laws and corrective measures should
be taken. .

Lastly housing should also come under
the purview of this fund. In metropolitan
citics housing is an acute problem and we
must help lhc workers to  overcome this
problem by ;wmg them lamnn& from
this fund,

With these few words 1 welcoﬂ:”ﬂ'ih
Bill and I thank you, 515-'\, -

JW‘O" ER BT T

SHRI VIJOY KUMAR YADAV ' (Na-
Janda) : Mr, Cluh' Sir, 1, prport
the Bill M has . bm\ph the
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House, but I feel that it has been brought
ina hurry. Enough attention has not
been paid to all its aspects. This is the
reason that a demand is being made in the
House for bringing a comprehensive bill.

Cioema is a very big industry., By
ng it in the category industries, the
amenitics and facilities being extended to
industrial workers should be made avai-
lable fo cine workers, whatever may be
the field of their work and whatever be
the circumstances under which they are
working. The law should be so made
that it Is not half done. The name given
to it is not proper. 60 per cent workers
have been left uncovered,

The number of workers working in
production and screcning sides is very
large. I have no experience of film pro-
duction in Madras or Calcutta, but | have
the experience of Bombay. [ had been
to Bombay a number of films where films
are produced. [ had the opportunity to
visit the studios and talk to people work-
ing there. They are badly exploited and
mal-treated. The provisions of existing
law are not observed. When the present
law is not being observed, it is crystal
clear that the law you are going to enact
will not be followed and the facilities you
are going to give to them will not be
given,

[English)
MR, CHAIRMAN : The hon. Mem-

ber may continue with his speech next
time,

15.30 hrs.

COMMITTEE ON PRIVATE MEM-
BER'S BILLS AND RESOLUTIONS

|English)
Thirty first Report
SHRI R.P, SUMAN (Akbarpur): 1
beg to move ;
“That this House do agree ﬁth the
Thirty-first Report of the Committes

on Private Members' Bills and Reso-
lutions presented to the HMouse on
the 19th March, 1987."

MR. CHAIRMAN : The question is :

“That this House do agree with the
Thirty-first Report of the Commitiee
on Private Members' Bills and Reso-
lations presented to the House on
the 19th March, 1987.*

1531 hrs.

RESOLUTION RE : ECONOMIC
POLICIES~—(Comd )

(English)

MR. CHAIRMAN : Now the House
will take wup further discussion oa the
Resolution moved by Shri Bhattam Srirama
Murty.

Shri Shanti Dhariwal,
[ Transiation]

SHRI SHANTI DHARIWAL (Kota) :
Mr. Chairman, Sir, | would like to make
a few submissions on the Resolution re-

garding the Economic Policies moved by
Shri Bhattam Srirama Murty,

First of all, 1 take objection to the
political motive with which this Resolution
bas been brought. It is a bad practice to
critise the sound economic policies of the
Government with a political motive.
Several tountries, the World Bank, the
IMF. and other organisations have
lavded the economic progress made by
India, The way India has strengthened
its economic condition by increasing pro-
duction, the way it has provided employ-
ment to unemployed persons and created
infrastructure within a short period, it is
very rare to sece such progress in a demo-
cratic country,

15.32 s,
[SHRIMATI BASAVARAJESWARI
in the Chair)

We bhave laid stress on mixed economy
right from the days of Pandit Juwshark)
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Nehru, We invested thousands of crores
of rupees in the public sector so that we
strong and could ensure that the private
sector did not sell the essential commo-
dities at exorbitent prices,

It is heartening to note that under the
leadership of our young Prime Minister,
the public sector has made considerable
progress during the last 2.3 years. The
public sector industrics, which had been
continvously running at loss and were
afflicted with numerous problems have
shown a considerable improvement., A
great deal of change has been brought
about as a rvesult of the new industrial
policy formulated by the Government,
The first of such changes is visible in the
form of speed with which Jicences all
being issued to the industrialists and
especially, those in the small scale sector,
have been allowed a variety of 1ax rcbates,
as a result of which the  production has
incrcased. This bas been possibie as a
result of the new industrial policy. Simi-
larly, those who critise the public sector
merely on the ground of their not making
profits should sce how much progress the
country has achieved in this field.

I would lkc Shri Bhattam Srirama
Murty to go into the background in which
the public sector was created. What was
the objective behind giving so much
encouragement to the public sector ? It
is not for the earning profits alone that
the public sector is created. There are
certain other obligations which the public
sector has 10 fulfil. These obligations
vary from comtrolling the prices and pro-
viding employment to promoting industria-
lisation. The performance of a public
sector industry cannot be judged merely
from the angle of profit. We have to
evaluate the public sector from many
aspects. 1 would only say that owur
cconomy has been strengthened under the
lcadership of our young Prime Minister,
The programmes meant for alleviation of
poverty, whether it s LRD.P,
RLEGP., NREP. or other pro-
srammes for bringing scheduled castes
and scheduled tribes and other poor
people above poverty line and improving
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their standard of living, are unparalle]! and
we are implementing them nicely. None
of our mneighbouring countries . has such
good programmes. In spite oflll this,
if the good points of our economic
policies are undermined for pelitical moti-
ves and an atmosphere of despair is
created by saying that the economic policy
is weak, the ecconomy is sinking and that
the country is facing economic crisis, I
cannot but condemn it. It would through
you, request Shri Bhattam Srirama Musty,
the mover of the Reselution, 10 withdraw
it. The public representatives should
create an atmosphere in the . country
whereby the commonman could feel
involved in the development programmes,
whether they are five year plans or some
other programmes which aim at improving
the standard of living of the rural people
and providing themm maximum benefits.
We must extend our full cooperation to
the Government in its endecavour of
uncarthing black money and stringeat
action against the black-markecteers, under
FERA and other relevant Acts.

*SHRI ANADI CHARAN DAS
(Jaipur) : Madam Chairman, the rosolution
moved by shri Bbattam Shri Rammurthy
regarding the ccononic policy is being
discussed on in the House. | would like
to speak a few words on his resolution,
In his resolution Shri Rammurthy has
said that due to the bad economic policy
of the Government the gap in the
condition of the poor and rich people is
widening day by day. The condition of
the common man in the country is getting
worse. While saying so, Shri Rammurthy
has given some suggestions to improve
the condition of the people. He bhas
referred to the industrial policy of 1980
and given some suggestions to rectify it
so that the public sector undertakings
run cfficiently and the economy of the
country is strengthened, At the samie
time he has said that the losses incurred
by the public sector undertakings shouid
be checked. Whijie mentioning all these
facts he bhas requested this House to
adopt his resolution.

Many hon. Members have spoken
on the present economic situation of the

®The speech was originally delivered in Oriya,
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country while taking part in the discus-
sion. The economy of the country is linked
with production. The country's economy
is strengthened when production increases
in all fields. But the produce is not with
the producers today. For example, the
land is no longer with the poor farmers
today. Those who are able to cultivate
the land arec no longer the owner of the
land. The owapership is enjoyed by the
big land lords, Similarly the industry is
no longer with the industrial workers. The
industrialists are enjoyirg all profit from
industry, They are getting richer whereas
the industrial workers who help in
increasing the industrial product are
getting low wages and with that they are
not able to pull on. Thus they are be-
coming poorer day by day. The industry
in monopolised by capitalists today. The
workers are poor and illiterate. They do
not have capital or the knowledge to run
the affairs of the industry. They should
be educated and allowed to actively parti-
cipate in the management of the industry.
"Then only there will be change in our
sogiety.

The harijans, adivasis and the landless
‘agricultural workers are the most
backward in the society, Unless we raisc
them above poverty line, we cannot esta-
blish socialistic patterm of socicty. We
have to improve the economic condition
of all classes of people. But the very
socio-economic sysiem existing in owr
country is defective Unless we make some
changes in the cxisting system, we cannot
~improve the lot of those people. So long
as we are not able to put an end to the
éxplitation in our society, so long as we
are not above to fulfil minimum needs of
the poor people, 5o long as we are not able
to bring discipline and order in the dis-

bution system and so long as we are not

to bring in socialism, we cannot think

of raising the status of the poor people.
. They will continue to live in misery. These
people cannot improve themselves. It is
we who on behalf of the country should
~provide all facilities to them so that ,their
Jot . cap . be improved,, In this context |
would like to ask Shri Bhaftam Shri Ram-
murthy to kindly tell us whether the

Government set up in Andhra Pradesh iy a ;-
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capitalist or socialist Government. If itis a
socialist Goyernment, what steps the
Government of Andhra Pradesh has taken
for wupliftment of the poor people. You
have fixed the price of rice at Rs. .2/ per
KG But more announcement is not
enough. What steps have you taken to
supply the rice to the people at that price ?
Have you made the distribution system
cffective 7 Are these poor people really
getting rice at that price and whether the
explitation has come to an end in you
State, if not, what steps have you taken
to save the poor people from exploitation ?
Are there no landlords and money lenders
in your State ?7 Sir, the poor people are
not free from the exploitation of the land
lords and money lenders not oaly in
Andbhra Pradesh but every where. There-
fore, 1 would have appreciated if Shri
Shrirammurthy had moved this resolution

after doing somelhing to save the
poor people from the clutches of the
landlords.

Sir, Mahatma Gandhi had said, first
do then tell others to do He was doing
many things and then helping others to do
those things. Your leader may be Shri N.
T. Rama Rao or anybody. First you
should have worked more and more for
the weclfare of the poor people thea you
should come forward with the resolution
saying that socialism has been brought in
Andhra Pradesh and no where else in  the
couniry. But you have many leaders who
are not paying wealth tax and income tax.
They are increasing their assets and con-
structing buildings at several places. There-
fore by moving this resolution you caanot
take any credit. I would like to suggest to
Shri Ramamurthy to mend himself first. In
order to improve the present economic
situation in the country. we have to take
all possible steps to put an end to exploi-
tation. We have seen that big fish eats the
small fish. The situation in the country is
just like that The rich people are exploit-
ing the poor people. We have set wp
major industry in our country. But we
are not paying much attention for  the
growth of small scale industry. There arc
Aome poor and backward States in the
couniry. The developed and big States are
getting more help from the Centre than
the small States Let us see the per-capita
income of differcnt States in the cophtry,
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In 1983-84 the per capita income of diffe-
rent States is as follows :

Punjab " - Rs. 3560
Haryana - 3059
Maharashtra | — 3032
Gujarat — 2825
West Bengal - 2231
Karnataka — 1957
Kerala -_ 1951
Andhra Pradesh -_ 1955
Jammu & Kashmir — 1880
Tamil Nadu — 1743
Assam — 1762
Madhya Pradesh e 1721
U.P. — 1685
Orissa —_ 1625
Bihar - 1174

So the per capita income of Punjab ‘is
much higher than the other States and the
per capita income of Bihar is lowest of
all. Orissa and Bihar are the most back-
ward . Thesc States are being ex«
ploited by Andhra Pradesh and West
Bengal. They are advanced in all respects.
Our Prime Minister has laid stress on re-
moving these regional imbalances. He bas
taken steps to take the country to the 2ist
century. He wants our country to be
counted as one of the developed countries.
Keeping that in .- mind, many long term
programmes have been undertaken. But 1
would like to ask the Government about
the backward States like Bihar and Orissa,
What steps have been taken by the Govern
ment to improve the economy of these
States. It is our duty to improve the lot
of the poor pecople. This can be done if
we take up developmental measures in the
poor and backward States on priority
basis. The hon, Planning Minister and the
Agriculture Minister are present in the
House. I would like to draw their attention
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towards many projects in Orissa which are
pending for clearance of the Central Govt.
There are as many as 14 medium irrigation
projects in Orissa pending for clearance of
the Central Govt. Unless you execute
those projects how can there be improve-
ment in the ficld of agricultare in the State
of Orissa. I request to the Agriculture
Minister and the Planning Minister to
implement those projects soon, so that
additional irrigation potential is created
and the poor farmers are bencfited. Sir,
that the Govt of Orissa have submitted a
proposal before the Centre to set up some
industries in that State. But it is regretta-
ble that the letters of intents have not
been issued to set up those industries so
far. In this context, I would like to refer
to the proposed second steel plant at
Duaitari in my constituency. Sir, this pro-
posal has been pending since long. Daitari
is ideally located for the establishment of
a steel plant. All sorts of infrastructural
facilities are readily available there. The
preliminary work to sct up the stecl plant
was completed soon after the proposal was
mooted. The Minister had given an assu-
rance in this House, but it is unfortunate
that no further progress has been in that
direction. The establishment of the steel
plant will help in solving the unemploy-
ment problem of a backward area to a
large extent. Therefore, I demand that
necessary steps be taken to set up the
second stcel plant in Orissa without any
further delay. At the same time 1 would
like to request the Minister to provide
adequate fund (o the State of Orissa for
the development of agriculture, The mjor
irrigation projects uvnder execution in my
State should be provided sufficient funds,

Sir, Mahatma Gandhi had said that the
country cannot be developed without the
development of the villages. Therefore we
have to develop our rural economy first. If
we have to develop our villages we have
to encourage the growth of small scale and
cottage industries. Adequate incentives
should be given to the rural artisans and
small entreprenurs to promote small units,
In this context [ would like to suggest to
the Govt. to set up new industries in the
rural arecas because India is country of
villages and villagers are now going towards
the cities and towns to earn their liveli-
hood. Once they get some job they do
not like to go back to the villages As
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people coming from the villages are settl-
ing down in the urban areas in large
pumber the urban population is increasing
day by day. The poor villagers do not
have the avenues to earn their livelihood
in the villages.

Therefore, they are coming to towns in
search of jobs. The accommodation is a
great problem im the cities. So thesc
people live in slums which poliute * the
atmosphere in the cities If we set up
industries in the rural areas, the people
will not go towards the cities. Thus the
city population can be checked and at the
same time rural economy will be streng-
thened. Of course the burcaucrats will
not leave the urban arcas and they will
continue to exploit the people, The indu-
stries set up in the rural areas will generate
additional employment for the rural
people. So we have to decentralise the
industries.

The increase in the number of indu-
stries in the urban arca will help a bandful
of capitalists to increase their assets. The
capitalists will continue to exploit the
workers engaged in their cstablishments.
The small units should be run by the
individuals and the major units should be
sct up by the Government. Then only the
economy of the country will be streng-
thened.

Then 1 would like to say about land
reforms. Sir, there are many landlords in
the country who possess surplus land in
fake names. The so called owners of the
land do not go to supervise the cultiva-
tion. We should not allow the big land-
lords to kecp land above the ceiling limit,
Mahatma Gandhi had said that the tillers
should be made owners of the land It is
also the policy of the Congress Govern-
ment. During election campaign also we
say that the tillers should be the owners of
the land. But actually it is not the practice,
The big landlords are exploiting the small
farmers as well as the agricultural workers.
We must stop this practice. The surplus
land should be taken from the big or the
absentee landlords and it should be distri-
buted among the landless persons, We
should make an Act to achieve this objece
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tive, I think there are many land dispute
cases in Punjab. If we settle the disputes
and divide the surplus land among the
genuine people, the terrorist activities will
be reduced to some extent. Il every body
gets some land or job, they will not find
time to indulge in such activities,

-

I would like to say something about
tribal areas. There are some people who
do not want to accept cultivation as their
profession. Such people should not be
allowed to buy land ecither from Adivasis
or harijans In the process we can help
interested people to develop their agricul-
ture and the pecople who wish to buy land
and contrust the cultivation to some body
else will not be able to do so. Because of
their money power people should not be
allowed to have dual bencfits. This rule
should be applicable in the non-adivasi
arca also.

A word about salaried people. There is
wide difference in the payment of salary
which varies from rank to rank The emplo-
yees getting higher pays are sympathetic
to the low paid employees, Wherever they
may work the salaried people have employ-
ment guarantee and security. But the poor
people living in the villages do not have
any such guaranteec and sccurity in their
lives. Take the case of RLEGP. This is a
centrally sponsored programme. Under
this we should provide work to a poor man
for 100 days in a ycar. But we are actually
not able to provide 100 d.w‘t to the
beneficiaries. 1 had put a qu n in this
regard the hon. Agriculture Minister is
present in the House will bhe be able to
mention the names of § people who have
been given work under RLEGP in any part
of India. We have not been able to provide
100 days work to any under this progra-
mme. So this progamme has failed. We,
the Members of Parliament, arc going
around the villages and it is a fact, So
why the word *“‘guarantee”™ be attached
with this programme. This is a special pro-
ject and 100% Central assistance is being
given under this programme, if it is a
special project why it should not be imple-
mented properly, | have raised it outside
the House also, but I have not been assured
that this programme is properly imple-
mented, This matter is not being discussed
in the House. If all people irrespective of



their status do not get guarantee of work
and security of life they cannot have peace
of mind. They will not have comfort. If
the people of this country cannot live in
peace then it will have a very bad impact
on the society and the situation will be
very critical and the country will head
towards destruction,

Sir, our aim is to establish a socialistic
pattern of society. But now we are giving
a lot of incentives to the capitalists. That
means the country is heading towards
capitalism. This matter is not being discu-
ssed in the House nor at the party level.
By moviag a Resolution we cannot change
the economic situation of our country. The
Government should think over the issue
scriously and should come forward with a
comprehensive legislation, so that it bears
some fruit and the present economic
situation makes improvement. With these
words, | conclude my specch.

(English)

SHR] V. SOBHANADREESWARA
RAO (Viayawada): Madam Chairman,
first of all 1 congratulate my collecague Mr
Bhatiam Sriram Murty for bringing this
Resolution to be discussed in this avgust
House, which rclates to wvery important
aspects relating to our economy with
which the lives, the future, the aspirations
of millions of people arc cither directly or
indirectly involved

Mad.‘. The Industrial Policy Reso-
lution has undergone some changes perio-
dically, but basically it has the main
objectives with which our Constitution
was framed. It has especially kept in view
the Directive Principles of State Policy
which wants to secure to all citizens an
adequate means of livelihood, and to
ensure that the ownership and control of
the material resources of the community
are so distributed as best to subserve the
common good, and that the opcration of
the economic system does not result in
the concentration of wealth and means of
production to the common detriment.

It was the main pillar behind the
Policy Resolution of 1956 ; and in respect
of the 1980  Industrial Policy Statement
also, the socio-cconomic objectives of the
new policy were ; optimum utilization of
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the installed capacity, maximizing produc-
tion and achieving higher productivity and
higher employment generation, correction
of regional imbalances through preferential
treatment, and faster promotion of export-
oricnted and import-substitution indus-
tries, and promoting economic federalism
with an equitable spread of investment
and the disbursal of returns among widely
spread over, small but growing units in
rural as well as urban areas,

While the objectives were there, un-
fortunately afier several years of imple-
mentation of our Industrial Policy, the
fact remains that the assets of big Houses
have increased enormously. The top 20
Houses' assets which were only Rs. 648
crores in 1951, have increased to Rs. 1362
crores in 1958. But by 197576 they have
swelled to Rs. S111 crores ; and by 1980
they increased to Rs. 7481 crores. Then
within another three years, the assets have
increased to Rs. 13,380 crores, and by the
end of 1984, they have increased to
Rs. 15,842 crores.

It is obvious that our economic policy
and industrial policy have hclped these
big business Houses to corner more
wealth, to corner more financial assistance
that was given from the financial institu-
tions At the same time, the cconomic
disparities have widened. An estimate
says that top 59 of the population are in
possession of nearly 229 of the national
income, which is slightly more than of a
full half of the population There is wide-
spread variation in average incomes. not
only in rural and. urban arcas, but in
different regions also. Government itselfl
is accepting the fact that nearly 409 of
the population is below the poverty line.
The latest international data says that in
the matter of per capita income, India
ranks 133rd among the 148 nations of the
world.

16.00 hrs.

It is quite distressing to find the public
debt around rupees one lakh crore which
includcs around Rs. 20,000 crores of
external debt, The alarming feature is
that the public. debt has been increasing
at a very steady and fast speed, because
just in the matter of last five years it has
ingreased by more than 300 per cent and
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the budget deficit has also reached an
astronomical proporticn this year. Merely
Rs, 42 800 crores have gone into the
public enterprises till March 1985. The
return on these huge investments is far
from satisfactory. Graduvally, the trade
deficit is increasing and in the yecar 1985-86
alone, the trade deficit is Rs. 8,600 crores,
which mcans that we have to manage our
public sector industry as well as enter-
prises more cfficiently so that our pro-
ducts do compete in the international
market so that we can capture more
market and ecarn higher rate of foreign
exchange. It is not a question how much
we are going to spend in public sector or
private sector, but how that money is
going to be spent ; the spending should be
linked to performance.

The number of job seekers on the live
register of cmployment exchanges in the
entire country at the end of 1986 was 301
lakhs whercas in that one year we are able
to provide employment to only 3 S5 lakh
unemployed people. Now, if an analysis
is madc as to how much moncy is requi-
red to provide or create a new job, it is
around Rs. 1 30 lakhs. While the situa-
tion is like that, a colossal amount will be
necessary to provide employment to these
unemployed people. Apart from these
unemployed people, several millions of
workers, who are working in the housc-
hold industry that is where less than § per
cent work as artisans and in handicraft in-
dustry, ncarly 3.85 million workers were
thrown to the streets from their jobs. In
these circumstances, the only solution and
a better solution will be to keep io our
mind the valuable advice given by
Mahatma Gandhi, who had clearly told
that labour intensive industrial pattern is
necessary that is cottage and small, me-
dium industries would help to increase
employment opportunities. The capital
investment for providing cmployment per
worker in cottage and village industry was
very low compared to large scale industry,
The average investment in  cottage and
village industry was Rs. 530 against
Rs. 10,000 in textile industry ; and in
cement and steel industry, it will be Rs. §
fakhs to Rs. 10 lakhs. According to the
annual survey of industry for 1974-75, the
amount of investment {or raising employ-
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ment for one person in large scale industry
is Rs. 29,000 : that is why Mahatma
Gandhi always laid great stress on eradica-
tion of employment and under-employment
of our people In his opinion, handicraft
or cottage industry alone could find
employment to hundreds of millions of our .
people who are going unemployed or
under employed It was his realisation
that large scale mechanised industry
cannot solve the problem which made
Gandhiji strong advocate of handicrafts
or cottage industry.

The Charka was a symbol of all labour
intensive enterprises. In Young India dated
June 18, 1925, he said,

‘“The discase of the masses is not
want of money so much as it is
want of work. Labour is money. He
who provides dignified labour for
the millions in their cottages, pro-
vides food and clothing or which is
the same thing as money. The
Charka provides such labour. Till a
better substitute is found it must
therefore hold the ficld.”

Again, in the Harijan dated June 22,
1935 he says

““India has to live, that is her mil-
lions bhave 1o live. There is no other
country in the world where so many
millions of people have only partial
employment and whe in spite of
the civilisation being dominantly
rural, the holdings are barely two
acres per head, to manufacture the
whole of her cloth requirement
through steam or electricity or any
mcans other than the human power
behind the wheel is still further to
deepen the unemployment of the
population.

Again, in the Harijan dated January 2,
1937 he said :

“With crores of human beings going
idle,"””

he emphasised,
“India cannot afford to bave large

machinery which will displace their
labour. It would spell their unem-



ployment and misery. Our problem
is how to find employment for all
the crores of our people not how to
save their labour, Continuous unem-
ployment has already induced in
them a kind of laziness or listlessness
which is most depressing.’”

With the steep increase in  our popu-
lation lesser per capita availability of
land, the unemployment problem has be-
come more scvere. Labour intensive
enterprises not only comparatively produce
moreé and employ more but also help in
establishing an cgalitarian society, a
society where cconomic power is not
concentrated in a few hards and the dif-
ferences in income are not wide. The same
is the case with small scale industry also
But a highly capital intensive industrial
undertaking on the one hand results in
keeping the majority of labour force
uncmployed and on the other bhand tends
1o concentrate wealth in the hands of a
few, the pockels of mill owners as profits
and of the few workers that will be cmp-
loyed as high wages. Lured by the belief
that cities offered better wages and
superior living, people from villagers are
flocking to the cities. This is becoming a
very serious problem to the planners and
urban development authorities. The social
cost of rearing, housing, employing, and
providing civil secrices 10 an individual is
scveral times higher in the town than in
the village and far higher in metropolitan
centres than in small towns If the worker
is engaged in a rural area, the amount oo
construction of houses can be avoided as
he may be already having a shelter to live
in. Thus the Government will be relieved
of the burden of baving to construct mil-
lions of bouses in a short period and this
amount may be invested on more urgent
developmental schemes. So, new industrics
should not be permitted to come up in
the near vicinity of the existing cities, or
urban centres, They must for all practical
purposes be dispersed into rural arcas.

Madam Chairman, you are well aware
that this **“No Industry District”™ concept
has outlived its purpose. In fact, in the

entire South, in Andhra Pradesh and
Tamil Nadu, these two Siates, did not
gct even one district as a  “*No industry
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district’’; Karnataka could get only one
namely Bidar and Kerala got only two
districts, while Madhra Pradesh got 18,
Uttar Pradesh got 11 districts.

A committee has gone into this ques-
tion, to examine it and we have been
repeatedly told on the floor of this House
that the matter is bcing examined. But
the *“No industry block™ is better in place
of **No industry district”. And till now a
final decision has not been taken. I request
the Government to come forward with a
““No industry block™ policy, and to really
disperse the industries into rural areas,
backward areas, and also to develop such
industries in the rural areas.

Our country should adopt such tech-
nology which provides c¢mployment to a
large number of people with lesser capital

and which also helps in production of
more goods and services to the people,
as is done in China. Unless we whole-

heartedly take up such a policy, our coun-
try is going to face much severe problems
in future. This basic change of approach
should be taken care and reflect in the
Government policy in future in respect of
industrial development.

[Translation)

*SHRI V KRISHNA RAO (Chikkala-
pura) : Madam, Chairman, I am privileged
to take part in this important discussion,
This Private Members resolution has been
moved by Shri Bhattam Sri Rama Murthy
and I would like to give some suggestions
for the kind consideration of our Govern-
ment,

At the time of our independence the
then Prime Minister Pandit Jawaharlal
Nehru said in a Conference at Madras
that a Socialistic pattern of society should
be established in the country. He said
that poverty would be removed and equa-
lity in the society would be established.
Then he gave the gift of Five Year Plans
to the country. Tne resuit of those plans
is the achievement of self sufficiency in
the production of foodgrains. Once upon
a time we were stretching our hands be-
fore other countries for foodgrains. Now,
1 am proud to say that we have not only

- R . ——

* The speech was originally delivered in Kannada,
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achieved self-sufficiency in foodgrains but
are also exporting to foreign countries.

Cities are developing well, Unfortuna-
tely villages are neglected in our country.
In America only 7% of the population are
agriculturists. Even then they are exporting
foodgrains. Here in our country about 70%
people arc agriculturists. We can imagine
how much foodgrains we can produce if
we compare the percentage of our agricul-
turists with that of America, If all the
facilities are provided to agriculturists and
irrigation is developed on top priority
basis I am sure, we can supply foodgrains
to the whole world. Many people are
moving from villages to cities. Therefore
it is very essential to provide all the
facilities in villages to stop this kind of
migration from villages to cities.

While preparing the plan it is very
essential to include some cxpert farmers
in the planning Commission, They will be
having first hand experience. They know
the difficulties and requirements of village
people. Hence I request the hon Minister
to include expert farmers in the Planning
Commission.

The condition of housing in the vill-
ages is really miserable. | congratulate
our hon Prime Minister who has studied
this problems and given utmost importance
for housing especially in rural arecas.
There are several other programmes of
our Government for the uplifiment of the
poor masses of rural areas These pro-
grammes are really commendable, IRDP,
RLEGP, Antyodaya and other programmes
have really come to the rescue of the poor
people. 1 urge upon the hon. Minister to
look into the implementation aspect of
these programmes. This is very important
because many officials do not take keen
interest in the implementation of these
programmes

Another very important aspect is the
implementation of family planning pro-
grammes. Our Government has many
commendable programmes. Hence it is the
responsibility of all the citizens of our
country to make the family planning pro-
grammes a great succes.
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Late Sir, M. Visweswaraiah bad said
“Unless every body is engaged in cottage
industry this country connot progress.”
This is very essential because the farmers
are cngaged only for three months in a
year. During the other pine months most
of the farmers have to sit idle. This situa-
tion must be changed and cottage industry
must be encouraged to keep the farmers
busy throughout the year.

We have to protect our countries
unity and integrity first. All the citizens
must be honest and sincere to their jobs.
Only then the five year plans and all other
programmes will be a great success,

There is sufficient improvement and
progress in the conditions of urban areas.
Hence it is high time to concentrate on
the development of villages. [ have seen
with my own eyes that in many villages
the good old roads of the time of our
great grand fathers are still in the same
condition. This situation must change.
For this both the Central and the States
should work hard for improving the living
conditions of the village people. If this is
done I am sure that our country will
usher in a new cra of progress and pros-
perity.

Madam, I thank you for giving me
this opportunity to speak and with these
words | conclude my speech.

[ English]

PROF. N.G. RANGA (Guntur): 1
wish to thank the Mover of the Resolution
Shri Bhattam for having placed this
opportunity before the House to express
their views once again  in regard to our
industrial policy. The time has come now,
I think, that we should try to achieve
anew national consensus on the compre-
hensive policy of industrial development.
Just as the Government has introduced
new educational policy, so also it should
take time by its forelock to try and reach
out to all the State Governments and
their leaders, the Opposition parties and
others of all sides, have a pational debate
once again and then formulate the new
industrial policy. We did it. We achieved
it once before. We went on improving. I
do not think we can agree completely with
what my friend Shri Bhattam Srirama
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Murty has said about the distortions that
have been introduced. The only thing is
the programme that we have agreed upon,
the direction that we have given to the
country ~{e¢. the mixed economy still
holds good. This Government here, as
well as the State Governments also, they
all swear by it. But then what it is that
in-between there was improvement made,
not distortions, and that goes to the credit
of Shrimati Indira Gandhi of introducing
or placing before the people as to what we
wish to achieve through our industrial
development and developmental policy in
the near future in a few decades, not some
kind of millennium but certainly to abolish
poverty, to move in the direction of aboli-
shing of poverty. That was the lead she
had given and even today they swear by
that policy. Recently they have gone to
the polls. Even now in two or three
States there are clections and clectione-
ering is going on. On what basis are they
rivalling one with the other—who would
bg able to achicve this policy, implemeant
this policy of minimising, if anot aboli-
shing poverty more quickly, more effecti-
vely, more satisfactorily 7 Who has done
it better till now and who can be expected
to do better in future 7 It is only on this
basis this dcbate has been going on, but
as is natural in an clection in a controver-
sial manner, not in a co-operative maaner.
I want this debate to be carried on for
some time in a systematic manner from
the leadership of the National Develop-
ment Council, with the Prime Minisicr as
its Head all over the country with the
constructive view of achicving re-oricnta-
tion of our own economic and industrial
developmental policy in this country so
that we can make better progress and
more rapid progress than we have been
able tq do.

It is wrong for any one to say that
poverty has not gone down, that prosperity
has not gone up, that people have not
become a Jittle better of now than what
they had been twentry or forly ycars ago,
Let us be quite realists. What is the posi-
tion today ? Let anyone go from here to
the Western countries also and let them
look at the markets, sales markets. Sunday
markets. Do you not think that in India
you have got all the equipments of a
prosperous country 7 The same sort of
things that are being sold in the very rich
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America, are being sold here also. Do you
not find that middle-class has grown very
rich and very prosperous and in size, in
dimensions, their numbers have grown and
they are growing, vast progress has been
made, achieved by our middle-class ? The
dimension of the middle-class pcople, as
population, as familivs, and as employed
people also, has grown. In all these direc-
tions we have made very great progress,
But most unfortunately for wus, Wwe are
carrying this heavy load, terrible load of
poor people. 409, does not make much
sense by itsclf, but if you convert it into
millions of poor people in our country,
it is more than 200 millions. 200 million
population are in dire poverty, in miserable
conditions living in hovels and huts. Out
of these 200 millions again 150 or 170
million , people are living in the villages.
Even today they are having a very bad
time when compared to all others, not
that their position is just as it used to be
20 ycars ago, 40 ycars ago, but it is bad
enough even now. Miserable they are,
fortunately for us, they are more awakened
now than what they were 40 years ago,
because of all these clections we have
had, because of political education, we
have spread other education also, we have
becn able to develop our country thanks
to the controversies and struggles and
debates that we are carrving on  between
political parties. They arc now awakened.
Thercfore, they are more conscious of
their poverty; they are impatient about
their poverty and, therefore, all the more
reason why Government should make
haste in order to help them, to raise them
out of it, to escape from it. How can they
do it ? Can they do it by themselves, one
party in power or coalition Governments
in some of the States ? No, | do not think
it can be possible Is it possible for the |,
Central Government alone, for the State
Governments alone ? Our friends have
been talking about it, We have all been
quoting Mahatma Gandhi. Mahatma
Gandhi is our national father. There can
be no controversy about it. But in imple-~
menting Mahatma Gandhi's teachings,
we are not so sincere, not just as keen as
we should have been, all of us by degrces
go on differing from each other.

Years ago, in 1908, he had the fore-
sight of what we are now seized of, about
the eaviropmental pollution. Again angd
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again at Question Hour so many Members
go on saying please do not start your
industries by the river side, do not start
them near cultural centres because there
will be pollusion. He talked about it at
that time. He did not want huge indus-
tries in the cities; he wanted industries
to be taken to the villages. But in what
form ?7 In a decentralised manner. But
that does not mean we do not need heavy
industries. Without heavy industries, it
would not be possible for us to have
medium scale industries; it would not be
possible to manufacture chisels and ham-
mers and all these things, How many
millions of people would be requiring
these implements ? How would they be
able to get all these implements 7 These
implements will not be made of wood or
stone as in the ancient past Our workers
have got to be trained to use these instru-
ments and armed with these people as the
Japanese are, working with these instru-
ments in their own homces As the Japanese
do with the help of clectricity as in Japan,
it would be possible for us to make rapid
progress. In  order to make these instru-
ments, you need machine manufacturing
concerns, In order to build them up you
need the heavy industries. That is where
Jawaharlal Nehru made his contribution.
It is a question of priority, which aspect
of it should be taken up at what time, and
then also which particular Government —
State Government or Cential Government
—should develop either industrial dis-
tricts, autonagars and so on like that. It
does need a debate, it does necd construc-
tive, cooperative thought, but it should
not lead to destructive conlroversics,
unnccessary disputes. A certain element
of dispute is bound to be there and that
is why I sayitis high time now that
Government should give some thought to
it and then take this matter with the
National Development Council with the
cooperation of the Planning Cammission
and there hammer out once again for the
next three years or five years or whatever
it is, stage by stage how to devclop it, and
in developing it we should not forget the
agriculturists and agricultural workers.
We have been passing a lot of legislation
in regard to various industrial workers—
unorganised industrial workers there are,
then there are cottage industries also. All
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these are providing employment even ’
today. Even to the cxtent that they pro-
vide employment, it is not fulltime
employment, but nevertheless some
employment is being provided by them to
hundreds of millions. All this has to be
fitted into our mnational planin such a
constructive manner that they would all
help the country to move in the direction,
if not of the climination immediately, but
progressive climination of poverty and
minimisation of the miseries and sufferings

Ahat come from poverty.

[ Translation]

DR. G.S. RAJHANS (Jhanjarpur) :
Madom Chairman, I was listening to the
points made by Prof. Ranga very care-
fully. I too was thinking that there should
be a national debate on the economic
development that we have achieved since
independence. | was a student when Avadi
Session of the Congress was held in which
the Party passced the resolution of Socia-
listic Pattern of Society which later be-
came the basis of the Industrial Policy
Resolution of 1956. It was for the first
time that the new concept of mixed
cconomy public sector, private sector and
Joint sector was conceived. It is matter of
pride for our country that the Third World
countries adopted this economic policy
and the backward countries of Asia,
Africa and Latin America felt that the policy
of mixed economy was the most suited to
a poor and developing country,

Just now, Prof. Ranga was describing
the economic development since Indepen-
dence, [ want to take you to still earlier
days . (Interruptions)

SHRI VIJOY KUMAR YADAV
(Nalanda) : Do not take us that back.

DR. G.S. RAJHANS : At that time,
your party had sided with the Britishers
and was in favour of slavery..(Interrup-
tions) It is a fact of history that before
Independence, all the economic resolu-
tions passed by the Congress in its diffe-
rent sessions were for socialism. When
Pandit Jawaharlal Nehru returned from
England after completing his studies, he
was 30 impressed by the Soviet Socialism
that he did mention itin his autobio-
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graphy. There was a fire within him 1 sﬂll
remember his words which I bad read :

(English)

“There is a fire within me which
burns and consumes me and wants
me to do something for the people
which | must do before I am reduced
to ashes."”

[Translation)

This was what he said at the time of
passing cconomic resolutions before
Independence and that man saw to it that
the fire within him to do something for
the poor did rcalise aflter Independcence.
Sccialist Resolution of Soviet Russia lef
a deep imprint on him, a fact he had him-
scif admitted. In one of his lctters written
to Irdira Ji from jail before Independence,
he had written that he was grecatly in-
fluenced by the Russian Revolution, the
proletairats and the working class which
guided his economic philosophy later. It
was he who gave the concept of public
scctor to the country for the first time.
Today, when we look back, we just think,
what would have becn the plight of the
country had the public secctor rot been
there. Before Independence, we used to
import cvery thing right from a needle to
an engine, but there is hardly any item
which we import and do not export today.
Is it not a tribute to that great leader who
had the foresight to dccide the economic
policy this country would need in future ?

Shri Jawaharlal, during his life time,
had implemented these economic policies
0 some cxtent, Indira Ji followed these
cconomic policies and furthered them. The
change affected in the industrial policy
resolution in 1980 was a step forward in
this direction and the nation forged
ahead, 1 would like to say that the change
made by Shri Rajiv Ji is a change in the
right direction. If we fail to procure fore-
ign technology we would be taking the
nation in the backward direction Those
who have studied the history of Japan,
know that there was a very closed society
. in Japan, They neither allowed foreigners
to participate in their economic activities
por did they allow anybody from their
country to go abroad. They did not recon-
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cile with any thing forcign. But later a
revolution took place and the question of
modernisation came up. Though during
world war, Japan received a great setback,
yet by adopting the policy of modernisa-
tion, Japan has gained top place among
the comity of industrialised nations.

Under the circumstances, I would like
10 say that we must learn something from
other countries and | do not think there
can be any thing better than the practical
industrial policy adopted by Rajiv Ji. To-
day, the world is entering the computer
age, it has conquered the moon. Do you
want to take the country back to the age
of bullock cart ? Those who say that the
country has not prospered or that the
condition of the people has not improved,
they simply do not want to accept the
truth. I myself have been repeatedly say-
ing that the benefits commensurate with
the funds spent in rural arcas do not pre-
colate down to the people. In spite of
this, | wcould say that those who can
recollect the position that was prevailing
during last ten, twenty or thirty years,
might pnow how much has been done.
Previously, we used to walk miles and miles
together and we hardly came across any
bicycle. But today moter cycles and
scooters are a very common sight in rural
arcas. There were hardly pucca roads but
today several villages are connected with
pucca roads. You tell me how many
people die because of famine and how
many are dying of starvation today ? How
can you say that there has been no
improvement in the condition of the
people ?

Madam Chairperson, it has been said
in the resolution that due to foreign bor-
rowings we are losing our economic
independence. You may kindly pay a
little attention towards foreign countries
also. We have refused 1.M.F. loan and the
I.M.F. bhas said that Indian economy is
the soundest of all the third world coun-
trics. I would like to say one thing more.
The Latine American countries are heavily
burdened with foreign debts. They connot
raise « their heads. We also take foreign
loans and bring prosperity in this country,
but we have not done so, because we are
aware of that trap. On the contrary they
say that we are burdened with foreign
debt. Madam, we must call a spade a
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spade. You may say that we are burdened
with forcign debts, but nobody will be-
lieve it.

I would like to say this much only
that the Indian economy was never so
sound as it is today. Il our economic
policy was bad, if our industrial policy was
faulty, then, why the opposition parties
who were in power for 3 years did not
change the industrial policy 7 Yeu have
not been able to change our foreign policy
because our foreign policy is good and
you followed it.

AN HON. MEMBER : They translated
it into Hindi.

DR. G.S, RAJHANS : 1 would like
you to speak the truth because if you
tell wuntrulh or say wrong thing,
people will get confused. There would have
been nothing wrong if, instead of bringing
this resolution, you had said a word of
praise for our economic policies and told
the truth. Then we could say that you
cooperated with us in constructive matters
in real sense. | would say that you may
even now bring a realistic economic
resolution in place of this resolution.
Then only will the people of this country
have a word of praise for you. A lot of
unpleasant things arc happening in your
state. At least, plecasc do not bring that
culture to the Centre.

[English)

SHRI AJOY BISWAS (Tripura West) :
1 fully support the resolution moved by
Shri Bhattam Sriram Murty. 1 think that
the present cconomic situation in the
country is very critical. Even the ruling
party Members cannot deny that. We are
now confronted with very tight economic
position,

The industrial policy which was
accepted in 1956 has been chaoged in
1980. In 1980 industrial policy, enmough
scope has been given to the multinationals
and to the monopoly houses, Even pre-
viously if the monopoly houses want to
expand their capacity, their industry, they
have to take permission under MRTP or
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FERA. But in the Industrial Policy of
1980, it has been stated that the monopoly
houses do not require the permission under
MRTP or FERA. Even the illegal expan-
sion has been legalised and as a result, the
assets now with the monopoly houses
have been increased, 1 shall cite the
example from 1980 when the new indus-
trial policy came into being. In 1980, the
total asscts with the 20 monopoly Houses
were to the tune of Rs. 7,611.20 crores.
Now, it has jumped to Rs. 1492278
crores in the year 1984, Within the span
of 4 ycars the assets of the monopoly
bouses were increased from roughly Rs.
7600 crores to Rs. 14900 crores So, it
proves that the industrial policy that has
been introduced in 1980 helps the mono-
poly houses to expand their busineces and
to expand their assets. How do vou judge
that a country is progressing ? What is the
criterion 7 The criterion is with regard to
the living conditions of the people. That
should be the criterion. We must judge on
that basis only.

Our Prime Minister has said that he
will take the country to the 21st century.
What does it mcan 7 The 21st century will
await the pcople of India more hunger,
more unemployment and more starvation
decaths. We belong to the third - world.

(Interruptions) ’
There are three worlds, The first is the
capitalist world ; the second is the socia-
list world and the third is undeveloped
countries. We belong to third world, as |
mentioned earlier,

SHRI AJAY MUSHRAN (Jabalpur) :
You belong to both,

SHRI AJOY BISWAS : What is the
position of the third world 7 In the third
world, 500 million pcople are now living
below the poverty-line, in the truc scnse
that they are living in hunger and the major
portion of them are living in India. Out of
the 500 million people, 40 million people—
half of whom are children —die every year
from hunger and malnutrition, If you
decide to keep a minute silence for every
person who died in 1982 owing to hunger
and maloutrition, you will not be able to
celebrate the advent of the 2ist century
because you will have to remain silent.
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100 million children in the third world
who are under the age of § years, suffer
from malnutrition. The report has been
given by FAO. The number of hungry
people will increase from 500 million to
650 milliop in the Twenty-first Century.
The Prime Minister says that he is going
to take this country as a presperous coun-
try into the Twenty-first Century, | do not
believe that.

814 million people are illiterate in the
third world countries, according to the
UNESCO report, and 50 to 60 per cent of
the illiterate people are living in this
country. According to the UNESCO report,
this figure will increase to 1,000 million in
the Twenty-first Century.

The figure of the uncmployed in the
third world countries is 500 million, inclu-
ding the agricultural sector also and it will
increase to B80 million in the Twenty-
first Century, In the socialist countrics, for
cexample in Russia, in 1930 the Employment
Exchanges were closed, In 19i7 therc was
the great Revolution in Russia and within
thirteen yecars they decided to <close the
Employment Exchanges because there was
nobody unemployed,

SHRI AJAY MUSHRAN : He seems to
know more sbout Russia than about India.

SHRI AJOY BISWAS : In Russia there
is cent per cent literacy and there has been
no inflation also, Twently five ycars ago,
meat was being sold at two Roubles per
kilo and the same price is still continuing.
The prices of the commoditics which were
fixed 20 or 30 ycars back are still continu-
ing. Social security is there in China and
Russia. What path will you take 7 If you
take the capitalist path, then you will be
facing the consequences which you are
facing now, If you take the path of socia-
lism, socialistic way of devclopment, then
you can remove poverty, unemployment
and all other ills. But you are, unfortuna-
tely, following the capitalist path, That is
the problem,

(Interruptions)

MR. CHAIRMAN : Let him conclude.
Pleasec try to conclude.
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SHRI AJOY BISWAS : In 1971 for the
third world countries the IMF and other
capitalist countries gave a loan of 70
million dollars and it increased to 650
million dollars in 1982. The IMF have
imposed restrictions, that certain measures
arec 1o be followed by the third world
countries, including India. You cannot
deny that. For that reason you have
changed your industrial policy, for that
reason you have changed your economic
policy. What is your new economic
peolicy 7 It was implemented in the third
world five or six years back. That is not a
new policy. That is at the dictation of IMF
and the World Bank that you are doing.

You are telling us about new techno-
logy. According to the American Develop-
ment Bank, 70 per cent of the technology
which has been given by the capitalist
country to the under-developed countries is
obsolete. The third world countries paid for
the technology 35 billion dollars. Several
resirictions are there. You cannot import
your product....

MR. CHAIRMAN : Please conclude.

SHRI AJOY BISWAS : Oaly five
minutes Madam, | am concluding.

About agriculture, what is the posi-
tion 7 The proportion of total work force
engaged in agriculture in 1951 was 57.5%,
in 1961 it was 69.59,, in 1971 it was 69.5%
and iu 1981 it was 66.59. It proves that
despite the 315 years of planning and indus-
trial growth, the porportion of work force
engaged in agriculture has not come down.

The per capita real nett domestic pro-
duct from agriculture remains virtually
stagnant in absolute terms, throughout the
decades of planning and development.

I would now come to NDP per capita
at 1970-71 prices. In 1951-53 it was 405.66,
in 1976-83 it was oaly 415.61. The rate of
growth was only 29, This was only higher
by 29% and it was a zero rate of growth.
Stagnation in per capita real NDP in
agriculture implies that more than 2/3 of
increase in their real annual income,
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Your party members have said that the
purchasing power of the rural people has
not increased. That is correct becausc the
real income has not increased, You are
saying that there is 35 million tennes of
foodgrains now in the stock. It is because
the pecple have no purchasing power that
you are able to collect so much of food.
If they had the purchasing power, you
would not have collected that much of food.
You have stocked 35 million tonnes of
foodgrains for the recason that the people
have no purchasing power.

My suggestion is that you have to
change your policy. You have to give land
to the tillers Purchasing power of (he
people has to be increased. If the purchas.
ing power of the people is increased, then
only will they be able to purchase the
industrial goods, We should have the
market within the country itself. Now only
a handful of pcople can purchase the
colour TVs and other things and you are
allowing imports for that industry. For the
mass consumption industries, you are not
doing anything because the purchasing
power has to be increased. Without that,
it is pot possible to change the present
economic situation. So, at the end [ would
say that the time has come to change the
present economic policy and you have to
take the path of socialism which will only
save the country.

(Transiation)

SHR1I MANOJ PANDEY (Bettiah) :
Madam, Chairman, this resolution has been
brought by an hon., Member of the Opposi-
tion, Shri Bhattam Shrirama Murthy. Lots
of things haye been said in it. After going
throught it, it appears that, perhaps, Shri
Bhattam Shrirama Murthy has not been
able to read the writings on the wall,

17.00 hrs.

[SHRI N. VENKATA RATNAM
in the Chair)

The speakers who spoke before me have
spoken in detail on the economic policy of
the Central Government, All of us know
and we also acknowledge in private that
our country has achieved unprecedented
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success in the agriculture sector, in indus-
trial and in other sectors, There are no
two opinions about it. There are no defects
in our policies. Of course, the implementa-
tion can be faulty, We bave said this many
times and the treasury benches as well as
Opposition have discussed this. The most
important thing is that there are no faults
in the economic pelicy that we are pursuing
today and the perspective is right and the
direction is right. But there is trouble with
the implementation and because of this,
somelimes, we also get dececived and
confuscd. There are no two opinions about
it.

Sir, agriculture is the backbone of our
economy and we have always been saying
this. It 1s a fact that ours is an agricultural
country, We have achieved unprecenden-
ted success in the field of agricultural
during the last 35, 40 yeoars. In the conncc-
tion I would certainly like to say that we
have not been able to set up required
number of agro-based industries. This as-
pect must be taken note of because both
the farmers and labourers have a stake in
this industry. They are that section of the
socicty which is discussed in this House
both by treasury benches and the Opposi-
tion. The farmer and labourer form the
major part of our population. Today the
population of farmers and labourers consists
of 560 million people who live in remote
rural arcas and our policies have been
framed for their bencfit. The people living
in rural arcas have been given due con-
sideration in our policics, in this ycar's
budget and in all the previous budgets.
Unfortunately, because of faulty implem-
entation, the situation rcmains as it
is despite spending a lot of money in rural
arcas. We admit there are some deficiency
in our implementation. We do not get such
people as our officers and employces as
would understand this situation and contri-
bute their lot in strengthening the country.
No Government will be able to remove
this deficiency. What | want to say is that
the implementing agencies cannot be set
right by mere wish of the Government, [
do not admit this thing. There is lack of
commitment towards the pation and due to
this we find deficiencies in many fields, If
we are able to arouse national commitment,
implement our policies with this spirit and
create a sense of national commitment at
personal levels among the implementation



249 Resl. re.

agencies, then it will be a great achieve-
ment for us. I do not say that there is no
sense of national commitment in our offi-
cers, they do have the sense of national
commitment but each and every body must
have a personal feeling that this country is
to be made a great country. It would not
work if only a handful of public represen-
tatives sitting here understood this. It takes
much time to arouse public conscience.
Ours is a big country and lots of things in
this country are done in accordance with
traditions,. When we compare our country
with other countries, we gloss over those
various practices and traditions obtaining
in our country which do not exist in other
countries. Our country is great, It is neces-
sary that we implement our economic
policies keeping in view our traditions.
We have to go a long way and it will take
some time. For example, 1 want 1o draw
your attention towards population control.
Unless we implement the population control
programme properly, we cannot succeed
no matter how many policies we frame.
It is the root cause of all problems, The
reason is that we have limited resources
and over this, vou say that we should not
go in for aid, Under the conditions through
which we are passing today, it is doubtful
whether we would be able to achieve success
if we are not able to control population. |
agree that, in spite of all this, some good
works have also been donce in the country,
but unless we make the population control
programme a complete success, it is not
going to produce any impact, whalever be
the quantum of resources at our disposal
and whatever be the number of such reso-
lutions. The reason is that the policy which
we are framing is for the human beings.
The speed with which the population of our
couniry is increasing, we shall have to take
into account this fact while framing our
policies. If the rate of growth of our popu-
lation continues, we shall not be able to
provide real help to the people what.
socver be the amount of money that we
might raise. We shall not be able to achieve
the objective for which we have formulated
our plans and the people will not get the
facilities guaranteed to them under the
Constitution, Thercfore, the foremost need
is to implement successfully the population
control programme. In this connection, our
Primme Minister has mentioned on a number
of occasions that the success (o solving
all problems lics on the success of this
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programme. It is because of this
that the allocation for this programme
has been substantially increased over
the Jlast one or two decades I am of
the opinion that as compared to the past,
the population control programme has
gained in strength and a lot of good work
is being done in this field. Our Government
is totally involved in this programme and
I appreciate it. But the important thing in
it is that every person should ponder over
the fact whether he is making the country
strong, The sense of national commitment
to which I have referred to just now is its
main base. If we are not able to successfully
implement the population control pro-
grammes, it will be a failure on our part.
In that case, any number of policies we
may implement, their real benefit will not
reach those for whom it is intended.

The second important point which |
wan! to raise through this House is about
the public sector,

[English)

MR. CHAIRMAN ; The time allotted
for this Resolution will be over at 5.50. Is
it the pleasure of the House that we extend
the time for this Resolution ?

AN HON. MEMBER : It is an impor-
tant matter. We may extend it by one hour.

SHRI CHINTAMANI JENA (Bala-
sore) @ It is an important subject. We may
extend the time by two hours.

MANY HON. MEMBERS
two hours,

Yes, by

MR. CHAIRMAN : The time for this
Resolution is extended by two hours.

[Translation)

SHRI MANOJ PANDEY : Sir, in
today’s context, the matter which requires
top most priority, is to decide whom do we
want to bhelp. This is the issue which is
given priority by any Government. Our
Government too has demonstrated in this
Budget as also in the earlier budgets as to
what are its priorities. Hon. Members here
have made a mention of them. The most
important of them all is eradication of

« poverty. If today some hon. Mé&mbers say
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that our economic policy is defective and
that we are not sctting up industries in the
rural areas, I would like to ask such critics
whether infrustructure has been provided
in the rural arcas to set up industries. This
is true that we have not been able to provide
infrastructure for setting up industries
in rural arcas. Today, we can give a man
from the rural area the money and all other
facilities, but he cannot be a successful
entrepreneurs because infrastructure is not
available there, The type of infrastructure
we have provided at other places will have
to be provided in the rural areas also
before we plead a case for rural industria-
lisation. Today rural arecas from the crux
of debates in the House. Although we have
made efforts to provide infrastructure in
the rural arcas and have also faced financial
constraints in this process, yet the type of
infrastructure we need there, is yet to come
about.

Sir, the 20 Point Economic Programme
which was started as a part of Shrimati
Indira Gandhi's policy is helping in provi-
ding basic infrastructure in thc rural arecas
and a large amount of funds is being spent
on it. It is indeed a good work. Shei Bhattam
would, perhaps, agree with me that this
Twenty Point Economic Programme is
being implemenied in the rural arcas. At
least that is what we hear from the villages
in our arca. He, too, might have been going
to the rural arcas of his constituency and
seen the work done under N.R.EP. and
R L.E.G P. The fact is that despite rampant
corruption, we do see roads and other
infrastructure being created in the rural
arcas. This is a fact which cannot be denied.
I myselfl have said that the most important
thing in implementation is the national
commitment and if we could accelerate the
tempo of implementation of these progra-
mmes, it would be a big achievement. There
is nothing wrong with our policy,

As a matter of fact, the main thrust
of our economy should be industrialisation
of rural areas, once we provide basic infras-
tructure there, because, agriculture has a
big role in boosting the income of a
country. But agriculture alone cannot make
a country rich, Agriculture is followed by
the process of industrialisation which in
twrn leads to prosperity in any country,
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History stands testimony to the fact that
agriculture candot make any country rich
on its own, Agriculture will have to be
converied into industry.

Mr. Chairman, Sir, you have been
with us in Hyderabad and we have mutually
discusscd this subject in depth. It is quite
justified today to demand linking of agri-
culture with small scale industry. When
we are creating infrastructure, arran-
ging for agricultural marketing and are
thinking in terms of exporting best quality
agricultural produce, how can our econo-
mic policy be defective ? Are the farmers
not being benefited from this policy ?

Discussion was held today morning on
tobacco growers, | agree that they are not
getting as much as they should, yet they
are better off, | am saying so bec:ane |
belong to a family which is still doing farm-
ing with the traditional method:. There is no
denying the fact thit evean among these
traditional farmers, the level of coascious-
ness has increased Th:y are using ch:mical
fertilizers and are being benefited in the
pro.ess and their incom? has increas °d,

This is true that the process of grouring
agriculture with industry should be inj ja-
ted. Although it has made a steady begin.
ning, yet there is need to spead more in
this field. The main thrust of our Budyet
is to give the small scile indu .t iei a rural
loek and in this angro-indus riss play an
important role where pro jucts comes b:fore
us as a consumer item Consumer items
have a big demand today and a huge amount
is being spent on it. In fact, it would be
misleading to call the minor shortcomings
in the implementation as the defects of our

policy.

A number of lacunar in the implentation
are not of our own makings. Most of them
are inherent in our traditions. There is need
to give them a new out look.

I am of the view that we have made tre-
mendous progress during the last 40 years.
Now we are going to ensure that the fruits
of this progress also reach those who have
so far becn denied access to it. They all
are the citizens of this country and the
constitution bestows equal rights in the
share of this fruit. The trouble hitherto has
been that the poorest of poor is unable to
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share this fruit. The fault lics in the distri-
bution and implementation. The economic

policy is not to be blamed for that The °

most important thing of all is to ensure that
the share of this fruit reaches those people,
The efforts in this direction are continuing.
The Government is doing its job and
there is no scope for distrust. If you
distrust it, it will be a distrust on political
grounds. But distrust for the sake of distrust
is very bad How can you blame us when
we are & step ashead than you in its imple-
mentation ? First, you pecp into your own
self.,

With these words, | thank you, Sir.

SHRI UMAKANT MISHRA (Mirza-
pur) : Mr. Chairman, Sir, I shall not take
much time By the way, today you are
very generously giving time to all of us to
speak.

As regards the resolution moved by
Shri Bhattam on our economic policies, |
would like to tell him that there is no
better economic policy in the world than
that of ours. The resolution is not worth
supporting. It can, of course, be discussed.
We can discuss how far our economic poli-
cies have been successful and what further
improvementis arc necded,

The economic policics of this country
were laid down and framed under the
leadership of Pandit Juwaharlal Nehru and
other great leaders of the country. They
farmed thesc policies after detailed exami-
nation and prolonged discussion, Therefore,
this country adopted mixed economy
and later socialistic policies were incorpo-
rated in it which is paying good dividends
to us, The present state of our economy is
the testimony to the tremendous progress
that this country has made, We arc pro-
ducing three times more than what we
were producing in 1952, Production of
cloth has also increased three times. Simi-
larly, many new industriecs which were
non-existent have been set up in the cou-
ntry. We have achieved considerable
progress in matter of production of iron,
clectricity, machinery defence material,
etc. and have become more strong today.
The policies framed by Pandit Jawahar Lal
Nehru have given us results,
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Recently, Mr. Gorbachev Visited India.
He also visited the third world countries.
After coming to India he said that India
has made unprecedented progress in the

~ agricultural field. During the period 1966-

1968, we were short of food grains. But
today, due to owur agricultural policies,
we have large buffer stocks, our godowns
are full. We can export the foodgrains.
Indira Ji had said that in the coming
10 years India would ecmerge as a
viable industrial power in the world.
One of- our great political leader had
said, that our economic policies are
the best and they have been implemented
also. This is the reason that we have achi-
eved tremendous progress in industrial
sector, agricultural scctor, in the produc-
tion of machines and in clectronics industry.
We have also started manufacturing many
new items which were not produced indi-
genously,

One of our colleagues also said that
among third world countries, India has
achieved such unprecedented progress in
the field of industry, agricultural and seve-
ral other sectors as was not expected All
this could be achieved duve to our economic
policies, Therefore, there is no point in cri-
ticising the policies. The policies have been
very good and they have been implemented
also. The country has marched much ahead.
But certain things will have to be looked
into. We have achieved industrial develop-
ment. The country has made progress as a
whole. Tbe natiocnal income has increased
but the regional imbalances continues
There are several states and several
regions which are very backward The
regional imbalance has increased. Inrerrup-
tions.... It is a fact that a number of
States and several regions in many States,
such as Uttar Pradesh, Bihar, Madhya
Pradesh, Rajasthan, have become economi-
cally backward. Assam, a large State in
eastern region remained backward. It has
been divided into separate States. They
also have become backward. Attention is
not being paid towards their development.
Similarly, there are several backward re-
gions in the States which are larger in size.
Sometimes, this backwardness leads to
dangerous trends, Failure to remover
regional imbalances, sometimes, gives birth
to secessionist tendencies.
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You have secen impact of backwardness
in Bengal. The entire Bengal has progres-
sed, but the North Bengal has remained
backward. No attention was paid towards
the development of Gorkha community.
Therefore, a demand for Gorkha Land has
been raised. Why is this demand for Gor-
khaland is being made T They are not the
encmies of the nation. But this is the
result of backwardness in that region.
Interruptions....In Bibhar, a demand for
Jbarkhand is being made, in Uttar Pradesh
a separate Uttarakhand is being demanded,
in Eastern Uttar Pradesh a Bundeclkhand
State is being demanded. Why is this
demand coming up ? Because Uttarakhand
is backward, Bundelkbhand is backward,
several tribal areas such as Bastar district
in Madhya Pradesh are backward. So it is
necessary to develop the backward areas
No doubt, the country as a whole, has
developed, but if some pockets, some
arcas remain backward, it brings frust-
ration among the people of those arcas
and consequently a tendency of secession
and separation develops, Therefore, |
take this opportunity to demand that
steps must be initiated for economic deve-
lopment of backward States and backward
arcas in the country.

Similarly, there are backward people
also The backwardness is of two kinds.
One is regional imbalance and the other is
the backwardness of a particular commu-
nity. Some States have developed, the
entire country has developed, but in those
States the secction belonging to girijans,
scheduled castes and scheduled tribes
has remained backward. Indira Ji had
launched development programmes Indira
Ji launched such programmes purely for
poor people, for the people belong-
ing to scheduled castes and scheduled
tribes, girijans. She launched 1 R.D.P,
and other programmes. Indira Ji had rea-
lised that if the fruits of development do
not reach the backward people, the bigger
section of our society, it would create dis-
appoint and resentment among them and a
time might come when this class of people
would raise their head Therefore, she paid

immediate attention towards them and -

launched these anti-poverty programmes.
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All these programmes were launched
under the 20-Point Programme meant for
girijans, scheduled castes and scheduled
tribes........(Interruptions). . ......scheduled
castes and scheduled tribes and girijans.
*Mahajano yon gatah sa pantha ' The path
followed by great people is the right path,
So, all these programmes were launched by
Indira Ji and these were implemented. But
as I had said when the hon. Prime Minister
was also present, the implementation of
these programmes is not satisfactory. |1
want to submit that a large section of our
socicty has not got the benefit of develop-
ment although the country has develop-
ed and has become very strong economi-
cally. Thercfore, Indira Ji thought of the
20 Poiat Programme, for the development
of weaker sections. But there are some
lacunae, some drawbacks in the implemen-
tation of these programmes. The other day
I had pointed out that a number of agen-
cies have been engaged in the poverty
eradication programme in the rural arecas
and they are manipulating things and mis-
using funds. Thercfore, | would like to
submit that you will have to bring some
improvement in the implementation machi-
nery. Shri Rajiv Ji has provided in the
budget thousands of crores of rupecs for
the development of rural areas, for the
development of poor people and for era-
dication of poverty. The funds are relcased
from here, but they do not reach those
people for whom they are mecant., The
situation is like the one which was faced
by the King Bhagirath who brought the
Ganga to the earth, The Ganga while low-
ering from Gangotri got entangled in the
‘jatas’ of lord Shiv Ji. The purpose of the
King was defeated, He had to penance
again and only then the Ganga entered
the ecarth. Similarly, money is released
from Declhi for poor people but it gets in-
volved in the ‘jatas’ of Lord Shankar on the
way and docs not reach poor people. The
bureacracy which we have is charged with
the responsibility of implementation. We
have no other machinery. In the work of
implementation of these programmes, some
officers and employeces do good job, But
there are some bad people also especially
at the lower level among them who create
obstacles in this work, Sir, through you, 1
would request the Government 1o ensure
that the money being allocated by the Prime
Minister for rural arcas is utilised pro-
perly. It must be monitored, As my friend
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has said the rural populaion is more than
the urban population. There is more back-
wardness, more poverty in the rural areas.
Therefore, special attention should be
paid towards them and whatever deve-
lopment programmes are being taken up
they should be implemented properly,

A mention of Public sector has also.

been made here, Shri Bhattam complained
against the public sector as well, but we
fecl that the public sector is the key for
development of this country. It is the
public sector where iron is produced,
electricity is generated, different kinds of
machines are manufactured and elecironic
goods are made. As Shri Manoj Pandey
had put it, what is the infrastructure cs-
pecially for the development of rural arcas
in this country ? The infrastructure is iron,
elcctricity, water, machines coal, etc. How
have we been able to produce more iron?
How more electricity was generated and
big machines were manufactured 7 All
these things were produced by our public
sector. In this way public sector is the
baisc infrastructure for the development
of our country. The undertakings under
the Government of India are doing well,
but the condition of corporations and
public undertakings under the State
CGovernment are in bad shape. It is very
necessary to improve their working.

Besides, 1 would like to submit that
we shall have to do three things for re-
vitalising the economy of this country. Qur
Prime Minister presented a deficit budget,
The developing countries always have defi-
cit budgets and not surplus budgets,
Therefore, the deficit budget does not
make much difference. But the Government

must see that it does not result in increas-.

ed inflation and does not create complica-
tions for country's ecconomy, The Govern-
ment must be careful in this regard. As |
have already said, three things are very
essential for our country's economy. First,
the wasteful expenditure must be controlied.
In this regard, 1 would like 10 give an exa-
mple. Suppose a dam is to be constructed
the cost of which comes to Rs, 1 crore; but
the estimate for the same is prepared for
Rs. 1.75 crore, In this way the expenditure
of Rs. 75 lakhs goes waste., It must be
checked. Besides, the Government must
bring down the non-plan expenditure. In

this connection I would like to make three
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suggestions. As a matter bf fact the eco-
nomic policy of this country is very good
and the country has also progressed much
and there is no doubt that we will progress
in future also. Our Prime Minister wants
that India must progress to be counted
among most developing countries of the
world. He is a very dynamic young man.
He will do this. There is no doubt about it.
The good wishes of the people are with
him, the people are with him. As | have said
I would like to make three important sugg-
estions for improving the economy of this
country The first, the wasteful expenditare
must be brought down harshly. Secondly,
public sector of this country will have to
carn profit. We have abopted mixed econo-
my and we support the public sector, Pandit
Jawahar Lal Nehru had formulated this
policy. I want control over this country’s
economy, the contro! of the people. It has
to earn profit, Streamline the manage-
ment, adopt strict postures, appoint good
people, and do whatever you may like to
do but public undertakings must carn
profit. Thirdly, thousands of crores of
rupces are outstanding as tax arrears against
big capitalists You will have to recover
the same by taking strongest measures,
You may consult any economist of the
world in this rcgard, whether it is the
President of the FICCI, whether it is Non-
Palkiwala, whether it is an expert of socia-
listic economy, there is no fourth method
than these three methods for strengthening
cconomy of this country and for biinging
down the deficit. Thousands of crores of
rupecs are outstanding as tax arrears
against the capitalists, you may please re-
cover these arrcars.. Reduce the expendi-
ture and cnsure that public sector does not
incur loss, but carns profit. As a matter
of fact optimum production is necessary
for revamping the country's economy,
The raids against economic offenders
should also continue. If you stop raids, big
sharks will pervade the country. There-
fore, it is necessary to have control over
black money in order to strengthen the
country's economy. Due to the policy
pursued by our Prime Minister, the influ-
ence of black money on our economy has
been reduced to some extent. There is no
doubt about it. But we shall have to make
much more ecfforts in this regard. Unless
we are able to contrel black money our
economy cannot be free from pollutiop, I

~ ¢an speak on this subject, the whole day,
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upto 6 o’clock in the evening but there are
many more Members who have to speak
on this subject, Therefore, while thanking
you, I conclude my speech and oppose
the resolution. Still, [ thank the mover of
the resolution for he has provided an
opportunity for discussing the couontry's
economy. This is the supreme institution of
the country, the place of worship of demo-
cracy. When  discussions are matters,
concerning our country take place in this
August House results do come out. He
has provided us an opportunity for self-
introspection, Therefore, once again, I
express my thanks to him and to you also,
Sir.

*SHRI A C. SHANMUGAM (Vellore):
Hon. Chairman, Sir, thank you in the
first instance for giving me an opportunity
to express my views on the Resolution
brought before the House by Shri Bhattam
Srirama Murty.

Porarignar (the great scholar) C. N,
Annanduri, in his unique literary expres-
sion, outlined that the right economic
policy should be to *‘tap the rich and pat
the poor™. Taxing the rich and ameliora-
ting the burden of the poor has long been
the economic policy of many egalitarian
socicties of the world. At this juncture,
we may kindly recall the services of our
late Prime Minister Smt. Indira Gandhi to
the nation in giving an appropriate direction
to the economy. Her 20 point economic
programme is still pursued,

In the same way, I hope that the bud-
get presented by our hon. Prime Minister
Shri Rajiv Gandbi will usher us in a new
era.

Education is the foundation on which
a country's economy is built, We have to
allocate more funds for education. At
least 80% of our population must become
literate. Then only can we progress on the
economic front.

Unemployment is a serious problem
ailing us. Nearly 509 of the population is

below the poverty line, we must chalk out
7 -
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new programmes and schemes for repid
upliftment of the poor and downtroddon,

Real economic development lies in the
self-sufficiency of our villages. Therefore,
I request the Government to concentrate
on rural development programmes. Indu-
strial and agricultural revolution must take
place in villages. The Government must
play a vital role in this matter.

I also request the Govt. to curb the
non-Plan expenditure in the Seventh Five
Year Plan. We must also fight unemploy-
ment. All possible assistance must be
provided to unemployed graduates to give
emplayment or to start their own ventures.
An unemployed graduate has to undergo
all sorts of ordeals before he could start
his self-employment. He has to run
from post to pillar He has to wait for
two years to get a loan from a bank, He
has to mortgage the paltry assets as
guarantee for the loan. By the time, he
gets the facility, he is exhausted and
that's how the self employment scheme
becomes a self-defeating scheme. Govern-
ment must pay special attention to this,

Rs. 3687 crores is the deficit this year,
Poor must not be taxed to make up this
deficit. Govt. must make this deficit in
some other way. Of course, there cannot
be a budget without shortcomings. It is
we, as parliamentarians discuss the short-
comings and arrive at a solution.

There are 24 States in India. When
there is a separate State Administration,
why should powers be concentrated in
Centre. Concentration of power in the
Centre increases the burden on the Central
Govt. and therefore is a bottleneck for
rapid development. The trend should be
towards greater deconcentration of power,
Education, Forestry, Fisheries and other
arcas of State's concern have been
brought to Concurrent List. This will
have a deleterious effect on the economic
Centre must
function ecfficiently with the existing
powers. It should not usurp more and
more powers from State or Concurrent
lists.

*The speech was originally delivered in Tamil.
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I must make a mention about the
plight of our agriculturists, Farmers do
not get remunecrative prices and they do
not get the benefits of their hardwork,
Farmers are agitating all over the country.
We must take steps to avert this pathetic
condition. The concessions and subsidies
provided by the Government do not per-
colate to the poor and peedy farmers but
swallowed by the intermediaries. Hon'ble
Minister must look into this.

Nearly 90,000 sick mills are in this
country, Nearly Rs. 6,000 crores of bank
loans are blocked in these mills This
hampers our industrial development, Some
special plan must be formulated to re-
habilitate these mills.

Many big industrial units are shut for
long. Millions of people are out of em-
ployment. Government must take sui-
table remedial measures.

About public sector companies the
Govt. must pay scrious attention to their
performance., WNearly 709 ‘o 80% of the
Goverument companies are accumulating
losses. Government may cven appoint a
commission to go into the losses of the
public sector companics since the Govt.
has invested crores of public money in
these companics. Many companies in
Coal, steel and irom ore sectors continue
to incur losses for the past 30 to 40 years.

Nearly 109 of the coal mined in
India is nothing but stones. BEven today,
a central team is visiting Madras in this
conncction. The ash content in coal is
also 100 much. Further, Sir, coal worth
many crores is burnt in the mines itself,
Govt. must prevent this Rs 200 to Rs,
300 crores loss every year. Even coal
mined and stored in the yards is burnt
because of deluy in lifting. Govt. must
prevent this loss,

Posts of Chairman in many public
sector companies are plying vacant. Govt.
must fill these vacancies immediately., An
expert committee must be appointed to
look into the managerial shortcomings in
these companies. Further, technocrats
should be appointed to man these
companies and the practice of appoint-
ing 1AS officers should gradually be done
away with.
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Of course, certain companies . like
BHEL are earning profits. However,
their dealings are only. in . monopolistic
areas like manufacture of boilers etc. But
this is not a reason for being complacent,

We must increase our exports. We
must reduce our imports, I must, in this

connection, cite a paradoxical position

relating to export and import of iron in
this country. We export nearly 90% of
our iron ore to foreign countries at Rs.
100 to Rs. 200 per tonnpe.
time, we are importing finished products of
iron at Rs, 8000 per tonne.
steps 10 . reduce the export of iron ore and
to produce finished products in India itself.

At the same

-

We must take

We must export only finished products,

We must curb export of raw materials.
One would gasp at the loss we incur when
we export unfinished and semi-finished .
leather to foreign countries. We would

carn a lot of foreign exchange, if we ex-

port finished leather products.

Steel authority of India, Limited, is a -

white elephant. It is swallowing crores
and crores of public money and is ac-
cumulating losses, Govt.
special attention to this and try to increase
productivity and thercby profits.

We¢ must provide all infra-structural
facilities like water, clectricity etc., with-
out delay to those who start new industries.
Delay will motivate the entreprencurs to
shift their investment and will act as a
great disincentive to productivity.

I welcome the Govt.'s efforts towards
decontrol. Delicensing have been done
in 25 major industriecs and in 82 phar-
maccutical items.
ever, have to obtain industrial approval
which does not take too much of time,
By this, we have encouraged production
and exports and consequently going to
carn good amount of foreign exc
Controls and bureaucratic delays must go.

In many foreign countries, vital
industries like telecommunication are in
the private sector. We have 909 of our
industries in public sector but in vain. We
carn losses. So our policy should be
smore and more privatisation,

»

must pay

These industries, how-
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“'Recently the Govt. have decided to
increase the capital limit for categorising a
Company as a MRTP company from Rs.
20 crores to Rs. 100 crores. This is a
welcome degision. I, at this juncture,
more will be our production.

The Govt. must change its concept
about zero-industry districts. A district
is a bigger unit measuring 80 sq. miles to
200 sq. miles. There cannot be a district
without at least one industry because the
area is so large. The concept should,
therefare, be zero-industry taluk and the
scheme should be changed accordingly.

209% of the tax revenue is evaded. 1,
therefore, welcome the tax raids. At the
same time, innocent persons should not
be harassed.

We have to pay special attention to
our scientists and engineers. They must
be encouraged and reqarded. Dr. Chandra
Sekhar Subramaniam, a nobel laurette,
was born In India but researched and
reached fame in USA. We must curtail
to help the industrial development of our

country.

We must also curb import of defence
equipment, Indigenous production must
be encouraged in all spheres of defence
machinery.

. Electricity is a basic amenity to all
industrial development, We must use
hydel power available at Okkanekal and
other hydel projects. We must also tap
eléctricity from tidal woves and solar

To tackle the drought situation all over
the country, we must nationalisc all rivers.
cannot be complacent over present
production. Population is increasing
in geometrical ratio and we must take all
prepatory steps on the food front,

Family Plaoning mmu are not
being implemented properly by many
States. The Govt, should issue proper
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guidelines for vigorous implementation of
these programimes in all States so that our
progeny does not saffer, Failure to im-
plement the Family Planning programmes
sincerely will result in population explosion
which would derail us from the path of

progress,
With these words, T conclude,

(English)

SHRI CHINTAMANI JENA (Bala-
sore) : I am very very grateful to you that
at the fag end of the day you have asked

me to speak.

I may kindly be permitted to speak
in my own laoguage for which 1 bave
already intimated. 1 will speak in Oriya.

[Translation)

*Mr. Chairman, Sir, thank you for allow-
ing me to specak on this resolption,
But time available in the House is only
about 4 to S minutes, So | may kindly be
allowed to continue my speech next time,

Hon. Mr. Chairman Sic, [ would like
to specak in my mother tongue Oriya. The
resolution has been moved by Shri Bhatam
Shriram Murthy in this House. | would like
to say that he bhas not moved this resolu-
tion at the appropriate time. When the
country is on the path of progress in the
field of Agriculture and Industry and in fact
when the country is making all round pro-
gress at that point of time it is not proper to
say that the economy of the country is in a
critical position. I think he has moved this
resolution only to criticise the Govcmmol
Perhaps he wants to oppose the Govern-
ment for the sake of opposition. If that is
his intention then | have nothing to say.
But I would like to request him to review
the efforts made by the Government to make
progress in all sectors. He should think how
the prescot Government under the leader-
ship of Shri Rajiv Gandhi is giving emphasis
on strengthening the economy of our
country Shri Rajiv Gandhi bas been making
all possible efforts 10 take the country into
the 2ist century. In my specch 1 shall jus-
tify this fact. Therefore, Shri Ramumurthy

- | ra———s

*The speech was originally delivered in Oriya. | ’
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should realise all these facts, Sir, while
moving his resolution Shri Ramamurthy has
criticised the 20 big industrial houses for
the present cconomy situation of the
country and at the same time he has
blamed the Government also. But the fact
is our present Prime Minister Shri Rajiv
Gandhi and also our former Prime Minister
Smt. Indira Gandhi have taken a number of
steps for the improvement of the country
by utilising the funds of big houses. Qur
Govt has taken action against the hoarders,
the profiteers and particularly the industria-
lists and big business men who have
accumulated black money and not paid the
income tax arrears and wealth tax. Houses
of such people are being raided from time
to time. Steps are being taken to utilise the
funds collected from these sources for the
development of the country. Our Govt has
taken several steps to curb black money,
Shri  Sriram Murthy is aware of all these
facts,

Sir, Shri Sriram Murthy has expressed
his concern for the huge losses being
incurred by the public sector undertakings.
For this alsc he has blamed the Govern-
ment. Shri Rajiv Gandhi came to power two
ycars ago. When be assumed the office of
the Prime Minister he had made some
announcements on several important issues
including two very esscential issues on two
issucs. First is about the need to change the
education policy and second to efficiency
running of public sector undertakings which
have been incurring losses. The hon mover
of the resolution must not have forgotten
these announcements. In order to imple-
ment his anpouncement sincercly, Shri
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Gandhi has created a separate department
named as the department of Public Enter-
prisc and a Mouthful Minister Shri K. K.
Tiwari has been put in independent charge
of that Ministry. From this you can well
imagine the sincerity of our Prime Mini-
ster. The Prime Minister has recently said
that the public sector undertakings would
be made accountable., Due to the sincere
efforts made by our Government, many
public sector undertakings have ecarned
good profits in the last two years, Produc-
tion bas increased in those units. Steps
bave becn taken for the modernisation and
expansion of many public sector underta-
king. Additional fund has been provided to
implement the modernisation and expansion
programmes, Therefore modernisation pro-
gramme of public sector undertakings are
in progress You must thank the Govern-
ment for increasing the capacity of the
public sector units. I congratulate our Prime
Minister Shri Rajiv Gandhi for taking
effective steps to see that the public sector
undertakings do not incur losses and func-
tion efficicntly so that they earn profits,

HON. CHAIRMAN : Mr Jena you can
continue next time.

SHRI CHINTAMANI JENA : Thank
you Sir,

18.00 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Monday, March 23,
1987 [Chaitra 2, 1909 (Saka)
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